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RAJYA SABHA 
Friday, the 5th December, 2025/14 Agrahayana, 1947 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

PAPERS LAID ON THE TABLE 

MR. CHAIRMAN: Now, Papers to be laid on the Table.  

I. Notifications of the Ministry of Commerce and Industry
II. Reports and Accounts (2024-25) of the NICDCL New Delhi; NICDIT, New

Delhi; MMTC Limited, New Delhi; and Government e-Marketplace (GeM), New
Delhi and related papers.

III. Reports and Accounts (2024-25) of CPPRI, Saharanpur, Uttar Pradesh; and
SEPC, New Delhi and related papers

IV. Notifications of the Ministry of Electronics and Information Technology
V. Reports and Accounts (2024-25) of the BISAG-N, Gandhinagar, Gujarat; and

ERNET India, Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY; AND 
THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND INFORMATION 
TECHNOLOGY (SHRI JITIN PRASADA): Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following papers: - 

I. (i) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification No. S.O.
3850(E)., dated the 22nd August, 2025, publishing the Cookware, Utensils and Cans
for Foods and Beverages (Quality Control) Order, 2025, issued under Section 16,
Section 17 and sub-section (3) of Section 25 of the Bureau of Indian Standards Act,
2016.

(ii) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification No. S.O. 
3927(E)., dated the 27th August, 2025, publishing the Cross Recessed Screws 



(Quality Control) Order, 2025, issued under Section 16 of the Bureau of Indian 
Standards Act, 2016. 

[Placed in Library. For (i) to (ii), See No. L. T. 5319/18/25] 

(iii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Commerce and Industry (Department for Promotion of Industry and 
Internal Trade), under Section 41 of the Boilers Act, 2025:- 

(1) G.S.R. 615(E)., dated the 10th September, 2025, publishing the Central
Boilers Board (Nomination of Members) Rules, 2025.

(2) G.S.R. 616(E)., dated the 10th September, 2025, publishing the Boiler
Accident Inquiry Rules, 2025.

(3) G.S.R. 617(E)., dated the 10th September, 2025, publishing the
Technical Adviser (qualification, experience, salary and allowances)
Rules, 2025.

(4) G.S.R. 618(E)., dated the 10th September, 2025, publishing the Chief
Inspectors, Deputy Chief Inspectors and Inspectors (qualification and
experience) Rules, 2025.

(5) G.S.R. 705(E)., dated the 23rd September, 2025, publishing the Boiler
Operation Engineers’ Rules, 2025.

(6) G.S.R. 721(E)., dated the 29th September, 2025, publishing the  Boiler
Attendants’ Rules, 2025.

(7) G.S.R. 767(E)., dated the 22nd October, 2025, publishing the Boilers
(Adjudication and Appeal) Rules, 2025.

(8) G.S.R. 768(E)., dated the 22nd October, 2025, publishing the Boilers
(Appeal and Revision) Rules, 2025.

[Placed in Library. For (1) to (8), See No. L. T. 5067/18/25] 

(iv) A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department for Promotion of Industry and Internal Trade) Notification No. G.S.R. 
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812(E)., dated the 3rd November, 2025, publishing the Geographical Indications of 
Goods (Registration and Protection) (Amendment) Rules, 2025, under sub-section 
(3) of Section 87 of the Geographical Indications of Goods (Registration and
Protection) Act, 1999.

[Placed in Library. See No. L. T. 5066/18/25] 

II. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: -

(i) (a) Annual Report and Accounts of the National Industrial Corridor
Development Corporation Limited (NICDCL) New Delhi, for the year 
2024-25, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L. T. 5070/18/25] 

(ii) (a) Annual Report and Accounts of the National Industrial Corridor
Development and Implementation Trust (NICDIT), New Delhi, for the 
year 2024-25, together with the Auditor's Report on the Accounts.     

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L. T. 5069/18/25] 

(iii) (a) Sixty-second Annual Report and Accounts of the MMTC Limited, New
Delhi, for the year 2024-25, together with   the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon.     

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L. T. 5325/18/25] 

(iv) (a) Eighth Annual Report and Accounts of the Government e-Marketplace
(GeM), New Delhi, for the year 2024-25, together with   the Auditor's 
Report on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon.     

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L. T. 5324/18/25] 

III. A copy each (in English and Hindi) of the following papers:-
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(i) (a) Annual Report and Accounts of the Central Pulp and Paper Research 
Institute (CPPRI), Saharanpur, Uttar Pradesh, for the year 2024-25, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 

(ii) (a)  Annual Report and Accounts of the Services Export Promotion Council 
(SEPC), New Delhi, for the year 2024-25, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
[Placed in Library. For (i) and (ii), See No. L. T. 5068/18/25] 

 
IV.  (i)  A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Electronics and Information Technology, under Section 55 of the Aadhaar 
(Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Act, 
2016: - 

 (1) A-12013/13/RR/2016-UIDAI(E)., dated the 17th October, 2025, 
publishing the Unique Identification Authority of India (Appointment of 
Officers and Employees) Third Amendment Regulations, 2025.  
  

 (2) A-12013/13/RR/2016-UIDAI(E)., dated the 31st October, 2025, 
publishing the Unique Identification Authority of India (Salary, Allowances 
and other Terms and Conditions of Service of Employees) Amendment 
Regulations, 2025. 

[Placed in Library. For (1) and (2), See No. L. T. 5170/18/25] 
   

    (ii)  A copy (in English and Hindi) of the Ministry of Electronics and Information 
Technology Notification No. G.S.R. 775(E)., dated the 22nd October, 2025, 
publishing the Information Technology (Intermediary Guidelines and Digital Media 
Ethics Code) Amendment Rules, 2025, under sub-section (3) of Section 87 of the 
Information Technology Act, 2000. 

[Placed in Library. See No. L. T. 5171/18/25] 
 

V.    A copy each (in English and Hindi) of the following papers:- 
 

(i) (a) Annual Report and Accounts of the Bhaskaracharya National Institute for 
Space Applications and Geo-Informatics (BISAG-N), Gandhinagar, 
Gujarat, for the year 2024-25, together with the Auditor's Report on the 
Accounts.   
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 (b) Review by Government on the working of the above   Institute. 
[Placed in Library. See No. L. T. 5172/18/25] 

 
(ii) (a) Annual Report and Accounts of the Education and Research Network of 

India (ERNET India), Delhi, for the year 2024-25, together with the 
Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Society. 
[Placed in Library. See No. L. T. 5169/18/25] 

 
I. Notifications of the Ministry of Agriculture and Farmers Welfare 
II. Reports and Accounts (2019-20, 2020-21,2021-22 and 2024-25) of the 

JKHPMC, Srinagar, U.T. of  Jammu and Kashmir ; and NFWPIS, New Delhi 
and related papers for various years 

 
कृिष एवं िकसान कÊयाण मंतर्ालय मȂ राज्य मंतर्ी (Ǜी राम नाथ ठाकुर): महोदय, मȅ िनÇनिलिखत 
पतर् सभा पटल पर रखता हँू :- 

I.  (i)  A copy (in English and Hindi) of the Ministry of Agriculture and Farmers Welfare 
(Department of Agriculture and Farmers Welfare) Notification No. G.S.R. 567(E)., 
dated the 21st August, 2025, appointing certain officers of the National Institute of 
Plant Health Management at Hyderabad, as mentioned therein, as Insecticide 
Analysts for chemical pesticides for whole of India, issued under sub-section (3) of 
Section 19 of the Insecticides Act, 1968. 

[Placed in Library. See No. L. T. 5327/18/25] 
 

    (ii)  A copy each (in English and Hindi) of the following Notifications of the Ministry 
of Agriculture and Farmers Welfare (Department of Agriculture and Farmers Welfare), 
under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:- 
 

(1) S.O. 3741(E)., dated the 13th August, 2025, publishing the Fertiliser 
(Inorganic, Organic or Mixed) (Control) Sixth Amendment Order, 2025. 
 

(2) S.O. 3742(E)., dated the 13th August, 2025, publishing the Fertiliser 
(Inorganic, Organic or Mixed) (Control) Seventh Amendment Order, 
2025. 
 

(3) S.O. 3743(E)., dated the 13th August, 2025, publishing the Fertiliser 
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(Inorganic, Organic or Mixed) (Control) Eighth Amendment Order, 2025. 
 

(4) S.O. 4361(E)., dated the 25th September, 2025, publishing the Fertiliser 
(Inorganic, Organic or Mixed) (Control) Ninth Amendment Order, 2025. 
 

(5) S.O. 4441(E)., dated the 30th September, 2025, publishing the Fertiliser 
(Inorganic, Organic or Mixed) (Control) Tenth Amendment Order, 2025. 
 

(6) S.O. 4533(E)., dated the 6th October, 2025, publishing the Fertiliser 
(Inorganic, Organic or Mixed) (Control) Eleventh Amendment Order, 
2025. 

[Placed in Library. For (1) to (6), See No. L. T. 5330/18/25] 
 

II.   (1)    A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:- 
 
(i) (a) Forty-second Annual Report and Accounts of the Jammu and Kashmir 

Horticultural Produce Marketing and Processing Corporation Limited 
(JKHPMC), Srinagar, U.T. of Jammu and Kashmir, for the year 2019-
20, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.   

 (b) Review by Government on the working of the above Corporation. 

(ii) (a) Forty-third Annual Report and Accounts of the Jammu and Kashmir 
Horticultural Produce Marketing and Processing Corporation Limited 
(JKHPMC), Srinagar, U.T. of Jammu and Kashmir, for the year 2020-
21, together with  the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.  

 (b) Review by Government on the working of the above Corporation. 

(iii) (a) Forty-fourth Annual Report and Accounts of the Jammu and Kashmir 
Horticultural Produce Marketing and Processing Corporation Limited 
(JKHPMC), Srinagar, U.T. of Jammu and Kashmir, for the year 2021-
22, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.   

 (b) Review by Government on the working of the above Corporation. 

    (2) Statements (in English and Hindi) giving reasons for the delay in laying the 
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papers mentioned at (1) above. 
[Placed in Library. For (i) to (iii), See No. L. T. 5071/18/25] 

 
  (iv)  A copy (in English and Hindi) of the Annual Report and Accounts of the 
National Farmers Welfare Program Implementation Society (NFWPIS), New Delhi, for 
the year 2024-25, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L. T. 5694/18/25] 
 

Report and Accounts (2024-25) of NRIDA, New Delhi and related papers 
 
गर्ामीण िवकास मंतर्ालय मȂ राज्य मंतर्ी (Ǜी कमलेश पासवान): महोदय, मȅ िनÇनिलिखत पतर्ȗ की 
एक-एक Ģित (अंगेर्जी तथा िहन्दी मȂ) सभा पटल पर रखता हँू :- 

(A) (a) Annual Report and Audited Accounts of the National Rural Infrastructure 
Development Agency (NRIDA), New Delhi, for the year 2024-25. 

 (b) Review by Government on the working of the above Agency. 
[Placed in Library. See No. L. T. 5130/18/25] 

 
I. Notifications of the Ministry of Railways 
II. Reports and Accounts (2024-25) of various Companies, Corportations and 

Board and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAVNEET 
SINGH):  Sir, I lay on the Table- 
 
I.  (i)   A copy each (in English and Hindi) of the following Notifications of the Ministry 
of Railways, under Section 199 of the Railways Act, 1989:- 
 

(1) G.S.R. 100(E)., dated the 15th February, 2023, publishing the Kolkata Metro 
Railway General (Amendment) Rules, 2023. 
 

(2) G.S.R. 719(E)., dated the 26th September, 2025, publishing the Railways 
Red Tariff (Amendment) Rules, 2025. 
 

(3) G.S.R. 769(E)., dated the 22nd October, 2025, publishing the Railways Red 
Tariff (Second Amendment) Rules, 2025. 
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1The Minister of State in the Ministry of Railways and in theMinistry of Food Processing Industries, vide 
his letter dated the 27th November, 2025, has given thereasons for issuing the Notification No. 
2025/CRB&CEO-CC/04/11Pt., dated 19.11.2025 for corrigendum of English version of the Indian 
Railway (Selection to Senior Posts) Rules, 2025, originally published vide Notification No. 
2025/CRB&CEO-CC/04/11 dated 07.11.2025, bymentioning that as there was no change in the Hindi 
version of the Rules and thus only English versionof the corrigendum was issued. 
 

(4) No. 2025/CRB&CEO-CC/04/11., dated the 7th November, 2025, publishing 
the Indian Railway (Selection to Senior Posts) Rules, 2025. 
 

(5) No. 2025/CRB&CEO-CC/04/11Pt., dated the 19th November, 2025, 
publishing a Corrigendum to the English Version of the Notification No. 
2025/CRB&CEO-CC/04/11, dated the 7th November, 2025 (in English 
only)1. 

[Placed in Library. For (1) to (5), See No. L. T. 5192/18/25] 
 

   (ii)   A copy (in English and Hindi) of the Ministry of Railways Notification No. 
G.S.R. 735(E)., dated the 6th October, 2025, publishing the Railway Services 
(Implementation of National Pension System) Rules, 2025, framed under Article 309 
of the Constitution of India. 
 
   (iii)  A copy (in English and Hindi) of the Ministry of Railways Notification No. 
G.S.R. 766(E)., dated the 21st October, 2025, publishing the Railway Protection 
Force Amendment Rules, 2025, under sub-section (3) of Section 21 of Railway 
Protection Force Act, 1957. 

[Placed in Library. For (ii) to (iii), See No. L. T. 5193/18/25] 
 

II.      A copy each (in English and Hindi) of the following papers, under sub-section 
(1) (b) of Section 394 of the Companies Act, 2013:- 
 
(i) (a) Annual Report and Accounts of the Rail Vikas Nigam Limited (RVNL), 

New Delhi, for the year 2024-25, together with the Auditor’s Report on 
the Accounts and the comments of the Comptroller and Auditor General 
of India thereon. 

 (b) Performance Review of the above Company, for the year 2024-25. 
[Placed in Library. See No. L. T. 5179/18/25] 
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(ii) (a) Twenty-fifth Annual Report and Accounts of the  RailTel Corporation of 
India Limited (RCIL), New Delhi, for the year 2024-25, together with  
the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.     

 (b) Performance Review of the above Corporation, for the year 2024-25. 
[Placed in Library. See No. L. T. 5180/18/25] 

 
(iii) (a) Annual Report and Accounts of the RITES Limited, Gurugram, Haryana, 

for the year 2024-25, together with the Auditor's Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon.     

 (b) Performance Review of the above Company, for the year 2024-25. 
[Placed in Library. See No. L. T. 5182/18/25] 

 
(iv) (a) Annual Report and Accounts of the Braithwaite & Co. Ltd. (BCL), 

Kolkata, West Bengal, for the year 2024-25, together with the Auditor’s 
Report on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon. 

 (b) Performance Review of the above Company, for the year 2024-25. 
[Placed in Library. See No. L. T. 5181/18/25] 

 
(v) (a) Twenty-sixth Annual Report and Accounts of the Indian Railway Catering 

and Tourism Corporation Limited (IRCTC), New Delhi, for the year 
2024-25, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon.     

 (b) Review by the Government on the working of the above Corporation. 
[Placed in Library. See No. L. T. 5183/18/25] 

 
(vi) (a) Annual Report and Accounts of the IRCON International Limited, New 

Delhi, for the year 2024-25, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon.     

 (b) Performance Review of the above Company, for the year 2024-25. 
[Placed in Library. See No. L. T. 5190/18/25] 

 
(vii) (a) Annual Report and Accounts of the Konkan Railway Corporation Limited 

(KRCL), Navi Mumbai, Maharashtra, for the year 2024-25, together with 
the Auditor’s Report on the Accounts and comments of the Comptroller 
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and Auditor General of India thereon. 
 (b) Review by the Government on the working of the above Corporation. 

[Placed in Library. See No. L. T. 5189/18/25] 
 

(viii) (a) Annual Report and Accounts of the Mumbai Railway Vikas Corporation 
Limited (MRVC), Mumbai, Maharashtra, for the year 2024-25, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Performance Review of the above Corporation, for the year 2024-25. 
[Placed in Library. See No. L. T. 5188/18/25] 

 
(ix) (a) Thirty-eighth Annual Report and Accounts of the Indian Railway Finance 

Corporation Limited (IRFC), New Delhi, for the year 2024-25, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.     

 (b) Performance Review of the above Corporation, for the year 2024-25. 
[Placed in Library. See No. L. T. 5187/18/25] 

 
(x) (a) Annual Report and Accounts of the Wabtec Locomotive Private Limited 

(WLPL) (erstwhile GE Diesel Locomotive Private Limited), New Delhi, 
for the year 2024-25, together with the Auditor's Report on the 
Accounts.     

 (b) Review by the Government on the working of the above Company. 
[Placed in Library. See No. L. T. 5186/18/25] 

 
(xi) (a) Annual Report and Accounts of Madhepura Electric Locomotive Private 

Limited (MELPL), New Delhi, for the year 2024-25, together with the 
Auditor's Report on the Accounts.     

 (b) Review by the Government on the working of the above Company. 
[Placed in Library. See No. L. T. 5185/18/25] 

 
(xii) (a) Twenty-second Annual Report and Accounts of the Hassan Mangalore 

Rail Development Company Limited (HMRDC), Bengaluru, Karnataka, 
for the year 2024-25, together with the Auditor’s Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon.     

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L. T. 5184/18/25] 
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARYSTANDING 
COMMITTEE ON COAL, MINES AND STEEL 

 
SHRI PRADIP KUMAR VARMA (Jharkhand): Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following Reports of the Department-related Parliamentary 
Standing Committee on Coal, Mines and Steel:- 

(i) Twelfth Report on Action Taken by the Government on the 
Observations/Recommendations of the Committee contained in its 
Fourth Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-
2026)’ pertaining to the Ministry of Coal; 

(ii) Thirteenth Report on Action Taken by the Government on the 
Observations/Recommendations of the Committee contained in its Fifth 
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-2026)’ 
pertaining to the Ministry of Mines; and 

(iii) Fourteenth Report on Action Taken by the Government on the 
Observations/Recommendations of the Committee contained in its Sixth 
Report (Eighteenth Lok Sabha) on ‘Demands for Grants (2025-2026)’ 
pertaining to the Ministry of Steel. 

 

 
(xiii) (a) Ninth Annual Report and Accounts of the National High Speed Rail 

Corporation Limited (NHSRCL), New Delhi, for the year 2024-25, 
together with Auditors’ Report on the Accounts and comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 
[Placed in Library. See No. L. T. 5191/18/25] 

 
(xiv) (a) Annual Report and Accounts of the Railway Sports Promotion Board 

(RSPB), New Delhi, for the year 2024-25 together with the Auditor’s 
Report on the Accounts. 

 (b) Performance Review of the above Board, for the year 2024-25. 
[Placed in Library. See No. L. T. 5194/18/25] 
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MOTION FOR ELECTION TO THE RUBBER BOARD 

THE  MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JITIN PRASADA):  Sir, I move: 

“That in pursuance of clause (e) of sub-section (3) of Section (4) of the 
Rubber Act, 1947  read with sub-rule (1) of Rule 4 of the Rubber Rules, 1955, this 
House do proceed to elect, in such manner as directed by the Chairman, one 
Member from among the members of the House to be a member of the Rubber 
Board for the period not exceeding three years or till he/she ceases to be a 
Member of the House, whichever is earlier.” 

The question was put and the motion was adopted. 

 
 

STATEMENT REGARDING GOVERNMENT BUSINESS  

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L. 
MURUGAN): Sir, I rise to announce that the Government Business for the week 
commencing Monday, the 8th of December, 2025, will consist of: 

Discussion on the 150th Anniversary of National Song ‘Vande Mataram’;  

Consideration and return of the Health Security se National Security Cess Bill, 
2025, after it is passed by Lok Sabha; and 

Consideration and return of the Appropriation (No.4) Bill, 2025, after it is 
introduced, considered and passed by Lok Sabha.  

 

  
 

REGARDING PONIT OF ORDER RAISED UNDER RULE 258 AND OTHER ISSUES 

SHRI DEREK O’BRIEN (West Bengal):  Sir, I have a point of order. 

Ǜी Ģमोद ितवारी (राजÎथान): सर, मेरा एक point of order है। ...(Ëयवधान)... 

MR. CHAIRMAN:  We can take one point of order at one time. 

Ǜी Ģमोद ितवारी: सर, एक general बहुत परेशानी है, िजस पर आप भी मेरी बात से सहमत हȗगे।  
इंिडगो एयरलाइंस की 500 से ज्यादा flights कल cancel हुईं, परसȗ cancel हुईं, नरसȗ cancel 
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हुईं।  मȅ औिचत्य का ĢÌन उठा रहा हँू।  यह सबसे जुड़ा हुआ औिचत्य का ĢÌन है। आज Friday है, 
बहुत से मेÇबसर् जाना चाहȂगे, इसिलए यह इस सदन से जुड़ा हुआ है।  यह सदन के औिचत्य से 
जुड़ा हुआ ĢÌन है। यह कोई ऐसा सवाल नहीं है।  मेरी एक सीधी सी बात है िक Friday को बहुत से 
schedule लोगȗ ने ले रखे हȅ।  हमारे मेÇबसर् जाएँगे, वे Monday को लौटȂगे, Sunday को लौटȂगे।  
इस समय एक एयरलाइसं को पूरे तरीके से monopoly कर देने की वजह से यह समÎया उठी है।  
मȅ आपसे िसफर्  एक आगर्ह करँूगा िक concerned Minister, िजन्हȗने rule बनाया है, िजसकी 
वजह से यह किठनाई हो रही है, सदन को अवगत करा दȂ िक समÎया का समाधान कब तक हो 
जाएगा।  क्या सरकार कोई Ģयास कर रही है?  मȅ कोई ऐसा ĢÌन नहीं उठा रहा हँू, िजससे िकसी 
को कोई असुिवधा हो।  यह सीधे सदन के सदÎयȗ से जुड़ा हुआ है, िजनको आज जाना है।  

MR. CHAIRMAN: Would the Minister like to respond?  

संसदीय कायर् मंतर्ी; तथा अÊपसंख्यक कायर् मंतर्ी (Ǜी िकरेन िरिजजु): सर, यह एक महत्वपूणर् 
मुǈा है, क्यȗिक देश भर मȂ सबको एक जगह से दूसरी जगह जाना होता है।  मȅने यहा ँआने से पहले 
Civil Aviation मंतर्ी जी से बात की है। वे सरकार की तरफ से भी पहल कर रहे हȅ िक private 
airlines मȂ जो technical problem है, उसकी detail जानकारीिमले। मȅने Civil Aviation मंतर्ी जी 
को कहा है िक आप इसकी तैयारी कीिजए, क्यȗिक Members यहा ँconcerns उठाएँगे, तब यहा ँ
भी बताना होगा और देशवािसयȗ को भी इसकी जानकारी होनी चािहए। 

SHRI DEREK O’BRIEN: Sir, I have a point of order. ...(Interruptions)... 

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, if I can say something!  It is 
important.  

MR. CHAIRMAN: What is your point of order? 

SHRI DEREK O’BRIEN: Sir, my point of order is under Rule 258 and also on the 
observation of the hon. Minister of State in the Ministry of Parliamentary Affairs. You 
were in the BAC.  Sir, two items were listed for Short Duration Discussion.  You were 
there, Sir. It was decided under your guidance. The hon. Parliamentary Affairs 
Minister was there and we were also there. There were two items listed. He has read 
out one of the two items. The time was allocated for two discussions next week.  
Hon. Minister read out one. This is what I heard.  But, he has not read out the second 
one which is ‘Discussion on the Electoral Reforms’. So, when we were there at the 
BAC, under your Chairmanship... 

MR. CHAIRMAN: Okay. ...(Interruptions)... 

SHRI DEREK O’BRIEN: Sir, one minute.  Let me complete and then you can speak.  
That was one issue.  Since you were at the BAC, Electoral Reform or SIR or whatever 
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it is, we wanted to discuss it next week. Second is: I just want to make the point 
under Rule 258. Sir, Rule 258 is a right of every Member of this House. When a 
Member stands up and says, ‘point of order’, it has to be given.  But, yesterday, for 
forty-five minutes, we were trying to raise the point of order. ...(Interruptions)... Let 
me finish. First, we stood up at our seats.  We did not get to raise the point of order. 
...(Interruptions)...  In desperation, as the floor leader, I had to go down to the Well.  
Sir, please, this is our right.  For every Member, a point of order means a point of 
order. ...(Interruptions)... Nobody can take this away.  Protect us from this. That is 
all.  Thank you. 

MR. CHAIRMAN: Okay. You know that only one Member can raise a point of order.  If 
everybody is shouting, what point of order can be taken up? ...(Interruptions)... 

MS. DOLA SEN (West Bengal): Sir, ... 

MR. CHAIRMAN: Now, hon. Minister. ...(Interruptions)... Ãलीज़, आप बिैठए।  

SHRI KIREN RIJIJU: Sir, I agree with what hon. Member, Shri Derek O’Brien said. 
The first point is on the decision taken in the Business Advisory Committee. Yes; we 
have taken a decision and had also informed in the BAC chaired by you that the 
Discussion on the 150th Anniversary of Vande Mataram will be taken up on Tuesday.  
That is finalized. And, on Electoral Reforms or subject related to that, that will be 
taken up right after it is over in the Lok Sabha. So, I am just informing it to the House.  
The second is about the matter raised when the hon. Finance Minister was replying to 
the debate yesterday. The hon. Member arrived a little late. I was sitting here. When 
the hon. Member from All India Trinamool Congress Party raised certain questions 
about West Bengal, the hon. Finance Minister was responding to that. In the 
meantime, the hon. Finance Minister also gave an assurance that after all the 
speeches are over, Members can raise queries and she is ready to respond. The hon. 
Floor Leader of the Trinamool Congress came a little late ...(Interruptions)... I was 
there... 

Ǜी सभापित: बिैठए। You have raised your point. ...(Interruptions)... 

MS. DOLA SEN: Sir, I have a point to make. ...(Interruptions)... 

MR. CHAIRMAN: You have raised your point. ...(Interruptions)... But, you tend to 
do that. No running commentary, please.  
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SHRI KIREN RIJIJU: Sir, there are rules, procedures, directions and rulings given by 
the hon.  Chairman. But, I agree that when there is point of order, hon. Chairman, 
normally, gives the floor. This is the right of Members. ...(Interruptions)... It is a 
Member’s right.  Hon. Chairman rightly mentioned, when everybody stands up and 
makes noise, where is the possibility of giving an opportunity to raise a point of order? 

MS. DOLA SEN: Sir, the point is...  ...(Interruptions)... 

MR. CHAIRMAN: No, no. Hon. Member, you should not shout like this. 
...(Interruptions)... I am pointing out to you. Every time you are making running 
commentary.  That is not good. Please take your seat. ...(Interruptions)... 

DR. JOHN BRITTAS (Kerala): Sir, give me 30 seconds only. …(Interruptions)… 

MR. CHAIRMAN: No, no. Please take your seat. …(Interruptions)… Both of you 
should take your seats. Despite clear and categorical ruling on Rule 267, some 
notices have still been submitted by the Members. …(Interruptions)… It was 
abundantly clarified that the notices not meeting the requirements of Rule 267 will not 
be taken into consideration. …(Interruptions)… 

SHRI JAIRAM RAMESH (Karnataka): Mr. Chairman, Sir, …(Interruptions)… 

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir,  …(Interruptions)… 

MR. CHAIRMAN: Now, let us take up ‘Matters Raised with Permission of the Chair’.  
…(Interruptions)…  Ãलीज़ बिैठए। ...(Ëयवधान)... No discussion about Rule 267 
anymore. …(Interruptions)… Shri Shaktisinh Gohil.  …(Interruptions)…   

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, it is a matter of… …(Interruptions)… 
DR. V. SIVADASAN (Kerala): Sir, I have a point of order. …(Interruptions)… 

MR. CHAIRMAN: No more discussion. Shri Shaktisinh Gohil, please start.  
…(Interruptions)…   

Ǜी शिƪिंसह गोिहल (गुजरात): सभापित महोदय, मȅ आपके माध्यम से ...(Ëयवधान)... 

MR. CHAIRMAN: Mr. Gohil, are you going to speak or not? Please tell me.  
…(Interruptions)…  Are you going to speak or not? I am going to call the next speaker.  
…(Interruptions)…   No, no. Are you going to speak? 

SHRI SHAKTISINH GOHIL: Yes, Sir, I am speaking. …(Interruptions)… 
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MR. CHAIRMAN: You please address the Chair.  …(Interruptions)… 

Ǜी शिƪिंसह गोिहल: सभापित महोदय, मȅ आपके माध्यम से ...(Ëयवधान)... 

MR. CHAIRMAN: Mr. Siva, please take your seat. …(Interruptions)…  It is not good.  
…(Interruptions)… You please go back to your seats.  Hon. Members, please go back 
to your seats. …(Interruptions)…   

Ǜी शिƪिंसह गोिहल: सभापित महोदय, मȅ आपके माध्यम से एक बहुत ही गंभीर इÌय ूपर सरकार 
का ध्यान आकिर्षत करना चाहता हँू।...(Ëयवधान)... 

MR. CHAIRMAN: A ruling regarding Rule 267 has already been given. It cannot be 
entertained anymore.  …(Interruptions)…  Mr. Gohil, are you going to speak? You 
please tell me. …(Interruptions)… I am going to call the next speaker.  
…(Interruptions)…   

SHRI SHAKTISINH GOHIL: I am speaking, Sir. …(Interruptions)… I am speaking. 
महोदय, मȅ आपके माध्यम से ...(Ëयवधान)... 

MR. CHAIRMAN: Next is Shri Subhasish Khuntia. …(Interruptions)… Shri Subhasish 
Khuntia. 

 

MATTERS RAISED WITH PERMISSION  

Demand for dedicated darshan access for permanent residents of Puri 

SHRI SUBHASISH KHUNTIA (Odisha): Jai Jagannath! Sir, first of all, I would like to 
convey my best wishes to you. …(Interruptions)… I thank you for giving me the 
opportunity to draw the attention of the House towards an important demand to 
provide facility of special darshan access for local people of Puri.  …(Interruptions)…  
Sir, Puri is not just a city. It is our international tourist and pilgrimate hub under ‘living 
presence’ of Mahaprabhu Shri Jagannath.  …(Interruptions)… The Jagannath Temple 
Heritage Corridor was built only because the local residents of Puri made immense 
sacrifices losing land, homes, standing firmly behind the project with devotion...  
…(Interruptions)…  

MR. CHAIRMAN: Nothing will go on record except the hon. Member making the Zero 
Hour submission. …(Interruptions)… 
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, please listen to us.  …(Interruptions)… 

 (At this stage, some hon. Members left the Chamber.) 

SHRI SUBHASISH KHUNTIA: From Rath yatra to Chandan Yatra, from daily rituals to 
emergency arrangements, it is the people of Puri, who shoulder the responsibility so 
that the world can have darshan.  But, ironically, the same people, who protected, 
preserved and served the temple for generations, can no longer access their own lord 
without struggling through overwhelming congestion because of heavy rush of 
tourists. Repeated appeals have been made, delegations have spoken and 
community groups have written, but the Government of Odisha has not bothered to 
create a special darshan system for permanent residents, a very basic facility that 
respects traditional rights and daily worship. 

 Sir, it is important to recall that the previous Government, under the leadership 
of my leader, Shri Naveen Patnaik, ensured dedicated entry arrangement for local 
residents through the Western Gate upon showing the identity proof, a thoughtful 
step that recognized the traditional and daily connection with the temple. Sir, tourists 
come and go but the people of Puri live with Jagannath, serve Jagannath and breathe 
Jagannath every day. Their demand is neither political nor preferential. It is cultural, 
traditional and emotional and it is long overdue. Therefore, I urge the Central 
Government to intervene and ensure a hassle free darshana mechanism exclusively 
for permanent residents of Puri.  Jai Jagannath!  Bande Utkala Janani!     

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raisedby hon. Member, Shri Subhasish Khuntia: Shrimati Priyanka Chaturvedi 
(Maharashtra), Dr. Sasmit Patra (Odisha), Shri Ravi Chandra Vaddiraju 
(Telangana),  Shri  Niranjan  Bishi  (Odisha),  Shri  Muzibulla  Khan   (Odisha),    
Shri Prakash Chik Baraik (West Bengal), Shri Golla Baburao (Andhra Pradesh), 
Shrimati Sulata Deo (Odisha) and Shri Meda Raghunadha Reddy (Andhra Pradesh). 

Demand for discontinuation of the use of the titles 'Lord' for British Viceroys and 
Governor Generals in NCERT books, other Textbooks and official documents 

SHRI SUJEET KUMAR (Odisha): Sir, through my Zero Hour submission, I request the 
Government to discontinue the use of the title ‘Lord’ for British Viceroys and 
Governors-General in our school textbooks, NCERT books, Government documents 
and official websites. I did a random check of all these websites, documents and 
school textbooks, and this is what I found. The NCERT history textbook of class VIII 
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and XII, in numerous chapters, has dozens of references as ‘Lord Curzon’, ‘Lord 
Lytton’, ‘Lord Mountbatten’, ‘Lord Dalhousie’, to name a few. Similar is the case with 
the official websites of several Government Departments and Ministries, such as 
Ministry of Culture, Press Information Bureau, Archaeological Survey of India to name 
a few.  Also, the Raj Bhawan, which is now the Lok Bhawan of Bihar, has blatantly 
used the word ‘Lord’ to describe British Governor-Generals and Viceroys.   

Sir, we all know that historically, British Viceroys and Governors-General were 
referred to as ‘Lord’. During the British rule, the British colonial rulers used and 
abused the power to give titles for their imperialistic designs and to promote this false 
narrative of racial superiority. This was a title given by the British, to the British, for the 
British needs.  But, Sir, why should we continue to place them on a demigod-like 
pedestal by calling them ‘Lord’, particularly, when many of them committed such 
horrendous and barbaric crimes against us.  It is rather sad and unfortunate that after 
75 years of independence, we continue to do so, when our own freedom fighters are 
not referred to with such reverence. Sir, a vibrant democracy like ours, which is also 
the largest and the oldest democracy on earth, should not continue this practice as 
this perpetuates a colonial mindset. It goes against the spirit of social equality and 
also goes against the letter and spirit of our own Constitution. When our Prime 
Minister renamed Rajpath, the ceremonial boulevard in New Delhi, as Kartavya Path, 
it was not just a symbolic move. This change reflects a shift from the colonial attitude 
to a more duty-oriented name. It reflects a shift away from the colonial symbols 
towards civic responsibility. It was our national pride. In fact, on the 76th anniversary 
of our Independence, from the ramparts of the Red Fort, our dear Prime Minister 
emphasised the ‘Panch Pran’ for the next 25 years, which we call the ‘Amrit Kaal’. 
The vision of the second Pran shakti is to liberate ourselves from the ghulami attitude 
and eliminate all remnants of slavery. I quote him, Sir: “In no part of our existence, 
not even in the deepest corners of our minds or habits, should there be any ounce of 
slavery. It should be nipped there itself. We have to liberate ourselves from the slavery 
mindset which is visible in innumerable things within and around us.” ....                                             

MR. CHAIRMAN:  Time is over.  

The following hon. Members associated themselves with the matter raisedby 
hon. Member, ShriSujeetKumar: Ms. Kavita Patidar (Madhya Pradesh), Dr. Fauzia 
Khan (Maharashtra), Shri Muzibulla Khan (Odisha),Shri Dhananjay Bhimrao Mahadik 
(Maharashtra), Shri Sat Paul Sharma (Jammu & Kashmir), Shri Pradip Kumar 
Varma (Jharkhand), Shrimati Sudha Murty (Nominated), Shri Madan Rathore 
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(Rajasthan), Dr. Medha Vishram Kulkarni (Maharashtra), Shri Deepak Prakash 
(Jharkhand) and Shri Brij Lal (Uttar Pradesh).                             

Shri Prakash Chik Baraik.   

Concern over the delays in the Beerpada Rail Overbridge Project 

Ǜी Ģकाश िचक बाराईक (पिÌचमी बगंाल): चेयरमनै सर, आज मȅ अपनी पाटीर्, ऑल इंिडया 
तृणमूल कागेंर्स की ओर से अपने के्षतर् और िजले के एक िवशेष मुǈे को उठाने के िलए यहा ँखड़ा 
हुआ हँू।    

सर, मȅने 2024 केिंवटर सेशन मȂ भी जीरो ऑवर मȂ िदए गए अपने वƪËय मȂ इस िवषय पर 
बोला था। तब मȅने अपने वƪËय मȂ अलीपुरǎार िजले के मदारीहाट िवधान सभा के बीरपाड़ा-
दलगावँ रेलवे Îटेशन एवं अलीपुरǎार िजले के कुमारगर्ाम िवधान सभा के कामाख्यागुड़ी रेलवे 
Îटेशन पर रेलवे ओवरिĤज बनाने की Ģिकर्या शुरू करने के बारे मȂ बोला था। इस संबधं मȂ मुझे 
रेलवे िडपाटर्मȂट से िरÃलाई भी िमला, लेिकन अभी तक वहा ँपर काम शुरू नहीं हुआ है। चेयरमनै 
सर, यह कायर् बहुत ही अिनवायर् है, क्यȗिक रेलव ेकर्ॉिंसग के बाद वहा ँपर अÎपताल, कॉलेज, 
Îकूल एवं माकȃ ट हȅ तथा वहा ँयातायात की समÎया भी मिैक्समम होती है। वहा ँपर ऐसी बहुत-सी 
घटनाएँ हो चुकी हȅ िक रेलवे फाटक कर्ॉस न कर पाने के कारण कई पेशȂट्स की मृत्यु भी हो चुकी 
है।  इससेकुमारगर्ामिवधान सभा के कामाख्यागुड़ी मȂ कामाख्यागुड़ी वन, कामाख्यागुड़ी टू,वोÊका 
वन, वोÊका टू,खोटागन वन, खोटागन टू, भाटीवाड़ी से लेकरपारोकटा तक के अंचल Ģभािवत 
होते हȅ। इसके साथ बीरपाड़ा-1, बीरपाड़ा-2, सोहो, लकंापाड़ा एवं हंटापाड़ा, ये अंचल Ģभािवत 
होते हȅ।सभापित महोदय, माननीय मुख्यमंतर्ी सुǛी ममता दीदी के आशीवार्द से िजला Ģशासन 
ǎारा रेलवे को एनओसी भी दी गई है, लेिकन यह कायर् पूरा न होने के कारण िविभन्न Ģकार की 
समÎयाओं का सामना करना पड़ रहा है। 

मȅ आपके माध्यम से मंतर्ालय से आगर्ह करता हंू िक इस तरह की अवहेलना न की जाए। 
राज्य सरकार ǎारा जो भी Ģपोज़ल कȂ दर् सरकार को भेजा जाता है, िवशेषकर पिÌचम बगंाल के 
िलए भेजा जाता है, उसमȂ हमारे साथ सौतेलेपन का Ëयवहार िकया जाता है। एक तरफ एक नीित 
है - माननीय सुĢीम कोटर् ǎारा यह िनणर्य िदया गया िक मनरेगा का पैसा गरीब मज़दूरȗ को 
पिÌचम बगंाल मȂ िदया जाए। 52 हजार करोड़ रुपए जो पावना पैसा है, वह पैसा अभी तक हम 
लोगȗ को नहीं िमला है।  

मȅ आपके माध्यम से इस िडमाडं को पूरा करने के िलए रेल मंतर्ालय से आगर्ह करता हंू िक 
जÊद से जÊद यह कायर् शुरू कराया जाए। 

जय-िंहद। जय-बागं्ला। 

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raisedby  hon.  Member, Shri Prakash Chik Baraik: Ms. Dola Sen (West Bengal), 
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Shri  Mohammed  Nadimul  Haque  (West Bengal),  Dr.  Sasmit  Patra  (Odisha),  
Dr. John Brittas (Kerala), Shri Muzibulla Khan (Odisha), Shrimati Sagarika Ghose 
(West Bengal),  Shri Saket Gokhale (West Bengal), Shri Niranjan Bishi (Odisha), 
Dr. V. Sivadasan (Kerala) and Shri Subhasish Khuntia (Odisha). 

Demand for enhancement of MSP for sugar and support for sugarcane farmers 

SHRI IRANNA KADADI (Karnataka):  Mr. Chairman, Sir, I wish to apprise this House 
of the serious challenges faced by the millions of people who cultivate sugarcane and 
who are engaged in the sugar production industry. I thank you for giving me this 
opportunity to speak. 

Sugarcane production is one of the major agro-based sectors in our country. It 
directly and indirectly provides employment to millions of farmers, workers, traders, 
and entrepreneurs. Karnataka has 81 operational sugar factories, and due to the hard 
work of its farmers, the State has become the third largest sugar-producing state in 
India. Karnataka contributes 16 per cent of the total sugar production in our country. 
Around 7.5 lakh hectares of land in the State is under sugarcane cultivation, yielding 
45 lakh metric tons of sugar and 270 crore litres of ethanol. A large quantity of jaggery 
is also produced. 

The Central Government, under the leadership of Shri Narendra Modi, is 
committed to the welfare of farmers. The Government has announced support of 
about 23 crops to ensure appropriate income for our hardworking farmers. The 
announcement of an FRP (Fair and Remunerative Price) of ₹3,350 per tonne is a 
welcome step. However, on behalf of the sugarcane-growing farmers of Karnataka, I 
would like to place three important requests before the Central Government. 

First, the recovery rate for sugarcane has been revised from 9.5% to 10.25%. 
Since the average recovery rate in Karnataka is 9.5%, there is a need to reconsider 
this and fix the recovery rate appropriately.  Second, it is unscientific and incorrect to 
include harvesting and transportation charges while determining the Fair and 
Remunerative Price (FRP). There is an urgent need to fix an FRP that separately 
accounts for these costs, ensuring that farmers are not burdened. Third, since 2019, 
the MSP for sugar has remained at ₹31 per kg, which is inadequate. However, many 
sugar factories do not pass the benefits to sugarcane farmers. With sugar retailing at 

                                                            
 English translation of the original speech delivered in Kannada. 
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around ₹40 per kg, the Government must increase the MSP to ensure better support 
for sugarcane farmers and all those involved in sugar production. Karnataka produces 
270 crore litres of ethanol, and therefore, the state should be given greater 
opportunity and a larger share in the ethanol market. These measures will benefit 
millions of sugarcane growers, workers, entrepreneurs, and traders. Hence, through 
this august House, I urge the Government to take up this matter on priority, in the 
interest of the millions who depend on this sector for their livelihood. Thank you, Sir. 

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised  by  hon.  Member,  Shri  Iranna  Kadadi:  Dr.  Fauzia  Khan (Maharashtra), 
Dr. John Brittas (Kerala), Shri Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha), 
Shri Sadanand Mhalu Shet Tanavade (Goa) and Shrimati Sudha Murty (Nominated).        

Need to address the issues of quality in higher education in the country 

SHRI RYAGA KRISHNAIH (Andhra Pradesh): Respected Chairman, Sir, education is 
the key to progress, especially, higher education which provides skilled manpower 
and cutting-edge technologies. But the quality of higher education is declining and is 
a matter of concern for all the stakeholders and the whole nation. The students who 
complete the UG and PG courses have very low job opportunities. Another serious 
issue is the gap between demand and supply, implying that the youths are not eligible 
for job market.This leads to widespread unemployment among the higher educated 
graduates. To improve the quality of higher education in India, we must maintain 
parameters of quality education. The parameters of quality higher education are: 
sufficient number of quality faculty members, profile of the students entering into the 
higher education, infrastructure of the educational institutions, curriculum, 
appropriate teaching method, examination pattern, learning resources, national 
agencies, Government policies and institutional leadership.  

Sir, India has one of the largest education systems of the world. Therefore, 
different stakeholders must work on these parameters at their respective levels to 
maintain and improve the quality of higher education in India. The Indian higher 
education has expanded in quantity but lacking behind in terms of quality. India 
cannot progress until its higher education system is qualitatively strong enough 
because this poor quality is resulting in low employability, low performance of 
specialized individuals, lack of innovative and creative ideas, which are key elements 
of success and progress in present time. In all, there is a need to enlarge the adaptive 
capacity and quality of the higher education system so that it is more responsive to 
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the changing world of work and meets the diversified needs of economy, both 
domestic and global. For that purpose, diversification of the Indian higher education 
and training system has to be pursued as a goal. This can be achieved by having a 
proper mix of public and private, formal and non-formal institutions. In view of this, it 
needs urgent attention and review of the main aspects related to quality concern in 
higher education. Thank you.                                                                          

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Shri Ryaga Krishnaiah (Andhra Pradesh): Dr. Sasmit Patra 
(Odisha), Dr. Fauzia Khan (Maharashtra) and Shri Ravi Chandra Vaddiraju 
(Telangana).                                 

Concern over the conditions of gig workers in India 

Ǜी राघव चǀा (पजंाब): सभापित महोदय, आए िदन हम अपने मोबाईल फोन की एप पर एक 
बटन दबाते हȅ और Your order is on its way or order delivered or your ride has arrived 
नोिटिफकेशन आता है। इस नोिटिफकेशन के पीछे अक्सर एक इंसान होता है, िजसको हम 
acknowledge नहीं करते। मȅ Zomato और Swiggy के िडलीवरी बॉयज़ की बात कर रहा हंू, 
Ola, Uber के डर्ाईवसर् की, Blinkit, Zepto के राइडसर् की और अबर्न कंपनी के Ãलबंर और 
Åयिूटिशन जैसे लोगȗ की। सरकारी भाषा मȂ इन्हȂ िगग वकर् र कहा जाता है, लेिकन मȅ इन्हȂ invisible 
wheels of the Indian economy के नाम से बुलाता हंू। 

सर, आज मȅ इन का ददर् इस सदन मȂ रखना चाहता हंू। Quick commerce और insta 
commerce ने हम सब की िंजदगी बदल दी है, लेिकन इस सुपर फाÎट िडलीवरी के पीछे एक 
सायलȂट वकर् फोसर् है, जो हर मौसम मȂ काम करती है, अपनी िंजदगी दावं पर लगाकर आप का 
ऑडर्र आप के घर तक पहंुचाती है। इस सायलȂट वकर् फोसर् की छाती पर चढ़ कर आज ये तमाम 
बड़ी ई-कॉमसर् और इÎंटा िडलीवर एÃस और कंपनीज़ िबिलयन डॉलर की evaluation हािसल 
कर चुकी हȅ, यिूनकॉन्स बन चुकी हȅ, लेिकन इन िगग वकर् सर् की हालत आज भी एक िदहाड़ी 
मजदूर से भी बदǄर है। इन की कुछ चीज़Ȃ, कुछ ददर् आप के समक्ष रखना चाहंूगा और यह भी 
चाहंूगा िक सरकार तक पहंुचे। पहला, Îपीड और िडलीवरी टाइम का जुÊम – आज कल 10 
िमनट की िडलीवरी का खतरनाक टर्Ȃड चल रहा है। िडलीवरी टाइम Ģैशर के चलते लाल बǄी पर 
खड़ा एक िडलीवरी बॉय यही सोचता रहता है िक अगर लेट हुआ, तो रेिंटग िगर जाएगी, इन्सȂिटव 
कट जाएगा, एप लॉग आउट कर देगी और आई डी Åलॉक कर देगी। इसिलए 10 िमनट की 
िडलीवरी के िलए वह ओवर Îपीिंडग करता है, लाल बǄी जंप करता है और अपनी जान को 
जोिखम मȂ डालता है। दूसरा ददर् कÎटमर का गुÎसा है। कÎटमर का harassment का डर 
परमानȂट इन के मन मȂ होता है। जैसे ही ऑडर्र पाचं से सात िमनट लेट होता है, देखा जाता है िक 
कÎटमर फोन कर के पहले डाटंता है, िफर जब ऑडर्र िडलीवर करने आता है, तो उसे धमकाता 
है िक मȅ तुÇहारी कंÃलȂट कर दंूगा और उस के बाद एक Îटार की रेिंटग दे कर उस के पूरे महीने 
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का परफॉमȄस और बजट िबगाड़ देता है। The third problem that they have is the dangerous 
working conditions. िजसमȂ कमाई कम और बीमारी ज्यादा है। 12 से 14 घंटे की डेली िशÄट 
करते हुए चाहे धूप हो, गमीर् हो, सदीर् हो, फॉग हो, जो मजीर् मौसम हो, पॉÊयशून हो, टैर्िफक हो, 
ये लोग िबना िकसी Ģोटेिक्टव िगयर के, िबना Îपेशल बोनस के, िबना hazard allowance काम 
करते रहते हȅ। इन की िÎथित तो फैक्टरी मȂ काम कर रहे एक कमर्चारी से भी बदǄर है, क्यȗिक न 
तो इन्हȂ permanent employment िमलती है, न humane working conditions होती हȅ, नहीं 
health accident insurance िमलती है, िफर भी ये अपना ददर् छुपा कर, अपनी job insecurity 
और hopelessness छुपा कर जब आप को आप का ऑडर्र िडलीवर करते हȅ, तो मुÎकुरा कर 
कहते हȅ िक सर थȅक य ूऔर मुझे 5 Îटार रेिंटग दे दीिजएगा। 

सर, मȅ बताना चाहता हंू िक ये लोग रोबोट नहीं हȅ, ये भी िकसी के िपता हȅ, पित हȅ, भाई 
हȅ, बेटे हȅ, तो इन के बारे मȂ सदन को सोचना चािहए और 10 िमनट की िडलीवरी का जुÊम समाÃत 
करना चािहए। अगर हम उÇमीद लगा सकते हȅ िक दस िमनट मȂ हमारा खाना हमारे पास पहंुचे, तो 
ये भी उÇमीद लगा सकते हȅ िक सदन मȂ बठेै सदÎय इन के बारे मȂ सोचȂ और इन के बारे मȂ कानून 
बनाएं। 

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Shri Raghav Chadha: Shrimati Jaya Amitabh Bachchan 
(Uttar Pradesh), Shrimati Priyanka Chaturvedi (Maharashtra), Shrimati Jebi Mather 
Hisham  (Kerala),  Dr.  Sasmit  Patra  (Odisha),  Dr. Fauzia Khan (Maharashtra), 
Dr. John Brittas (Kerala), Shri Niranjan Bishi (Odisha), Prof. Manoj Kumar Jha 
(Bihar), Ms. Dola Sen (West Bengal), Shri Prakash Chik Baraik (West Bengal), 
Shrimati Phulo Devi Netam (Chhattisgarh),  Shri Anil Kumar Yadav Mandadi 
(Telangana), Dr. V. Sivadasan (Kerala) and Shrimati Ranjeet Ranjan (Chhattisgarh). 

Now, Shrimati Sudha Murty. 

Need to regulate the commercial use of children on social media 

SHRIMATI SUDHA MURTY (Nominated): Sir, children are our future and we should 
develop our children with good value systems, good education, sports and many 
other activities. आकाशाÞ पिततं तोयं यथा गच्छित सागरç। Every drop of water, may be 
through cloud, through riverlet or through river, goes to an ocean. So are the 
children, how we bring up, everything goes to their future. But I am really worried 
about today’s scenario. In modern days, social media has become very popular and 
there are many, many advantages of social media about which I do not want to talk 
here. But I want to talk about the other side of the social media. Many parents use 
their innocent children because they are not even aware of what they are doing. They 
are exposed to different types of costumes, dresses, commercialization and they put 
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them on social media so that they can have ten thousand, one million or half-a-million 
followers. This will help parents financially a lot, I am aware of it; but what happens to 
the child? The child will lose its innocence. The child does not give permission 
because the child is not aware of it. It will affect the child in long run. It will affect the 
children’s psychology. They will not learn how to do any social activity or sports and 
even have a good education. Children become a source of income to parents and 
they take the advantage of social media. Now, in a country like France, a kind of 
regulation is there on children who are on social media. You cannot expose them in 
different costumes.  When they are taking bath, you cannot take that picture because 
you do not know sometimes people with bad mindset may use those photos for 
something else. Again, you should not bring up children only because they give 
money or they are a source of income. We are causing blockage in their future. I 
consider that social media is like a knife. You can cut a fruit or you can kill a person.  
Use social media for betterment but not by using your children. There are children 
influencers, mother influencers and there are so many influencers on social media 
without any regulation. I request the Government of India, particularly in social media, 
to keep a regulation on this.  For example, our Government has done a fantastic work 
regulating the children advertisements, children working or acting in films. They have 
taken care of all those things and strict laws are implemented. Whereas when it 
comes to social media, it is not done and this is going to cause a great problem in 
future for our children. It should be told to their parents also. There should be a 
restriction, there should be a way to use it. Certain methodologies should not be 
used. Children cannot use certain kinds of dresses and dance or certain kind of dress 
for advertisement because this is not the way how we can bring up the next 
generation of our children. Thank you very much, Sir, for giving me an opportunity to 
talk on this subject.  

MR.  CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by hon. Member, Shrimati Sudha Murty: Shri Sujeet Kumar (Odisha), 
Shri Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha), Shrimati Geeta alias 
Chandraprabha (Uttar Pradesh), Shri Dhananjay Bhimrao Mahadik (Maharashtra), 
Shri  Madan  Rathore  (Rajasthan),  Shri  Sadanand Mhalu Shet Tanavade (Goa), 
Dr. Sumer Singh Solanki (Madhya Pradesh), Dr. Kavita Patidar (Madhya Pradesh), 
Shri Deepak Prakash (Jharkhand), Dr. Fauzia Khan (Maharashtra), Prof. Manoj 
Kumar Jha (Bihar), Shri Muzibulla Khan (Odisha), Shri Mayankkumar Nayak 
(Gujarat), Ms. Sushmita Dev (West Bengal), Shri Ravi Chandra Vaddiraju 
(Telangana), Shrimati Seema Dwivedi, (Uttar Pradesh) and Shri Maharaja Sanajaoba 
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Leishemba (Manipur).  

Now, Shri Samik Bhattacharya. 

Need for protection, archaeological clarification and restoration measures at  
the Adinath Temple Site in Malda, West Bengal   

Ǜी सािमक भƺाचायर् (पिÌचमी बगंाल): सर, मंिदर-मिÎजद की कोई लड़ाई नहीं है, िहन्दू-
मुÎलमान का कोई िवभाजन नहीं है, लेिकन हुआ क्या था? मालदा िजले के पाडुंआ मȂ जीतू सथंाल 
ने िĤिटश गोिलयȗ के सामने अपने जीवन की कुबार्नी दे दी। उनका लÑय यह था िक उन्हȗने 
आिदनाथ मंिदर के पुनरुǉार के िलए सथंाली दल के साथ लड़ाई लड़ी थी। सर, आज क्या हो रहा 
है? सर, यह िहÎटॉिरकली डॉक्यमूȂटेड है। जे.डी. बेगलर, जो एक मशहूर ओिरएंटिलÎट थे, J.H. 
Ravenshaw, the Collector of Malda from 1865 to 1867 have documented the different 
evidences िजसमȂ उसका िहन्दू मंिदर होने का दावा था। ...(Ëयवधान)... 

MR. CHAIRMAN: No, no. …(Interruptions)… Nothing will go on record.. 
…(Interruptions)…  You please sit down.  …(Interruptions)… 

Ǜी सािमक भƺाचायर्: आज सारे आिर्कयोलॉिजकल एिवडेन्सेज़ को िमटाया जा  
रहा है। ...(Ëयवधान)...   

MR. CHAIRMAN: Nothing would go on record except the Member’s speech.  
…(Interruptions)… 

Ǜी सािमक भƺाचायर्: शब-ए-बारात के िदन उसी आिदनाथ टैÇपल के सामने गणेश जी की मूिर्त 
पर पत्थर फȂ के गए। ...(Ëयवधान)... मूिर्त को शैतान की मूिर्त कह रहे हȅ। ...(Ëयवधान)... कहा जा 
रहा है िक वह शैतान की मूिर्त है, आपको जन्नत िमलेगी। ...(Ëयवधान)... यह िकतने िदन चल 
सकता है? ...(Ëयवधान)... हम इितहास को िमटा नहीं सकते हȅ। ...(Ëयवधान)... हम अपनी धरोहर 
नहीं छोड़ सकते हȅ। ...(Ëयवधान)... हम अपनी साÎंकृितक िवरासत को िमटा नहीं सकते हȅ। 
...(Ëयवधान)... यह पिÌचम बगंाल मȂ चल रहा है। अभी वहा ंबाबरी मिÎजद की नींव डालने वाले हȅ।  
...(Ëयवधान)... वह मिÎजद नहीं है, वह आिदनाथ का मंिदर है। इसका िहÎटोिरकल एिवडȂस है।  
यह एएसआई का डॉक्युमȂट है।  ...(Ëयवधान)...   

MR. CHAIRMAN: Hon. Member, please conclude. …(Interruptions)… 

Ǜी सािमक भƺाचायर्: उसे करने देना चािहए। ...(Ëयवधान)... That should be declared as a 
ticketed monument. …(Interruptions)… उस के ऊपर Îटडी होनी चािहए। वे सारे Hindu 
edifices, लोटस, ...(Ëयवधान)... िशव िंलग, लÑमी मा ं का हÎत, वे सब को िमटा रहे हȅ। 
...(Ëयवधान)... यह बदं करना चािहए। हम सरकार से यह गुजािरश करते हȅ िक उसे Ģोटेक्ट 
करना चािहए। ...(Ëयवधान)... कटरा मॉÎक भी वही है ...(Ëयवधान)... आिदनाथ टेÇपल भी वही है, 
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ज्ञान वापी भी वही है। ये पूरे िंहदुÎतान का ध्यान भटका रहे हȅ। आज जो लोग ĢोटेÎट कर रहे हȅ 
...(Ëयवधान)... इन्हीं के पाटीर् के िवधायक ने पिÌचम बगंाल मȂ बाबरी मिÎजद बनाने की घोषणा की 
है। हम लोग िंहदुÎतान मȂ ऐसा नहीं होने दȂगे। यह बाबर और राम की लड़ाई नहीं है। ...(Ëयवधान)... 
यह भारत की धरोहर को, शासन को, वह सुÊतान िसकंदर शाह का जो अत्याचार था पूरे मालदा 
िजले और पाडुंआ के ऊपर ...(Ëयवधान)... जीतू सÎंथाल के बिलदान को आप नहीं िमटा सकते हȅ। 
...(Ëयवधान)... बाबरी मिÎजद बनाने की िहÇमत भी कोई नहीं कर सकता है। ...(Ëयवधान)... 

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Shri Samik Bhattacharya: Shri Maharaja Sanajaoba 
Leishemba (Manipur), Dr. Sasmit Patra (Odisha), Shri Shambhu Sharan Patel 
(Bihar), Shrimati Ramilaben Becharbhai Bara (Gujarat), Ms. Indu Bala Goswami 
(Himachal Pradesh), Shri Madan Rathore (Rajasthan), Shri Mayankkumar Nayak 
(Gujarat), Shri Rajib Bhattacharjee  (Tripura), Shri Deepak Prakash (Jharkhand), 
Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Kesridevsinh Jhala (Gujarat), 
Shrimati Geeta alias Chandraprabha (Uttar Pradesh), Shri Subhash Barala 
(Haryana), Dr. Kavita Patidar (Madhya Pradesh), Dr. Kalpana Saini (Uttarakhand), 
Dr. Parmar Jashvantsinh Salamsinh (Gujarat), Dr. Medha Vishram Kulkarni 
(Maharashtra) and Shri Pradip Kumar Varma (Jharkhand).                                                                

Now, Dr. Anil Sukhdeorao Bonde. 

Need for establishing the Quality Stroke Care Centres across the country 

डा. अिनल सुखदेव राव बȗडे (महाराÍटर्): सभापित महोदय, The Indian Medical 
Parliamentary Forum ने एक िदÊली मȂ एक Stroke Conference की थी। उसमȂ सभी 
Neurophysicians को बुलाया गया था। उन्हȗने कुछ सजेशन िदए हȅ, उनको मȅ यहा ंपर रखना 
चाहता हंू। भारत मȂ stroke की वजह से बहुत सारी morbidity, िवकलागंता और mortality भी 
होती है। हाटर् केयर सȂटसर् बहुत ज्यादा हȅ, लेिकन हर िडिÎटर्क्ट मȂ अच्छे क्वॉिलटी के stroke 
care centres के िनमार्ण करने की आवÌयकता है। 

माननीय Ģधान मंतर्ी नरेन्दर् मोदी जी के ǎारा आयुÍमान भारत और आयुÍमान योजना मȂ 
सभी वृǉ लोगȗ को ģी हेÊथ सुिवधा िमलती है, लेिकन Îटर्ोक के िलए, इसका िĢवȂशन Non-
Communicable Health Diseases (NCDs) के माध्यम से होता है। Åलड Ģेशर पर कंटर्ोल, 
डायिबटीज पर कंटर्ोल और कुछ हैिबट्स, जैसे Îमोिंकग, tobacco consumption को कंटर्ोल मȂ 
िकया जाए, तो Îटर्ोक िĢवȂशन हो सकता है, लेिकन Îटर्ोक, जो Åलॉकेज के कारण होता है 
thrombotic stroke, उसको immediately अच्छे से सुिवधा िमले, पेशȂट का टर्ासंपोटȃशन within 6 
hours हो, तो clot dissolve करने का Thrombolysis और Thrombectomy सभी जगह पर 
अच्छे से हो सकता है। उसकी वजह से िवकलागंता रोकी जा सकती है। 
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सर, इस Îटर्ोक की वजह से, िवकलागंता की वजह से वह फैिमली socially और 
economically िडÎटबर् हो जाती है। उसकी वजह से Îटर्ोक-रेडी हॉिÎपटÊस बढ़ाना और 
िडिÎटर्क्ट लेवल पर डेडीकेटेड Îटर्ोक यिूनट्स बनाना बहुत जरूरी है। उसमȂ पिÅलक-Ģाइवेट 
पाटर्नरिशप, टैलीमेिडिसन का इिनिशएिटव भी ले सकते हȅ। िजतनी जÊदी से जÊदी पेशȂट को 
वहा ंतक पहंुचाया जा सके, इससे उसको अच्छी तरह से सुिवधा िमल सकती है। उसके बारे मȂ जन 
जागरण करना भी बहुत महत्वपूणर् है। जो Neurophysicians है, Neurologist है, वह िडिÎटर्क्ट 
और तालुका लेवल पर अवेलेबल नहीं होते हȅ, लेिकन टेलीमेिडिसन के माध्यम से उनकी सलाह 
अच्छी तरह से दी जा सकती है। भारत मȂ जो Îटर्ोक का रेट है, उसकी वजह से िवकलागंता भी 
बढ़ती है और old-age मȂ िडपेन्डȂसी भी बढ़ती है। इसे कंटर्ोल करने के िलए अच्छे Îटर्ोक केयर 
सȂटर बनाए जाए। यही बात मȅ यहा ंपर रखता हंू। 

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Dr. Anil Sukhdeorao Bonde: Shri Sujeet Kumar (Odisha), 
Dr. Sasmit Patra (Odisha), Dr. Sumer Singh Solanki (Madhya Pradesh), Dr. Kavita 
Patidar (Madhya Pradesh), Dr. Fauzia Khan (Maharashtra), Shri Sadanand Mhalu 
Shet Tanavade (Goa), Shri Madan Rathore (Rajasthan), Shri Dhananjay Bhimrao 
Mahadik (Maharashtra), Dr. Bhim Singh (Bihar), Dr. Ajeet Madhavrao Gopchade 
(Maharashtra) and Shrimati S. Phangnon Konyak (Nagaland).  

Now, Shri Ravi Chandra Vaddiraju. 

Concern over Metro Rail delays, urban traffic congestion and IT sector slowdown  
in Telangana   

SHRI RAVI CHANDRA VADDIRAJU (Telangana): Sir, I want to bring to the notice of 
this House two urgent issues that are affecting the daily lives of the people in 
Hyderabad and Telangana. My BRS Party leader, KCRji has done tremendous work in 
turning Hyderabad into a truly global city.  

Sir, the first issue is regarding Metro rail and urban transport delays. The 
Hyderabad Metro phase-II project is still not approved by the Central Government. 
Without this project, the airport corridor, IT corridor and fast-growing suburbs cannot 
be connected properly. Also, MMTS Phase-II has been pending for many years and is 
still incomplete. Because of these delays, traffic congestion in Hyderabad is getting 
worse every day. People are spending hours in traffic, losing time, money and 
productivity.  

The second issue is regarding the slowdown in IT sector in Hyderabad. Many 
IT companies have reduced hiring and some are laying off employees. New 
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investments in the city are also slower compared to previous years. This is creating 
serious job insecurity among young engineers and fresh graduates who are waiting for 
opportunities. Hyderabad is one of India’s most important IT and innovation centres. 
For the city to grow, both good transport and a strong IT sector are necessary. 
Therefore, Sir, I request the Union Government to approve Hyderabad Metro phase-II 
immediately, fast-track and complete MMTS phase-II, and announce support for the 
IT sector and encourage new investments and job creation. Sir, these issues affect 
lakhs of people and need urgent attention. The Hyderabad city was developed by 
KTR who was also the IT Minister, and was very much developed in his tenure. It is 
truly a global city. This affects lakhs of people and needs urgent attention. Thank  
you, Sir.   

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Shri Ravi Chandra Vaddiraju: Shri Muzibulla Khan (Odisha), 
Dr. V. Sivadasan (Kerala), Shri Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha), 
Shri R. Girirajan (Tamil Nadu), Dr. John Brittas (Kerala), Dr. Fauzia Khan 
(Maharashtra), Shri Subhasish Khuntia (Odisha) and Shri Meda Raghunadha Reddy 
(Andhra Pradesh). 

Shri Mahendra Bhatt. 

Concern over rising human wildlife conflict in Uttarakhand and the need for effective 
mitigation measures   

Ǜी महȂदर् भƺ (उǄराखंड): माननीय सभापित महोदय, मȅ आपका आभारी हँू िक आपने मुझे एक 
महत्वपूणर् िवषय पर बात रखने का अवसर Ģदान िकया। उǄराखंड मȂ वन्य जीवȗ ǎारा अत्यिधक 
मानव क्षित के सदंभर् मȂ मेरा िवषय है।   

 माननीय सभापित महोदय, मȅ आपके माध्यम से सरकार का ध्यान उǄराखंड मȂ वन्य 
जीवȗ, िवशेष कर गुलदार, बाघ तथा भाल ू के अत्यिधक हमलȗ से हो रही मानव क्षित की ओर 
आकिर्षत करना चाहता हँू। इस वषर् उǄराखंड मȂ वन्य जीवȗ के हमले लगातार बढ़ते जा रहे हȅ।  
अभी तक ĢाÃत आँकड़ȗ के अनुसार इस वषर् वन्य जीवȗ, िवशेष कर गुलदार, बाघ तथा भाल ूके 
हमलȗ से 24 लोगȗ की मौत हो चुकी है। कल ही पौड़ी के नागदेव रȂज के गजÊड गावँ मȂ गुलदार ने 
एक Ëयिƪ को मार िदया।  पोखड़ा Åलॉक के Ǜीकोट गावँ मȂ 12 िसतंबर को 4 साल की मासूम िरया 
को गुलदार ने घर से उठा कर मारा। पौड़ी के ही पोखड़ा Åलॉक मȂ 13 नवंबर को 62 वषीर्य रानी 
देवी को गुलदार ने मारा। िखसूर् Åलॉक मȂ 20 नवंबर को कोटीगावँ की िगन्नी देवी को गुलदार ने 
मारा।  उǄरकाशी के औंगी गावँ मȂ 27 अक्टूबर को भाल ूके हमले से िवनीता राणा की मृत्यु हुई।  
भटवाड़ी Åलॉक के िहना गावँ मȂ अिंबका देवी को 7 नवंबर को भाल ूके ǎारा मारा गया। चमोली के 
नंदा नगर की 60 वषीर्य बसतंी देवी को भाल ू ने हमले से मारा है। महोदय, 150 से ज्यादा लोग 
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इनके हमले से गंभीर रूप से घायल हुए हȅ। उǄराखंड राज्य के िनमार्ण से लेकर आज तक इन 
हमलȗ की सखं्या 1,264 से अिधक हो चुकी है, िजनमȂ मृत्यु हुई है तथा 6,519 से अिधक लोग 
घायल हुए हȅ। इस Ģकार की घटनाओं से सपूंणर् उǄराखंड के के्षतर् मȂ अत्यिधक भय का माहौल 
बना हुआ है।   

 महोदय, मेरा सरकार से िनवेदन है िक वन्य जीवȗ से लोगȗ की सुरक्षा हेतु िवशेष कायर् 
योजना तैयार होनी चािहए, वन्य जीवȗ के हमले से मृत लोगȗ के पिरजनȗ को राज्य सरकार के 
साथ-साथ कȂ दर्ीय सहायता का Ģावधान होना चािहएतथा घायलȗ के सपूंणर् उपचार के िलए केन्दर् 
सरकार ǎारा िन:शुÊक उपचार की नीित बनाई जानी चािहए। यह एक बहुत ही महत्वपूणर् िवषय 
है, िजसे मȅने आपके सÇमुख रखा है,  धन्यवाद। 

MR.  CHAIRMAN: The following hon. Members associated themselves with the 
matter raised  by  hon.  Member,  Shri  Mahendra  Bhatt: Dr. Fauzia Khan 
(Maharashtra), Dr. Sasmit  Patra  (Odisha),  Shrimati  Maya  Naroliya  (Madhya   
Pradesh),   Shri Mayankkumar Nayak (Gujarat), Shri Naresh Bansal (Uttarakhand), 
Shri Kesridevsinh Jhala (Gujarat) and Shri Madan Rathore (Rajasthan).                                              

Shrimati Maya Naroliya. 

Need for introduction of stoppage for Superfast Train 12171/12172 at Narmadapuram 
and demand for introduction of direct Narmadapuram–Kolkata train   

Ǜीमती माया नारोिलया (मध्य Ģदेश): माननीय सभापित जी, मȅ आपका बहुत-बहुत धन्यवाद 
करती हँू िक आपने मध्य Ģदेश राज्य के नमर्दापुरम िजले और नरिंसहपुर िजले के महत्वपूणर् िवषय 
पर मुझे बोलने का अवसर Ģदान िकया।   

 माननीय सभापित जी, मȅ आपका ध्यान नमर्दापुरम एवं नरिंसहपुर िजले की जनता से जुड़े 
दो अत्यंत महत्वपूणर् और अपिरहायर् रेल सबंधंी िवषयȗ की ओर आकिर्षत करना चाहती हँू। यह 
िवषय टेर्न सखं्या 12171/12172 के ठहराव से सबंिंधत है। महोदय, मेरी पहली मागँ टेर्न सखं्या 
12171/12172, एलटीटी-हिरǎार सुपरफाÎट एक्सĢेस का ठहराव नमर्दापुरम रेलवे Îटेशन पर 
सुिनिÌचत करने के िलए है। हजारȗ अनुयायी शािंतकंुज, हिरǎार की ओर ĢÎथान करते हȅ। यह 
टेर्न मुÇबई से हिरǎार के बीच चलती है। यह टेर्न उǄर भारत जाने वाले याितर्यȗ के िलए बेहद 
महत्वपूणर् है। नमर्दापुरम और आसपास के के्षतर्ȗ से बड़ी संख्या मȂ Ǜǉालु, छातर्, Ëयापारी और 
सरकारी कमर्चारी Ģितिदन यातर्ा करते हȅ।  महोदय, वतर्मान मȂ इस सुपरफाÎट टेर्न का ठहराव न 
होने से के्षतर् के हजारȗ याितर्यȗ को भारी असुिवधा हो रही है। यिद रेलवे यहा ँपर केवल 2 िमनट का 
वािणिज्यक ठहराव दे दे, तो यह के्षतर् की जनता के िलए एक बहुत बड़ी राहत होगी।  माननीय रेल 
मंतर्ी जी यहा ंपर हȅ। माननीय रेल मंतर्ी जी बहुत तीĨ गित से काम कर रहे हȅ और हमारे अनेक 
ĢÎतावȗ को उन्हȗने Îवीकार भी िकया है।  मȅ उनसे इसके िलए सादर अनुरोध करती हंू। 
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माननीय महोदय, मेरा दूसरा िवषय यह है िक नमर्दापुरम से कोलकाता हेतु कोई सीधी 
टेर्न नहीं है। महोदय, मȅ आपके माध्यम से रेल मंतर्ी जी को और सदन को अवगत कराना चाहती हंू 
िक यह िवषय नमर्दापुरम से कोलकाता के िलए एक सीधी नई टेर्न सेवा शुरू करने से सबंिंधत है।  
धािर्मक, Ëयापािरक और साÎंकृितक दृिÍट से महत्वपूणर् इस नमर्दापुरम नगरी से कोलकाता के िलए 
कोई सीधी रेल सेवा उपलÅध नहीं होने के कारण वहा ंकी जनता को मजबरून इटारसी या अन्य 
दूरÎथ Îटेशनȗ से यातर्ा करनी पड़ती है। यह केवल सुिवधा की दृिÍट से नहीं, बिÊक आवÌयकता 
का ĢÌन है, अत: मȅ आपके माध्यम से माननीय रेल मंतर्ी जी का ध्यान पुन: आकिर्षत करना चाहती 
हंू िक नमर्दापुरम और नरिंसहपुर की जनता की इस उिचत और जरूरी मागं को, जन-सुिवधा को 
ध्यान मȂ रखते हुए, अितशीघर् अनुमोिदत िकया जाए। माननीय महोदय का बहुत-बहुत धन्यवाद। 

MR.  CHAIRMAN:  The following hon. Members associated themselves with the 
matter raised by hon. Member, Shrimati Maya Naroliya: Dr. Sasmit Patra (Odisha), 
Dr. Kavita Patidar (Madhya Pradesh), Dr. Sumer Singh Solanki (Madhya Pradesh), 
Shri  Niranjan  Bishi  (Odisha),  Shri  Sat  Paul  Sharma (Jammu & Kashmir) and 
Shri Mayankkumar Nayak (Gujarat). 

Now, Shri Mohammed Nadimul Haque. 

Need to enhance the skill the development of India’s Blue-Collar workforce   

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, blue collar workers are 
people who work in manufacturing, construction, maintenance sectors and more.  
India's economic ambitions rest on a labour force of more than 50 crore people, most 
of whom work in blue collar and low wage occupations. For all the Government’s big 
talk about skill development among youth, only 4 per cent of youth have received 
formal vocational or technical training. Another 17 per cent have received informal 
training. This means, four out of five young entrants are not skilled to work in industry.  
Sir, let me expose the Pradhan Mantri Kaushal Vikas Yojana. It was started in 2015.  
This Flagship scheme has trained just 1.6 crore people, barely 3 per cent in the last 10 
years of India's workforce. सर, आप ही बताइए िक यह Îकीम फेल हुई या पास हुई! 

Let me expose one more scheme today, Sir. The National Apprenticeship 
Promotion Scheme was launched nine years ago with a target of 46 lakhs. It has failed 
well below the target. This Modi Government only talks about skilling but when it 
comes to target met, the achievements are poor. I have given you two examples.   
While on the subject of blue collar workers, I must point out that the hon. Finance 
Minister completely £the House yesterday on figures in companies where blue and 
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white collar workers are employed.  She said, ‘7,000 companies shifted out of Bengal 
in 14 years’. Sir, what she didn't say here is that between 2011 and 2025, over one 
lakh companies were registered in Bengal, an increase of 83 per cent. Yes, Sir, 7,500 
companies were added every year in Bengal. In the last five years, 40,000 companies 
were incorporated and only 1,700 were shifted out. A country of this size cannot grow 
when the Government is dishonest about its figures. A country of this size cannot rely 
on the strength of an unskilled workforce. सर, आपके माध्यम से मȅ यह िवनती करता हंू िक 
skill the youth of a nation. जय बागं्ला! जय िंहद! वंदे मातरम! 

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Shri Mohammed Nadimul Haque: Dr. Sasmit Patra 
(Odisha), Shri R. Girirajan (Tamil Nadu), Dr. John Brittas (Kerala), Dr. Fauzia Khan 
(Maharashtra), Shri Prakash Chik Baraik (West Bengal), Shrimati Jebi Mather 
Hisham  (Kerala),  Dr.  V. Sivadasan (Kerala), Shri Niranjan Bishi (Odisha),  
Shrimati Sagarika Ghose (West Bengal), Ms. Dola Sen  (West Bengal), Shri Saket 
Gokhale (West Bengal) and Shri Muzibulla Khan (Odisha).                                                               

Now, Shri A. D. Singh. 

Concern over the increasing cases of suicides among youths in the country   

SHRI A. D. SINGH (Bihar): Sir, India, despite being the youngest nation in terms of 
population, is facing serious crisis with an increasing number of suicides among its 
youth aged 15 to 29 years which constitutes about 40 per cent of the population.                       
According to the National Crime Records Bureau 2022 data, over 1.70 lakh suicides 
were recorded in the country, of which more than 56,000 were in the 15-29 age 
group, accounting for nearly one-third of all such deaths. Alarmingly, the suicide rate 
among Indian youth is reportedly around ten times higher than that of China. This 
trend undermines the demographic dividend that India hopes to benefit from and 
raises grave concerns about the mental and social well-being of its younger 
population. 

 There are multiple reasons contributing to this phenomenon. Academic 
pressure continues to be one of the leading causes, particularly among students 
preparing for competitive exams like NEET and JEE. Cities like Kota have become 
notorious for student suicides due to high expectations and performance-related 
stress. …(Interruption)… Unemployment and financial insecurity are also major 
stressors, with youth unemployment hovering around 16 per cent leading to 
frustration and a sense of hopelessness.  Mental health disorders such as depression 
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and anxiety are increasingly prevalent, yet the country lacks adequate infrastructure 
and professionals to address these problems.  Social stigma further deters many from 
seeking help.  Relationship issues, family disputes, pressure from social media and 
social isolation contribute significantly to the rising suicide rates. This situation has 
deep implications for India’s future. The loss of productive young lives directly 
impacts national growth and weakens the very foundation of the demographic 
advantage. The various Governmental initiatives to create employment opportunities 
and reduce economic and mental stress among youth have not been able to make 
any impact on the conditions of youth. 

 Going forward, the country needs a coordinated national suicide prevention 
strategy that includes increased mental health funding, widespread school and 
college-based counseling services, sensitization campaigns to reduce stigma, and 
proactive family and peer support systems. The well-being of its youth must become 
a national priority to ensure that India’s demographic dividend does not turn into a 
demographic burden. The Government should take concrete steps and an immediate 
action in this regard. Thank you, Sir.                                                   

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Shri A. D Singh: Shri Niranjan Bishi (Odisha), Dr. Sasmit 
Patra (Odisha), Dr. Fauzia Khan (Maharashtra), Shri Muzibulla Khan (Odisha), Dr. 
John Brittas (Kerala), Dr. V. Sivadasan (Kerala), Shrimati Jebi Mather Hisham 
(Kerala) and Shri Sanjay Yadav (Bihar).         

SHRI SHAKTISINH GOHIL: Sir,… 

MR. CHAIRMAN: One minute. You have to utilize the opportunity when the time has 
been allocated to you. If you are not utilizing it, hereafter, it will be very difficult for the 
Chair to give you another chance. …(Interruptions)…  No, no; you have to utilise it. I 
asked you to address me but you were not addressing. What can I do? Yes, you 
speak.   

 

Concern over the crop destruction in Gujarat due to unseasonal heavy rains 

Ǜी शिƪिंसह गोिहल (गुजरात): माननीय सभापित महोदय, मȅ आपका धन्यवाद करता हँू िक 
आपने मुझे एक गंभीर मसले पर बोलने का मौका िदया। मȅ आपके जिरए सरकार से यह भी 
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गुजािरश करँूगा िक वह इस इÌय ूको पॉिलिटकल दृिÍटकोण से न ले, राजकीय दृिÍटकोण से न 
ले, बिÊक इसको जरा इसंािनयत और मानवता के तौर पर देखे।   

सभापित महोदय, गुजरात मȂ दीपावली आते-आते सारी मानसून कर्ॉप रेडी होती है।  
दीपावली का दूसरा िदन गुजराितयȗ का 'न्य ूईयर' होता है और 'न्य ूईयर' के तुरंत बाद ही कर्ॉप 
किंटग शुरू होती है। बदिकÎमती से इस बार पूरी कर्ॉप तैयार थी और दीपावली के दो िदन बाद से 
लगातार बािरश होती रही। िकसानȗ की पूरी तैयार फसल बुरी तरह से खत्म हो गई। उसके ऊपर 
पूरा पैसा लग गया था, पूरा खचार् लग गया था।  

सभापित महोदय, पूरे देश मȂ िकसानȗ के िलए 'फसल बीमा योजना' है, लेिकन गुजरात मȂ 
नहीं है। ...(Ëयवधान)... गुजरात मȂ 'फसल बीमा योजना' बदं हुई है। ...(Ëयवधान)... 

Ǜी सभापित: कृपया आप बिैठए। ...(Ëयवधान)... कृपया आप बिैठए। ...(Ëयवधान)... 

Ǜी शिƪिंसह गोिहल: सभापित महोदय, मȅ इसी को लेकर कहना चाहता हँू। ...(Ëयवधान)... 
गुजरात मȂ जो पिरिÎथित पैदा हुई है, उस पिरिÎथित मȂ िकसान आत्महत्या कर रहा है। िकसी भी 
लाइव िकर्एचर के िलए िंजदगी से ज्यादा महँगा कुछ नहीं होता है। आप इसको राजनीितक दृिÍट 
से मत लीिजए। ...(Ëयवधान)... अगर आपका मुआवजा ठीक है, तो िकसान क्यȗ आत्महत्या 
करेगा? बार-बार िकसान आत्महत्या कर रहा है। ...(Ëयवधान)... आपको यह नहीं भलूना चािहए 
िक िकसान पॉिलिटकल पाटीर् ...(Ëयवधान)... 

MR. CHAIRMAN: No, no; you address the Chair. You speak on the subject and 
address the Chair.  

Ǜी शिƪिंसह गोिहल: सभापित महोदय, इसिलए मȅ कह रहा हँू िक जामनगर के ǎारका के पास 
िकसान आत्महत्या करता है और िलखता है िक मȅने अपने गहने िगरवी रख कर पैसे लगाए थे, 
कर्ॉप फेल हुई है, मȅ आत्महत्या कर रहा हँू।दूसरा िकसान अपने शरीर पर पत्थर बाधँकर कुएँ मȂ 
िगरकर िगर सोमनाथ के उना मȂ आत्महत्या करता है और वह िलखता है िक मेरी कर्ॉप फेल हो 
गयी। ...(Ëयवधान)... इसको इंसािनयत से लीिजए, इसको पोिलिटकली मत लीिजए। वे राजीव 
गाधँी थे, जो पहली बार िकसानȗ के िलए फसल बीमा योजना लाए। अगर िकसानȗ को टोकन पैसȗ 
मȂ कभी िमलता था, तो जब राजीव गाधँी जी Ģधान मंतर्ी थे, तब उन्हȗने उसे शुरू िकया था। आपने 
गुजरात मȂ इसे बदं िकया है। इसको इसंािनयत के तरीके से लȂ। अभी गुजरात मȂ जो मुआवजा िदया 
जा रहा है, वह िबÊकुल मजाकसमान है, पूरा पैसा नहीं िमल रहा है।   

 सभापित महोदय, मेरी यह मागँ है िक भारत सरकार को इसमȂ इंटरवीन करना चािहए 
और भारत सरकार को पूरे तरीके से िकसानȗ को पैसा देना चािहए, धन्यवाद। 

MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Shri Shaktisinh Gohil: Shrimati Phulo Devi Netam 
(Chhattisgarh),  Dr.  Sasmit  Patra  (Odisha),  Shri  Muzibulla  Khan   (Odisha),   
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Shri Niranjan Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. John Brittas 
(Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri Prakash Chik Baraik (West 
Bengal), Shri Pramod Tiwari (Rajasthan), Dr. V. Sivadasan (Kerala), Shrimati Sonia 
Gandhi  (Rajasthan) and Shri Anil Kumar Yadav Mandadi  (Telangana).  

Shri Meda Raghunadha Reddy Garu. …(Interruptions)… 

Ǜी रामचंदर् जांगड़ा: सर, मेरा एक Ãवाइंट ऑफ ऑडर्र है। 

MR. CHAIRMAN: What is the point of order?  

Ǜी रामचंदर् जांगड़ा: सर, यह िनयम 261 के अंतगर्त है। ...(Ëयवधान)... सर, अभी जब माननीय 
नदीमुल हक जी बोल रहे थे, तब उन्हȗने यह कहा िक फाइनȂस िमिनÎटर ने हाउस को £ िकया है।  
अभी उन्हȗने £ शÅद इÎतेमाल िकया है। मंतर्ी जी ने सदन के सामने अपनी सारी बातȂ पेपर पर 
ऑथȂिटकेट करके कही हȅ। माननीय नदीमुल हक जी जो कुछ भी क्लेम कर रहे हȅ, ये भी अपनी 
बात को पेपर के माध्यम से ऑथȂिटकेट करȂ।  सर, £ शÅद को िरकॉडर् से िनकाला जाए। 

MR. CHAIRMAN: We will examine it. …(Interruptions)… We will examine it. If anything 
is wrong, that will get corrected. Shri Meda Raghunadha Reddy Garu; not present 
…(Interruptions)… Shri Naresh Bansal. The subject is, “Demand for Preservation and 
Modernization of India’s Classical Knowledge and Sanskrit Language.’ 

Demand for preservation and modernization of India's Classical Knowledge and 
Sanskrit language 

Ǜी नरेश बंसल (उǄराखंड): महोदय, सÎंकृत भारतीय ज्ञान परंपरा की आधारिशला है। सÎंकृत 
के आधार पर ही मानव सÆयताओं का िवकास सभंव हुआ है। हम सभी को ज्ञात है िक िवÌव की 
अिधकतर भाषाओं की जड़Ȃ िकसी न िकसी रूप मȂ सÎंकृत से जुड़ी हुई हȅ। सनातन सÎंकृित के 
इितहास और वैिदक काल को देखȂ, तो समÎत वदे, पुराण व उपिनषदȗ की रचना सÎंकृत मȂ ही 
की गई है, िजनमȂ ĤǨाडं का उच्च कोिट का समÎत ज्ञान समािहत है। सÎंकृत भाषाअनािद अनंत 
है। योग,गिणत, Ëयाकरण, काल गणना, पयार्वरण आिद का ज्ञान सÎंकृत मȂ िनिहत है। आज 
सÎंकृत मȂ िलखे गए पुरातन ज्ञान पर नवीन िवज्ञान शोध हो रहे हȅ, परंतु भारतीय अपने इस दुलर्भ 
Ģाचीन ज्ञान से दूर हो रहे हȅ। जो चीज बचपन से कंठÎथ होनी चािहए थी, वह आज हमȂ िवदेश से 
िमल रही है या उसी ज्ञान का लाभ उठाकर तैयार िकए गए शोध िमल रहे हȅ। वतर्मान समय मȂ 
वैज्ञािनक, सामािजक, नैितक और आध्याित्मक उत्थान मȂ भारतीय ज्ञान परंपरा व सÎंकृत का 
महत्वपूणर् योगदान है। इसमȂ विर्णत जीवन मूÊय एवं साÎंकृितक िवरासत अंतरराÍटर्ीय एकता को 
सुदृढ़ करते हȅ। वैिÌवक Îतर पर सÎंकृत भाषा और भारतीय ज्ञान परंपरा पर लगातार िंचतन-मंथन 
हो रहा है। नासा ने भी सÎंकृत को एक वैज्ञािनक और कंÃयटूर अनुकूल भाषा के रूप मȂ मान्यता दी 
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है। यहा ँ तक िक आइंसटाइन, मकै्समूलर, िनकोला टेÎला और जोहान्स केÃलर जैसे िवदेशी 
िवचारकȗ ने भी सÎंकृत को एक वैज्ञािनक भाषा के रूप मȂ Îवीकार िकया है। सÎंकृत सरल और 
आनंददायक है। इसे अलग-थलग करने के िलए आख्यान गढ़ा गया, लेिकन भारत की सÎंकृित 
सÎंकृत से सरंिक्षत है। आदरणीय Ģधान सेवक नरेन्दर् मोदी जी की सरकार ने उपिनवेिशक 
मानिसकता से बाहर िनकलने के िलए व पुरातन सÎंकृित पर गवर् करते हुए इस िदशा मȂ महत्वपूणर् 
कदम उठाए हȅ।  

MR. CHAIRMAN:  Hon. Member, Dr. Sasmit Patra (Odisha), associated himself with 
the matter raised by hon. Member, Shri Naresh Bansal.       

 

12.00 Noon 

ORAL ANSWERS TO QUESTIONS 

Trains connecting Ballia and Buxar with other cities 

 *61. SHRI NEERAJ SHEKHAR: Will the Minister of RAILWAYS be pleased  
to state: 

(a)  the details of trains connecting Ballia station in Uttar Pradesh and Buxar 
station in Bihar to major cities of the country during the last three years, year-
wise; and 

(b)  the details of premium/high speed trains like Rajdhani, Vande Bharat etc 
connecting Ballia and Buxar to major cities of the country started during last 
three year, year-wise? 

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) and (b) A 
Statement is laid on the Table of the House. 

Statement 

(a) and (b) Ballia is served by 82 train services including 4 Rajdhani services 
viz. 20503/04 Dibrugargh-New Delhi Rajdhani Express and 20505/20506 Dibrugargh-
New Delhi Rajdhani Express. These services connect Ballia inter alia to major stations 
like Delhi (by 10 pairs of trains), Kolkata (by 04 pairs), Mumbai (by 03 pairs) and 
Pune (by 01 pair).  
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Similarly, Buxar is served by 144 train services including 02 Vande Bharat viz. 
22345/22346 Patna-Gomti Nagar Vande Bharat Express services and 08 Amrit Bharat 
Express viz. 11015/11016 Lokmanya Tilak (T)-Saharsa Amrit Bharat Express, 
22361/22362 Rajendra Nagar (T)-New Delhi Amrit Bharat Express, 16601/16602 
Erode-Jogbani Amrit Bharat Express and 15293/15294 Muzaffarpur-Charlapalli Amrit 
Bharat Express.These services connect Buxar inter alia to major stations like  Delhi 
(by 19 pairs), Mumbai (by 09 pairs), Kolkata (by 07 pairs),  Bengaluru (by 03 pairs), 
Pune (by 03 pairs).  

Train services serving Ballia Station 

S. No. Train Train Name 

1 11033/11034 Pune-Darbhanga Express 

2 11061/11062 Lokmanaya Tilak(T)-Jaynagar Express 

3 11071/11072 Lokmanaya Tilak (T)-Ballia Kamayani Express 

4 12561/12562 Jaynagar-New Delhi Swantrata Senani Express 

5 12669/12670 Chennai-Chhapra Express  

6 13105/13106 Sealdah- Ballia Express 

7 13121/13122 Kolkata-Ghazipur City Express 

8 13137/13138 Kolkata-Azamgarh Express 

9 13509/13510 Asansol-Gonda Express 

10 14007/14008 Raxaul-Anand Vihar (T) Sadbhawana Express 

11 14015/14016 Raxaul-Anand Vihar (T) Sadbhawana Express 
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12 14017/14018 Raxaul-Anand Vihar (T) Sadbhawana Express 

13 14523/14524 Barauni-Ambala Express 

14 14649/14650 Jaynagar-Amritsar Saryu Yamuna Express 

15 15049/15050 Kolkata-Gorakhpur Express 

16 15053/15054 Chhapra-Lucknow Express 

17 15083/15084 Chhapra-Faridabad Express 

18 15111/15112 Chhapra-Varanasi City Express 

19 15115/15116 Chhapra-Delhi Loknayak Express 

20 15159/15160 Chhapra- Durg Express 

21 15231/15232 Barauni - Gondia Express 

22 15267/15268 Raxaul-Lokmanaya Tilak(T) Antyodaya Express 

23 15551/15552 Darbhanga-Varanasi City Antyodaya Express 

24 15559/15560 Darbhanga-Ahmedabad Antyodaya Express 

25 15715/15516 Kishanganj-Ajmer Garib Nawaz Express 

26 15933/15934 New Tinsukia-Amritsar Express 

27 19045/19046 Surat-Thawe Tapti Ganga Express 
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28 19051/19052 Valsad - Muzaffarpur   Express 

29 19053/19054 Surat - Muzaffarpur Express 

30 19165/19166 Ahmedabad - Darbhanga Sabarmati Express 

31 19305/19306 Dr. Ambedkar Nagar (Mhow)-Kamakhya 
Express 

32 20503/20504 Dibrugarh-New Delhi Rajdhani Express 

33 20505/20506 Dibrugarh-New Delhi Rajdhani Express 

34 22427/22428 Ballia-Anand Vihar Express 

35 22581/22582 Ballia-New Delhi Express 

36 55131/55132 Ballia -Prayagraj Rambag Passenger 

37 55133/55134 Ballia-Shahganj Passenger 

38 55135/55136 Ballia-Shahganj Passenger 

39 55139/55140 Chhapra-Varanasi City Passenger 

40 63333/63334 Patliputra-Ballia MEMU 

41 75101/75102 Chhapra-Aurihar DEMU 

 

Train services serving Buxar Station 

38 [ RAJYA SABHA ]



S. No. Train No Train Name 

1 11015/11016 Lokmanya Tilak (T)-Saharsa Amrit Bharat 
Express 

2 12141/12142 Lokmanya Tilak (T)-Patliputra Express 

3 12149/12150 Pune-Supaul Express 

4 12235/12236 Madhupur-Anand Vihar (T) Humsafar Express 

5 12295/12296 SMVT Bengaluru-Danapur Sanghamitra Express 

6 12303/12304 Howrah-New Delhi Poorva Express 

7 12327/12328 Howrah- Dehradun Upaashana Express 

8 12331/12332 Howrah - Jammu Tawi Himgiri Express 

9 12333/12334 Howrah -Prayagraj Rambag Bibhuti Express 

10 12335/12336 Bhagalpur -Lokmanya Tilak (T) Express 

11 12355/12356 Patna-Jammu Tawi Archana Express 

12 12361/12362 Asansol- CSMT Express 

13 12367/12368 Bhagalpur - Anand Vihar (T) Vikramshila 
Express 

14 12369/12370 Howrah-Dehradun Kumbha Express 
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15 12391/12392 Rajgir-New Delhi Shramjeevi Express 

16 12395/12396 Rajendra Nagar Ajmer Ziyarat Express 

17 12435/12436 Jaynagar -Anand Vihar (T) Garibrath Express 

18 12505/12506 Kamakhya-Anand Vihar (T) North East Express 

19 12577/12578 Darbhanga-Mysuru Bagmati Express 

20 12741/12742 Vasco-Da-Gama-Patna Express 

21 12791/12792 Secunderabad-Danapur Express 

22 12947/12948 Ahmedabad-Rajgir Azimabad Express 

23 13005/13006 Howrah -Amritsar Mail 

24 13201/13202 Rajgir-Lokmanya Tilak (T) Express 

25 13209/13210 Patna-Pt. Deen Dayal Upadhyaya Express 

26 13237/13238 Patna- Kota Express 

27 13239/13240 Patna-Kota Express 

28 13257/13258 Danapur-Anand Vihar (T) Jansadharan Express 

29 14003/14004 Malda Town-New Delhi Express 

30 15125/15126 Varanasi-Patna Janshatabdi Express 
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31 15293/15294 Muzaffarpur-Charlapalli Amrit Bharat Express 

32 15483/15484 Alipurduar-Delhi Sikkim Mahananda Express 

33 15623/15624 Bhagat Ki Kothi-Kamakhya Express 

34 15635/15636 Okha-Guwahati Dwarka Express 

35 15647/15648 Lokmanya Tilak (T)-Guwahati Express 

36 15657/15658 Delhi- Kamakhya Brahmaputra Mail 

37 15667/15668 Gandhidham -Kamakhya   Express 

38 15733/15734 Balurghat-Bathinda Farakka Express 

39 15743/15744 Balurghat-Bathinda Farakka Express 

40 15945/15946 Lokmanya Tilak (T)-Dibrugarh Express 

41 16601/16602 Erode -Jogbani Amrit Bharat Express 

42 17609/17610 Patna-Purna   Express 

43 18183/18184 Tatanagar-Buxar Express 

44 19313/19314 Indore - Patna Express 

45 19421/19422 Ahmedabad - Patna Express 

46 19435/19436 Ahmedabad - Asansol Express 
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47 19483/19484 Ahmedabad - Saharsa Express 

48 19669/19670 Udaipur-Patliputra Humsafar Express 

49 20801/20802 Islampur- New Delhi Magadh Express 

50 20933/20934 Udhna - Danapur Express 

51 22197/22198 Kolkata-Virangana Laxmibai Jhansi Pratham 
Swatantrata Senani   Express 

52 22311/22312 Godda -Lokmanya Tilak (T) Express 

53 22345/22346 Patna-Gomti Nagar Vande Bharat Express 

54 22353/22354 Patna-SMVT Bengaluru Humsafar Express 

55 22355/22356 Patliputra - Chandigarh Express 

56 22361/22362 Rajendra Nagar- New Delhi Amrit Bharat Express 

57 22405/22406 Bhagalpur -Anand Vihar (T) Garib Rath Express 

58 22459/22460 Madhupur-Anand Vihar (T) Humsafar Express 

59 22465/22466 Madhupur-Anand Vihar (T) Express 

60 22563/22564 Jaynagar-Udhna Antyodaya Express 

61 22669/22670 Ernakulam- Patna Express 

62 22843/22844 Bilaspur- Buxar Express 
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63 22947/22948 Surat-Bhagalpur Express 

64 53201/53202 Patna-Buxar Passenger  

65 53261/53262 Fatuha-Buxar Passenger 

66 63219/63220 Danapur-Buxar MEMU 

67 63225/63226 Patna-Pt. Deen Dayal Upadhyaya MEMU 

68 63229/63230 Ara-Varanasi MEMU 

69 63231/63232 Patna-Pt. Deen Dayal Upadhyaya MEMU 

70 63233/63234 Patna-Varanasi   MEMU 

71 63235/63240 Buxar-Pt. Deen Dayal Upadhyaya   MEMU 

72 63263/63264 Patna-Buxar MEMU 

   Besides, introduction of new trains including Vande Bharat train services, 
Rajdhani Express on any route/section depends on various factors which include: 

• Capacity of that section 
• Availability of path 
• Availability of required rolling stock 
• Availability of matching infrastructure for rolling stock 
• Maintenance requirement of railway tracks and other assets 

Ǜी नीरज शेखर: सभापित जी, पहले मȅ आपको बधाई दंूगा और आपका सरंक्षण भी चाहंूगा। 
बिलया का इितहास बहुत गौरवपूणर् रहा है। 1857 मȂ जब पहली लड़ाई आज़ादी की लड़ी गई, 
उसके नायक मंगल पाडें जी थे। गाधंी जी ने जब भारत छोड़ो आंदोलन 1942 मȂ िकया था, तो 
बिलया िचǄ ूपाडें जी के नेतृत्व मȂ 12–13 िदन तक आज़ाद रहा था। 1975 मȂ जब लोकतंतर् को 
बचाने की लड़ाई लड़ी गई, वहा ंहमारे नायक आदरणीय जयĢकाश जी थे। हमारे िपताजी इस 
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देश के Ģधानमंतर्ी रहे, जनेÌवर िमǛ जी, हजारी Ģसाद िǎवेदी जी - मȅ अनिगनत नाम ले  
सकता हंू। 

मȅ माननीय मंतर्ी जी से बस यही आगर्ह करना चाहता हंू िक कुछ िदन पहले वंदे भारत का 
टर्ायल रन हुआ था। बिलया के िलए मȅ चाहंूगा िक माननीय मंतर्ी जी वहा ंएक परमानȂट वंदे भारत 
टेर्न, हमारे आज़ादी के पहले नायक मंगल पाडें जी के नाम पर करȂ। उसी के साथ-साथ, 
जयĢकाश जी के नाम पर - मȅ बार-बार यह बात कहता हंू और आगर्ह करता हंू - एक Îटेशन है। 
हम लोग बहुत िदनȗ से Ģयास कर रहे हȅ और उसमȂ आगे भी कुछ बात पड़ी थी िक जयĢकाश जी 
के नाम पर उसका नाम िकया जाए। 

MR. CHAIRMAN:  You may put your question. Let the Minister respond.  

Ǜी नीरज शेखर: क्या इसके िलए माननीय मंतर्ी जी वंदे भारत और बकुला Îटेशन का नाम बदल 
कर जयĢकाश जी के नाम पर करȂगे? 

SHRI ASHWINI VAISHNAW: Hon. Chairman, Sir, Ballia is, indeed, one of the most 
important historical places. जैसा मेरे साथी माननीय सासंद जी ने आज बिलया के बारे मȂ पूरा 
िवÎतृत िववरण िदया, उससे यह पूरा सदन सहमत है। िजस तरह से बिलया का योगदान भारत के 
इितहास मȂ रहा है, उसे िनÌचय ही पूरा देश नमन करता है। मȅ माननीय सासंद जी को भी धन्यवाद 
देना चाहंूगा। आपने बिलया के िलए बार-बार लगातार फॉलो-अप िकया, िजसके कारण आज 
बिलया मȂ 82 टेर्न सिर्वसेज़ चल रही हȅ और इसकी complete list इस answer के साथ रखी है। 
इसके अलावा बिलया Îटेशन का भी पूणर् नविनमार्ण िकया जा रहा है, िजसमȂ बिलया की 
साÎंकृितक और ऐितहािसक धरोहर को भी िडज़ाइन मȂ शािमल िकया गया है। माननीय सभापित 
महोदय, माननीय सासंद महोदय के साथ िवÎतृत चचार् कर के, यिद उनके के्षतर् का कोई भी 
Îटेशन है तो वे मेरे साथ बैठ कर उस Îटेशन के िवकास की बात अवÌय करȂ, उसमȂ उनकी ज़रूर 
मदद की जाएगी। 

MR. CHAIRMAN: Second supplementary, Shri Neeraj Shekhar. 

Ǜी नीरज शेखर: सभापित जी, कोिवड के बाद कई टेर्नȗ का Îटॉपेज जो पहले कई Îटेशनȗ पर 
होता था, वह खत्म कर िदया गया। कई Îटेशन जो पहले Îटेशन थे, अब हॉÊट Îटेशन हो गए। 
जैसे हमारे यहा ंताजपुर, रेवती Îटेशन, सागरपाली, िचतबड़ागावं – वहा ंके लोग उǎेिलत हȅ िक 
वहा ंपहले Îटेशन था, लेिकन अब हॉÊट Îटेशन हो गया है। कई Îथानȗ पर कोिवड के पहले टेर्नȂ 
रुकती थीं, लेिकन अब नहीं रुकतीं। क्या माननीय मंतर्ी जी यह बताने का कÍट करȂगे िक क्या आगे 
चल कर हॉÊट Îटेशनȗ को िफर से Îटेशन का दजार् िदया जाएगा? 

Ǜी अिǚनी वैÍणव: महोदय, माननीय सदÎय ने Îटेशन का Îटेशन से हॉÊट मȂ conversion का 
जो नाम िलया है, वह मȅने नोट िकया है। उसके ऊपर जानकारी लेकर माननीय सदÎय को 
उपलÅध करा दंूगा। 

44 [ RAJYA SABHA ]



MR. CHAIRMAN:  Third supplementary, Dr. Bhim Singh. 

डा. भीम िंसह: महोदय, बक्सर और बिलया दोनȗ से िमला-जुला ĢÌन है। माननीय सदÎय ने नाम 
पिरवतर्न का बहुत ही अच्छा सुझाव िदया है। मȅ भी माननीय मंतर्ी जी से बक्सर के सदंभर् मȂ जानना 
चाहंूगा। सर, बक्सर एक ऐितहािसक और पौरािणक Îथल है। भगवान Ǜी राम को लेकर 
िवÌवािमतर् जी ने राक्षसȗ के िखलाफ जो अिभयान चलाया था, वह बक्सर से ही Ģारंभ हुआ था। 
बक्सर मȂ ही ताड़का का वध हुआ था। मȅ माननीय मंतर्ी जी से जानना चाहता हंू िक क्या यह उिचत 
नहीं होगा िक बक्सर Îटेशन का भी नाम पिरविर्तत कर के महिर्ष िवÌवािमतर् के नाम पर िकया 
जाए। क्या सरकार के पास ऐसा कोई िवचार है? 

Ǜी अिǚनी वैÍणव: सभापित महोदय, माननीय सासंद जी ने बक्सर के पौरािणक महत्व के बारे मȂ 
बहुत अच्छे तरीके से िजकर् िकया। मȅ सासंद जी के समक्ष एक िवषय रखना चाहंूगा िक भारत गौरव 
टेर्न के सिर्कट मȂ जो सबसे पहली टेर्न चाल ू हुई थी, वह रामायण सिर्कट थी। उसमȂ बक्सर से 
िजतने भी यातर्ी भारत गौरव टेर्न से रामायण सिर्कट मȂ गए, तो जब भी वे बक्सर जाते थे और 
बक्सर पहंुच कर उन्हȗने उस जगह का जो अनुभव िलया, वह एक अिवÎमरणीय अनुभव है और 
इसी कारण बक्सर Îटेशन का नविनमार्ण उसी थीम पर िकया जा रहा है, जो िक पौरािणक दृिÍट 
से बहुत इÇपोटȄट है। इसके साथ ही, मȅ एक और िवषय आपके सामने रखना चाहंूगा िक उǄर 
Ģदेश मȂ रेलवे के िवकास के िलए िजस तरह से माननीय Ģधानमंतर्ी Ǜी नरेन्दर् मोदी जी ने बजट 
बढ़ाया है, वह वाकई िहÎटोिरक Îटेप है। आप अगर डेटा देखȂ, तो 2014 से पहले उǄर Ģदेश के 
िलए मातर् 1,100 करोड़ रुपये का बजट होता था, लेिकन आज वह 18 गुना बढ़ कर 19,800 करोड़ 
रुपये हो गया है। इसके कारण उǄर Ģदेश मȂ बहुत सारे Ģोजेक्ट्स आगे बढ़ रहे हȅ, िबहार मȂ भी 
Ģोजेक्ट्स बहुत तेजी से आगे बढ़ रहे हȅ। ओवरऑल पूरे देश मȂ चाहे Îटेशन्स हȗ, नए टैर्क्स बनाने 
का काम हो, हर के्षतर् मȂ माननीय Ģधानमंतर्ी Ǜी नरेन्दर् मोदी जी के नेतृत्व मȂ बहुत तेजी से काम 
आगे बढ़ रहा है। 

Ǜी सभापित:  4th सÃलीमȂटरी, Ǜी रामजी। 

Ǜी रामजी: सभापित महोदय, मȅ माननीय मंतर्ी जी से आगर्ह करना चाहता हंू और मȅने कई बार 
आगर्ह भी िकया है िक लखीमपुर खीरी, जो एक पौरािणक Îथान भी है और वहा ंकई सारे तीथर् 
Îथल भी हȅ। वहा ंदुधवा टाइगर िरजवर् पाकर्  भी है और जो नेपाल से बॉडर्र लगता है, वह भी है। 
उसको लेकर मȅने कई बार माननीय मंतर्ी जी से कहा है और माननीय Ģधानमंतर्ी जी को लैटर भी 
िलखा था िक हमारे लखीमपुर से बड़ी लाइन की टेर्न िदÊली या मंुबई के िलए चािहए, क्यȗिक वहा ं
की 40 लाख से ऊपर की आबादी है और नेपाल से बहुत से लोग आते हȅ। वहा ंसे िदÊली या मंुबई 
आने के िलए कोई सीधी टेर्न नहीं है, िजसकी वजह से उन्हȂ Ĥेक जनीर् कर के आना पड़ता है। मȅने 
कई बार माननीय मंतर्ी जी से इसके बारे मȂ आगर्ह भी िकया है। मȅ मंतर्ी जी से जानना चाहता हंू िक 
क्या लखीमपुर खीरी से िदÊली या मंुबई के िलए कोई सीधी टेर्न दे सकते हȅ? 
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Ǜी अिǚनी वैÍणव: सभापित महोदय, वैसे तो ĢÌन बक्सर और बिलया के बारे मȂ था और 
लखीमपुर खीरी के िवषय मȂ माननीय सासंद ने आज जो िवषय रखा है, उसको मȅने नोट कर िलया 
है, तो इसके बारे मȂ जानकारी ĢाÃत कर के सासंद जी को उपलÅध करवा दंूगा। 

Ǜी सभापित: 5th सÃलीमȂटरी Ǜी आर. पी. एन. िंसह। 

Ǜी रतनजीत Ģताप नारायन िंसह: सभापित महोदय, आपका बहुत-बहुत धन्यवाद िक आपने मुझे 
रेलवे के िवषय पर बोलने के समय िदया। पहले तो मȅ रेल मंतर्ी जी को बधाई देना चाहता हंू िक 
उन्हȗने रेलवे मȂ जो कायाकÊप िकया है, वे उसके िलए बधाई के पातर् हȅ और Ģधानमंतर्ी जी के 
िनदȃश पर उǄर Ģदेश मȂ िजस तरह से पैसे आए हȅ, उनके िलए एक बार ǭदय से धन्यवाद। हमारे 
सासंद नीरज शेखर जी ने बिलया के बारे मȂ बात की। मȅ भी पूवार्ंचल उǄर Ģदेश के कुशीनगर, 
जनपद से आता हंू, जो बुǉ भगवान की महापिरिनमार्ण Îथली है। मȅ रेल मंतर्ी जी से आगर्ह करंूगा 
िक उनकी दृिÍट पूरे देश पर है, परंतु कुशीनगर, जनपद, जहा ंका मुख्यालय पडरौना है, वहा ं
कुछ टेर्नȂ चल रही हȅ। वह बुǉ की Îथली है, तो मȅ चाहता हंू िक रोजाना वहा ंसे बड़े शहरȗ के िलए 
पडरौना से लोगȗ को देश से जोड़ने का काम करȂ, िजससे पयर्टकȗ और वहा ं के याितर्यȗ को 
फायदा होगा। मुझे पूणर् िवÌवास है िक इस पर ध्यान िदया जाएगा। माननीय सभापित महोदय, 
माननीय सदÎय ने कुशीनगर की बात की है। इनके साथ मेरी पहले भी चचार् हुई है। इसके िलए 
यथासभंव Ģयास िकया जा रहा है। कुशीनगर बहुत इÇपॉटȄट हेिरटेज Îथल है। इसे देखते हुए वहा ँ
पर और टेर्न चलाने का Ģयास िकया जा रहा है। इसके अलावा, माननीय सदÎय के िवचार लेकर, 
उनके ĢÎताव लेकर, हम उन पर यथासभंव Ģयास करȂगे। 

MR. CHAIRMAN:  Now, Question No.62. 

Operational lapses, maintenance delays, and transparency in Railways 

*62.   SHRIMATI JEBI MATHER HISHAM: Will the Minister of RAILWAYS be pleased 
to state:  

(a) the current status of region-wise punctuality loss data for the last three 
years arising from diesel locomotive and Over Head Electrification (OHE) 
failures and reason for not sharing/disclosing this information fully; 

(b)       the reasons for deep screening—an essential track maintenance 
process—was allowed to remain overdue for up to 20 years and the steps 
taken to clear this backlog; 

(c)        updated data on delays caused by signal failures track damage, 
congestion and rolling-stock issues zone-wise and division-wise; and 

(d)       the details of accountability measures in place to address these persistent 
lapses? 
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THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) to (d) A Statement 
is laid on the Table of the House. 

Statement 

(a) to (d) Indian  Railways have taken several measures during the last eleven 
years to improve asset reliability, safety and punctuality of trains. 

As a consequence of various asset reliability and safety measures taken over 
the years, there has been a steep decline in the number of accidents. Consequential 
Train Accidents have reduced from 135 in 2014-15 to 31 in 2024-25 as shown in the 
graph below.  

It may be noted that the Consequential Train Accidents during the period 
2004-14 was 1711 (average 171 per annum), which has declined to 31 in 2024-25 and 
further to 11 in 2025-26 (upto November 2025). 

Another important index showing improved safety in train operations is 
Accidents Per Million Train Kilometer (APMTKM) which has reduced from 0.11 in 
2014-15 to 0.03 in 2024-25, indicating an improvement of approx. 73% during the 
said period.  

The number of consequential train accidents during the last ten years is 
depicted in the graph below:- 
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 The various measures taken to improve safety and asset reliability of track, 
signalling , Rolling stock and hence enhance safety in train operations are as under:- 

1. On Indian Railways, the expenditure on Safety related activities has increased 
over the years as under:- 
 

Expenditure on Safety related activities (Rs. in Cr.) 

2013-14 

(Act.) 

2022-23 
(Act.) 

2023-24 

(Act.) 
2024-25 2025-26 

39,463 87,327 1,01,651 1,14,022 1,16,470 

2. Electrical/Electronic Interlocking Systems with centralized operation of points 
and signals in place of old mechanical signalling have been provided at 6,656 
stations up to 31.10.2025 to reduce accident due to human failure. 

3. Interlocking of Level Crossing (LC) Gates has been provided at 10,098 Level 
Crossing Gates up to 31.10.2025 for enhancing safety at LC Gates. 

4. Complete Track Circuiting of stations to enhance safety by verification of track 
occupancy by electrical means has been provided at 6,661 stations up to 
31.10.2025.  

5. Axle counters for automatic clearance of Block Section, BPAC (Block Proving 
Axle Counter) are provided to ensure complete arrival of train without manual 
intervention before granting line clear to receive next train and to reduce human 
element. These systems have been provided on 6142 Block Sections up to 
31.10.2025. 
 

6. Detailed instructions on issues related with safety of Signalling, e.g. mandatory 
correspondence check, alteration work protocol, preparation of completion 
drawing, etc. have been issued. 
 

7. System of disconnection and reconnection for S&T equipment as per protocol 
has been re-emphasized. 

8. Kavach was adopted as a National ATP system in July 2020. Kavach is a highly 
technology intensive system, which requires safety certification of highest 
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order. Kavach is provided progressively in phased manner. Initially, Kavach 
Version 3.2 was deployed on 1465 RKm of South Central Railway and 80 RKm 
of North Central Railway. Kavach specification Version 4.0 was approved by 
RDSO on 16.07.2024.  

After extensive and elaborate trials, Kavach Version 4.0has been successfully 
commissioned on Palwal-Mathura-Kota- Nagda section (633 Rkm) on Delhi- 
Mumbai route and  on Howrah-Bardhaman section (105 RKm)on Delhi-
Howrah route. Kavach implementation has been taken up in balance sections 
of Delhi-Mumbai and Delhi-Howrah route.  

Further, Kavach implementation has been taken up on 15,512 RKm covering all 
GQ, GD, HDN and identified sections of Indian Railways. 

9. All locomotives are equipped with Vigilance Control Devices (VCD) to improve 
alertness of Loco Pilots. 

10. Retro-reflective sigma boards are provided on the mast which is located two 
OHE masts prior to the signals in electrified territories to alert the crew about 
the signal ahead when visibility is low due to foggy weather. 

11. A GPS based Fog Safety Device (FSD) is provided to loco pilots in fog affected 
areas which enables loco pilots to know the distance of the approaching 
landmarks like signals, level crossing gates, etc. 

12. Modern track structure consisting of 60kg, 90 Ultimate Tensile Strength (UTS) 
rails, Prestressed Concrete Sleeper (PSC) Normal/Wide base sleepers with 
elastic fastening, fan shaped layout turnout on PSC sleepers, Steel 
Channel/H-beam Sleepers on girder bridges is used while carrying out primary 
track renewals. 

13. Mechanisation of track laying activity through use of track machines like PQRS, 
TRT, T-28 etc. to reduce human errors. 

14. Maximizing supply of 130m/260m long rail panels for increasing progress of rail 
renewal and avoiding welding of joints, thereby improving safety. 

15. Ultrasonic Flaw Detection (USFD) testing of rails to detect flaws and timely 
removal of defective rails. 
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16. Laying of longer rails, minimizing the use of Alumino Thermic Welding and 
adoption of better welding technology for rails i.e., Flash Butt Welding. 

17. Monitoring of track geometry by OMS (Oscillation Monitoring System) and 
TRC (Track Recording Cars). 

18. Patrolling of railway tracks to look out for weld/rail fractures. 

19. The use of Thick Web Switches and Weldable CMS Crossing in turnout 
renewal works. 

20. Inspections at regular intervals are carried out to monitor and educate staff for 
observance of safe practices. 

21. Web based online monitoring system of track assets viz. Track database and 
decision support system has been adopted to decide rationalized maintenance 
requirement and optimize inputs.  

22. Detailed instructions on issues related with safety of Track, e.g. integrated 
block, corridor block, worksite safety, monsoon precautions, etc. have been 
issued. 

23. Preventive maintenance of railway assets (Coaches & Wagons) is undertaken 
to ensure safe train operations. 

24. Replacement of conventional ICF design coaches with LHB design coaches is 
being done. 

25. All unmanned level crossings (UMLCs) on Broad Gauge (BG) route have 
been eliminated by January 2019. 

26. Safety of Railway Bridges is ensured through regular inspection of Bridges. The 
requirement of repair/rehabilitation of Bridges is taken up based upon the 
conditions assessed during these inspections. 

27. Indian Railways has displayed Statutory “Fire Notices” for widespread 
passenger information in all coaches. Fire posters are provided in every coach 
so as to educate and alert passengers regarding various Do’s and Don’ts to 
prevent fire. These include messages regarding not carrying any inflammable 
material, explosives, prohibition of smoking inside the coaches, penalties etc. 
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28. Production Units are providing Fire detection and suppression system in newly 
manufactured Power Cars and Pantry Cars, Fire and Smoke detection system 
in newly manufactured coaches. Progressive fitment of the same in existing 
coaches is also underway by Zonal Railways in a phased manner. 

29. Regular counselling and training of staff is undertaken.  

30. Concept of Rolling Block introduced in Indian Railways (Open Lines) General 
Rules vide Gazette notification dated 30.11.2023, wherein work of integrated 
maintenance/ repair/replacement of assets is planned up to 52 weeks in 
advance on rolling basis and executed as per plan. 

The details of the Safety related works related to better maintenance practices, 
Technological improvements, better infrastructure and rolling stock etc. undertaken 
by Railways are tabulated below:- 

S.No. Item 2004-05 to 
2013-14 

2014-15 to 2024-
25 

2014-25 Vs. 
2004-14 

 Technological Improvements 

1. Use of high-quality rails 

(60 Kg) (Km) 

57,450 Km 1.43 Lakh Km More than 2 
times 

2. Longer Rail Panels 

(260m) (Km) 

9,917 Km 77,522 Km Nearly 8 times 

3. Electronic Interlocking 
(Stations) 

837 Stations 3,691 Stations More than 4 
times 

4. Fog Pass Safety Devices 
(Nos.) 

As on 
31.03.14:  

90 Nos. 

As on 31.03.25: 
25,939 Nos. 

288 times 

5. Thick Web Switches 
(Nos.) 

 

Nil 28,301 Nos.  
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Indian Railways punctuality is affected due to several factors which include 
foggy weather, path constraints, asset maintenance and other issues, alarm chain 
pulling, agitations, cattle run over and other unforeseen circumstances. 

To improve the punctuality of trains, several steps have been taken by Indian 
Railways. These include rigorous monitoring of running of passenger carrying trains at 

 Better Maintenance Practices 

1. Primary Rail Renewal 
(Track Km) 

32,260 Km 49,941 Km 1.5 times 

2. USFD (Ultra Sonic Flaw 
detection) Testing of 
Welds (Nos.) 

79.43 Lakh 2 Crore More than 2 
times 

3. Weld failures (Nos.) In 2013-14: 
3699 Nos. 

In 2024-25: 
370 Nos. 

90 % 
reduction 

4. Rail fractures (Nos.) In 2013-14: 
2548 Nos. 

In 2024-25: 
289 Nos. 

More than 
88% reduction 

 Better Infrastructure and Rolling Stock 

1. New Track KM added 
(Track Km) 

14,985 Km 34,428 Km More than 2 
times 

2. Flyovers (RoBs)/ 
Underpasses (RUBs) 
(Nos.) 

4,148 Nos. 13,808 Nos. More than 3 
times 

3. Unmanned Level 
crossings  

(Nos.) on BG 

As on 
31.03.14:  

8,948 

As on 31.03.24: Nil 

(All eliminated by 
31.01.19) 

Removed 

4. Manufacture of LHB 
Coaches (Nos.) 

2,337 Nos. 42,677 More than 
18 times 
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divisional, zonal and Railway Board levels, introduction of rolling block system for 
maintenance of assets to increase their reliability, removal of infrastructure 
bottlenecks in a planned manner and rationalization of Time Table in a scientific 
manner.  

Further, to ensure real time and realistic reporting of arrival/departure of 
passenger trains, data loggers are being used. 

The sustained focus on improvement has helped in improvement of asset 
reliability and better punctuality performance as below: 

Year Punctuality 

2023-24 73.62 % 

2024-25 77.12 % 

2025-26 

(Up to Nov) 
79.26 % 

Indian Railways operate about 25,000 trains daily and the asset failure 
incidences are only about 2 % including those of Locos/OHEs. The unusual 
incidences are analysed, and suitable corrective measures are taken accordingly. 

Regular inspection and maintenance of all railway assets including Track, 
rolling stock, OHE, signalling etcis carried out as per laid down norms to ensure safe 
operation of trains. These are regularly monitored through designated officials in 
divisions/depots & workshops etc across zonal railways. Preventive maintenance is 
also undertaken to ensure safe train operations. Staff are regularly counselled and 
trained to improve these parameters. 

Indian railways have identified and implemented long-term and short-term 
measures for improving the asset reliability. Further, Railways have initiated various 
measures such as launching of special punctuality drives and sensitizing staff involved 
in train operations. 

The punctuality loss incidences on account of maintenance of assets such as 
diesel locomotives, over head equipment (OHE) failures, signal failures, track, 
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congestion, and rolling stock issues are monitored and analysis is done promptly to 
identify the root causes and the corrective and improvement actions. 

A number of improvement measures have been taken for improving the 
reliability of Diesel Locomotives and OHE as under: 

Diesel Locomotives: Diesel Locomotives are crucial to crisis management plan of 
Indian Railways. Quality focus is being given for maintenance of this important asset 
for maintaining and improving the reliability by way of actions such as: 

 Provision of Remote monitoring and Management of Locomotives and Trains 
(REMMLOT) in diesel locomotives.  

 Deployment of Prompt Response Team across India for quick resolution of 
problems in WDG4G/6G locomotives. 

 Improvement of maintenance periodicity of components such as Computer 
controlled Brake system for better reliability. 

Over Head Equipment (OHE): OHE is crucial for reliable train operations. This makes 
OHE maintenance, aggregation and adoption of standard prescribed maintenance 
practices very important. Several good practices have been adopted such as:  

 Survey for identification of trees along the track, which could be potential for 
OHE failure and their trimming/cutting.   

 Frequent cleaning of insulators in polluted areas. 
 To minimise the impact of changes in weather, ensuring free movement and 

adjustment of parameters of Auto Tensioning Devices (ATD) in every season.   
 Special drive to check crossover and turnouts, OHE parameters and its 

adjustment. 
 Cross audits of maintenance depots by other depots for identification of 

deficiencies and gaps with reference to standard practices. 
 Regular training for maintenance personnel.  
 Timely replacement of old assets and replacement on condition basis of 

catenary and contact wire.  
 Identification of broken and flashed insulators and their replacement in special 

drive.  

Deep screening of ballast is undertaken as a key mechanised maintenance activity 
to enhance track resilience, stability and drainage. The work is executed using Ballast 
Cleaning Machines (BCMs), including High Output Ballast Cleaning Machines 
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(HOBCMs) ensuring efficient and uniform cleaning of the ballast bed with minimal 
manual intervention. 

Deep screening of ballast is carried out based on based on thickness of clean 
cushion available and not based on age.Accordingly, deep screening of main-line 
track is scheduled when the clean ballast cushion reduces below 200 mm. 

Mechanised capacity has also been significantly strengthened with the induction of 
65 BCMs, including HOBCMs during the last five years which has enhanced the 
overall capacity of Indian Railways for deep screening. 

To support uniform implementation and quality control, detailed guidelines and 
Standard Operating Procedures (SOP) have been issued to enhance the efficiency 
and quality of deep screening. Improvements in operational planning, including 
advance arrangement of ballast, tools, equipment, and trained manpower along with 
better sequencing and scheduling have led to faster execution and better utilisation of 
resources. Special priority has also been accorded to points and crossings, 
considering their operational sensitivity. 

SHRIMATI JEBI MATHER HISHAM: Sir, in early November, in my home State of 
Kerala, a very shocking incident happened wherein a nineteen-year-old girl, 
Sreekutty, was kicked out of a moving Kerala Express Train and she suffered grave 
injuries. Even one month after the incident, she is still undergoing treatment in 
Trivandrum Medical College.  The women are in fear regarding their safety while 
travelling in the trains, especially in the night and also even on the platforms.  Sadly, 
the Railway Protection Force and the Kerala Police have failed in ensuring women’s 
safety in the trains and on the platforms.   

MR. CHAIRMAN:  Be specific about your question.  

SHRIMATI JEBI MATHER HISHAM: Sir, so far, no compensation has been given. I 
urge the Government to give compensation. My question is whether the 
compensation will be given to her, and also the steps taken by the Railways to ensure 
safety of women in trains.   

SHRI ASHWINI VAISHNAW: Sir, the question is related to asset reliability and 
punctuality of trains.  Still, the hon. Member has asked a question about the incident 
which happened on 2nd November.  I have full details of that incident.  In that incident, 
one intoxicated passenger had an altercation with two other passengers who were 
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sitting on the footsteps of the train. After that altercation, the intoxicated passenger 
kicked the other passenger, and the very unfortunate incident happened. The entire 
incident was captured on the CCTV cameras which were installed in the coach.  
Immediately, action was taken by the Railway Police as well as the GRP, and the 
person has already been arrested. He is right now in judicial custody. The patient is, 
unfortunately, still in a very sad and traumatised condition and we are constantly 
working with the family also, to make sure that whatever best support can be given 
from the Central Government is given, and we are giving that.  I also request the hon. 
Member to request the State Government also to give the best possible support.  

MR. CHAIRMAN: Second supplementary, Shrimati Jebi Mather Hisham.  

SHRIMATI JEBI MATHER HISHAM: Sir, the hon. Railway Minister has said, and which 
is in public domain also, that regarding the railway development of Kerala, the Union 
Government has done their part, but in terms of development of railway projects in 
Kerala, whether it is doubling or whether it is the Angamaly-Sabari rail line project, it is 
the State Government which is not fulfilling their obligations which they are supposed 
to do... 

MR. CHAIRMAN: Madam, be specific with your question. ...(Interruptions)...  

DR. JOHN BRITTAS: Sir...(Interruptions)... 

Ǜी सभापित: आप बिैठए, आप बिैठए। ...(Ëयवधान)... I am intervening. Madam, please be 
specific about the question.  

SHRIMATI JEBI MATHER HISHAM: My specific question to the Railway Minister is 
this. What is the status of developmental projects of Kerala and who is not fulfilling the 
obligation in the specific context of Angamaly-Sabari rail project?  

MR. CHAIRMAN: Now, the hon. Minister ...(Interruptions)...  Dr. John Brittas, you 
have no right to disturb others.  

SHRI ASHWINI VAISHNAW: The so-called fight between them looks like a facade 
which is, basically, hurting the people of Kerala.  The reality is that the Government of 
India and our hon. Prime Minister, Shri Narendra Modi, are committed to develop the 
railway network in Kerala, and I would like to give three to four examples of this entire 
commitment. First is, the Budget for Kerala has been increased  
significantly.  …(Interruptions)…  
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MR. CHAIRMAN: Let him complete.  …(Interruptions)…  Let him complete. Please 
take your seat.  …(Interruptions)…  Please do not interfere.  …(Interruptions)…  Let the 
hon. Minister answer it.  Please hear the answer. 

SHRI ASHWINI VAISHNAW: Mr. Chairman, Sir, from a Budget of mere Rs.372 crores, 
this number has gone up to Rs. 3,042 crores, which is more than eight times 
compared to the past. Secondly, hon. Chairman, Sir, right now, we are taking up 
projects for complete revamp of the railway network in Kerala. Let me give the 
examples of actual DPR work, which is, currently, going on in the northern parts of 
Kerala. From Kasaragod to Kozhikode to Shoranur, DPR of 3rd and 4th line is being 
prepared. From Shoranur to Eranakulam, DPR of 3rd line is being prepared. From 
Shoranur to Coimbatore, DPR of 3rd and 4th line, which is going via Palakkad, is being 
prepared. From Ernakulam to Kayamkulam via Kottayam, DPR of 3rd line is being 
prepared. From Kayamkulam to Thiruvananthapuram… …(Interruptions)… Sir, they 
cannot listen to development works!  

MR. CHAIRMAN: Mr. Minister, you please address the Chair. Don’t worry about that.   

SHRI ASHWINI VAISHNAW: From Kayamkulam to Thiruvananthapuram, 3rd line work 
is going on. From Thiruvananthapuram to Nagercoil, DPR of 3rd line is going on. For 
the Angamali-Sabarimala line, the Central Government has already told the State 
Government to please start land acquisition because only after they start the land 
acquisition, the next step can start.  …(Interruptions)… Out of a total of 127 ROBs in 
the State, 105 ROBs are delayed on account of the State Government. 
…(Interruptions)…  Hon. Chairman, Sir, you would be surprised to know that there are 
63 ROBs where the State Government is not even finalizing the alignment of the 
ROBs.  That is the level of support from the State Government.  …(Interruptions)… 
This is something that these two sides can always create the facade of fighting but, 
internally, they are all connected. They are all working towards one aim, which is, 
non-development of Kerala. 

MR. CHAIRMAN: Hon. Minister, please be specific about your answer. Now, third 
supplementary, Dr. Sasmit Patra. 

DR. SASMIT PATRA: Hon. Chairman, Sir, my specific question to the hon. Minister 
arises from para 8 of this reply, which refers to Kavach 4.0. Essentially, Kavach is a 
very important element in the safety of Railways in this country. So far, Kavach 4.0 
has been commissioned on Palwal-Mathura-Kota-Nagda section, and, on Howrah-
Bardhaman section. My specific question to the hon. Minister is: When would the 
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commissioning of Kavach 4.0 cover the East Coast, starting from Howrah upto 
Chennai crossing the State of Odisha? And, especially, because I represent the State 
of Odisha in this House, my specific request to the Minister is to specifically state by 
when Kavach 4.0 would cover the railways of the State of Odisha.   

SHRI ASHWINI VAISHNAW: Sir, Mr. Patra is a very well educated and highly erudite 
Member of this House. He is also a good friend of mine. I would like to inform him that 
Kavach is a very, very complex system, which has five major sub-systems.  First sub-
system is installing a complete optical fibre cable along the Railway tracks. Second 
sub-system is installing the telecom towers all along the Railway tracks at a certain 
distance defined by the availability of the radio signals.  Third sub-system is installing 
Kavach data centre which is an Edge data centre at every intermediate station.  The 
sub-system four is the track Kavach system which is installed every few hundred 
meters on the track.  The fifth and the final sub-system is the Kavach device which is 
installed on the locomotive or on the train.  This is a very complex system.  It has to 
be designed for each and every section of the train.  Hon. Chairman, Sir, Our team is 
working day and night to make sure that the work on this thing, which should have 
been done in the 1990s or in the 1980s, is now being done from 2014 onwards.  
Something which the rest of the world has done way back, that work has now been 
taken up after Prime Minister, Narendra Modi ji, took the responsibility of the country.  
Since then, the development started.  This is called Automatic Train Protection 
System.  The work is going on at a very fast pace.  It is going on throughout the 
country.  Odisha is included as a part of that project, and this is really giving us very 
good results.  

MR. CHAIRMAN: Fourth Supplementary, Shri Derek O’Brien. Please be specific to 
the question. 

SHRI DEREK O’BRIEN: Sir, my supplementary request is on Question No. 65. I think 
there has been a mistake.   

MR. CHAIRMAN: You have written 62.  

SHRI DEREK O’BRIEN: Sir, it is 65, on the MNREGA. The Minister is there.     

MR. CHAIRMAN:  We will come to that later on. Now, Shri Naresh Bansal.  

Ǜी नरेश बंसल: सभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से जानना चाहता हंू िक 
भारतीय रेलवे के बुिनयादी ढाचें के आधुिनकीकरण के िलए आवंिटत धन का उपयोग िकस Ģकार 
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िकया जा रहा है और रखरखाव के िलए नई मशीनरी खरीदने की योजना कब तक पूरी होगी? 
भारतीय रेलवे मȂ टेर्नȗ के बार-बार लेट होने के Ģाथिमक कारण क्या हȅ और सरकार समयबǉता 
सुिनिÌचत करने के िलए कौन से ठोस कदम उठा रही है? 

Ǜी अिǚनी वैÍणव: माननीय सभापित महोदय, माननीय बसंल जी ने बहुत ही important 
question पूछा है। मȅ माननीय सासंद महोदय को जानकारी देना चाहंूगा िक इन 11 वषș मȂ रेलव े
के modernisation के िलए बहुत सारे काम हुए हȅ। इसमȂ safety पर बहुत अिधक फ़ोकस िदया 
गया है। Safety पर अच्छी तरह से फ़ोकस देकर systematic तरीके से काम करके जो भी asset 
failure होती थी या जो भी कारण होता था, उस कारण मȂ एक scientific तरीके से root cause 
analysis, reliability analysis, preventive maintenance, predictive maintenance और 
condition-based maintenance पर बहुत सारी नई practices start की गई हȅ। इन practices 
का िरजÊट भी significantly बहुत अच्छा आया है। माननीय सभापित महोदय, इन सब better 
maintenance practices के कारण, आज इस पूरे रेलवे नेटवकर्  पर करीब 25,000 trains daily 
चलती हȅ, इसमȂ asset failures reduce होकर मातर् 2 परसȂट से कम रह गई हȅ, जो िक बहुत 
significant improvement है over the past. साथ ही साथ, अगर हम consequential 
accidents की बात करȂ, तो जो 2014 मȂ 135 accidents थे और average 2004 से 2014 के बीच 
मȂ 171 accidents थे, वे भी 90 परसȂट reduce हो गए हȅ। इसमȂ हमारा और भी फोकस है िक हम 
िकस तरह से एक-एक point पर मेहनत करके उसका root cause िनकालकर, उसमȂ 
systematic improvement करके िकस तरह से उसको और ज्यादा significantly improve करȂ। 

माननीय सभापित महोदय, माननीय सासंद महोदय ने punctuality की भी बात की। 
Punctuality मȂ railway system की overall punctuality आज 80 परसȂट touch कर गई है, जो 
िक बहुत ही significant achievement है। इसमȂ रेलवे के करीब 70 divisions मȂ से 25 divisions 
ऐसे हȅ, जहा ंपर punctuality आज 90 परसȂट से अिधक हो गई है। माननीय सभापित महोदय, मȅ 
आपके माध्यम से with all humility, I would like to say िक आज रेलवे की punctuality मȂ जो 
improvement आया है, इसके बारे मȂ कई जगह से, कई माननीय सासंद महोदय भी कई बार 
messages भेजते हȅ िक यह अच्छा हुआ है, हमȂ और improve करना चािहए। हम कई European 
countries के रेलव े नेटवकर्  से better punctuality मȂ भी पहंुच गए, लेिकन इससे और ज्यादा 
मेहनत करनी है और इससे और better performance करना है। माननीय सभापित महोदय, ऐसा 
Ģधानमंतर्ी जी का हमेशा मागर्दशर्न है और उसमȂ पूरी टीम लगी हुई है। 

MR. CHAIRMAN: Prof. Manoj Kumar Jha. 

Ģो. मनोज कुमार झा: माननीय सभापित महोदय, आपके माध्यम से माननीय मंतर्ी जी से मेरा एक 
ĢÌन भी है और एक आगर्ह भी है। क्या railway underpasses को लेकर कोई नीित-पिरवतर्न हुआ 
है? एक आगर्ह यह है, चूंिक मȅ पहले भी िलख चुका हँू िक िबहार के सुपौल मȂ झखराही रेलवे 
फाटक है। वह इंजीिनयिंरग कॉलेज के पास है। मȅ समझता हँू िक उस पर पहले भी बात हुई है, तो 
जो भी railway underpasses हȅ, उनको त्विरत गित से – क्यȗिक अक्सर वहा ँसामान्य जन को 
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िदक्कत होती रहती है। तो railway underpass को लेकर, बिÊक पूरे िबहार के िलए, मȅ आपके 
समक्ष यह मागं रख रहा हँू। 

Ǜी अिǚनी वैÍणव: माननीय सभापित महोदय, Ģोफेसर मनोज कुमार झा जी ने जो िवषय उठाया 
है, तो ROB और RUB की policy मȂ िवशेष ध्यान िदया गया है, क्यȗिक यह safety का एक बहुत 
important factor है। जो ROBs या railway over bridges हȅ, उनमȂ िवशेषकर 100 के आसपास 
standard designs बनाए गए हȅ, िजससे चाहे कोई भी िडपाटर्मȂट हो, PWD हो, National 
Highway हो या रेलवे के अपने divisions हȗ, वे जÊदी से जÊदी उसका approval करवा सकȂ । 
महोदय, इसका result भी बहुत अच्छा आया है। अभी करीब-करीब 1,000 flyovers and 
underpasses एक साल मȂ बनने लग गए हȅ और देशभर मȂ इनका Ģभाव भी अच्छा है। 
Underpasses मȂ भी नए designs लेकर आए हȅ, िजससे िक वहा ँजो पानी भर जाने की समÎया 
थी, उसमȂ भी एक significant improvement आया है, क्यȗिक वहा ँ pumping करना एक 
solution था, लेिकन design मȂ change करना permanent solution है, उस पर भी काम िकया 
गया है। िजस जगह के बारे मȂ आपने कहा, सुपौल के बारे मȂ, तो मȅने उसको नोट कर िलया है और 
मȅ इसके बारे मȂ specific जानकारी लेकर माननीय सासंद महोदय को बता दंूगा। 

MR. CHAIRMAN: Now, Question No. 63. 

Demand for legal guarantee for MSP 

*63. SHRI MUKUL BALKRISHNA WASNIK: Will the Minister of AGRICULTURE AND 
FARMERS WELFARE be pleased to state: 

(a)  whether it is a fact that a large number of farmers and their organisations have 
been demanding central legislation for providing a legal guarantee for 
Minimum Support Price (MSP) for all agricultural produce; 

(b)  whether Government will consider to enact a law which will provide such a 
legalguarantee; and 

(c)   if so, the details thereof and if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI SHIVRAJ 
SINGH CHOUHAN): (a) to (c) A Statement is laid on the Table of the House. 

Statement 

 (a) to (c)  Every year, Government fixes Minimum Support Prices (MSPs) for 22 
mandated agricultural cropsbased on the recommendations of the Commission for 
Agricultural Costs & Prices (CACP), after considering the views of the State 
Governments and Central Ministries/Departments concerned.    
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  The Union Budget for 2018-19 had announced the pre-determined principle to 
keep MSPs at levels of at least one and half times of the cost of production. 
Accordingly, Government had increased MSPs for all mandated Kharif, Rabi and 
other Commercial crops with a minimum return of 50 percent over all India weighted 
average cost of production from year 2018-19 onwards.  

  To realize the objectives of MSP Policy, after announcement of MSP, 
Government procures cereals and coarse cereals through Food Corporation of India 
(FCI) and other designated State Agencies to provide price support to the farmers. 
Procurement of pulses, oilseeds and copra is done under Price Support Scheme 
underUmbrella Scheme of Pradhan MantriAnnadataAaySanrakshanAbhiyan (PM-
AASHA), inconsultation with the concerned State Government as and when market 
price of these produce fall below the MSP. Procurement agencies under PM-AASHA 
Scheme are NationalAgricultural Cooperative Marketing Federation of India Ltd 
(NAFED) and National Co-operative Consumers' Federation of India Ltd. (NCCF). 
Cotton and Jute are also procured byGovernment at MSP through Cotton 
Corporation of India (CCI) and Jute Corporation of India(JCI), respectively. 

  Government offers to procure agricultural crops through designated 
procurement agencies and farmers have the option to sell their produce to the 
government agencies or in the open market whichever is advantageous to them. 

  Increased MSP has benefited farmers of the country which are evident from 
data of procurement and MSP amount paid to the farmers.The details of procurement 
and MSP amount paid to farmers during 2024-25 (Crop Year) are given as under: 

Total Procurement (In LMT) Total MSP Value (In Lakh Crore) 

1,223 3.47 

In order to incentivize the farmers contributing for the enhancement of 
domestic production of pulses and to reduce the dependence on imports, the 
Government has approved the procurement of Tur, Urad and Masur under Price 
Support Scheme (PSS) equivalent to 100% of the production of the State for the 
procurement year 2024-25.The Government has also made an announcement in 
Budget 2025 that the procurement of Tur (Arhar), Urad and Masur would be 
undertaken 100% to the production of the State for another four years upto 2028-29 
through Central Nodal Agencies to achieve self- sufficiency in pulses in the country. 
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To make Minimum Support Prices (MSPs) more effective and transparent, a 
committee has been constituted on 12thJuly 2022. The committee constitute of 
farmers  representatives  also.  The  subject  matter  of  the  committee also include 
(i) Suggestions on practicality to give more autonomy to Commission for Agricultural 
Costs and Prices (CACP) and measures to make it more scientific, and (ii) To 
strengthen the Agricultural Marketing System as per the changing requirements of the 
country to ensure higher value to the farmers through remunerative prices of their 
produce by taking advantage of the domestic and export opportunities. The meetings 
of this committee are being organized regularly and till date, 6 meetings have been 
held. Additionally, 39 meetings of various sub-committees have also been held.  

MR. CHAIRMAN: First supplementary. Shri Mukul Balkrishna Wasnik.   

Ǜी मुकुल बालकृÍण वासिनक: माननीय सभापित महोदय, माननीय मंतर्ी जी ने बड़े िवÎतार से 
एक िववरण सभा पटल पर रखा है, लेिकन दुभार्ग्य से मुझे यह कहना पड़ता है िक मेरा सवाल, 
जो िक तीन िहÎसȗ मȂ है, उसके िकसी भी िहÎसे के जवाब के रूप मȂ इस िववरण मȂ कहीं पर कुछ 
नजर नहीं आता है। 

महोदय, मेरा सवाल यह है िक क्या िकसान और उनके सगंठन MSP के िलए legal 
guarantee के सदंभर् मȂ आन्दोलन कर रहे हȅ, मागं कर रहे हȅ? दूसरा, क्या सरकार इस पर 
िवचार कर रही है और कोई legal guarantee देने के िलए कोई कानून बनाने जा रही है? अगर 
हा,ँ तो उस सदंभर् मȂ पूरा Åयौरा सामने रखȂ और अगर नहीं, तो क्यȗ नहीं? MSP के िलए legal 
guarantee सरकार देने के िलए तैयार है या नहीं, बस इतना जवाब दीिजए? ...(Ëयवधान)... 

Ǜी िशवराज िंसह चौहान: माननीय सभापित महोदय, मȅ मुकुल जी को धन्यवाद दँूगा िक उन्हȗने 
िकसानȗ से जुड़ा सवाल पूछा है। पहले मȅ सरकार की Ģितबǉता Ëयƪ करना चाहता हँू। कृिष 
भारत की अथर्ËयवÎथा की रीढ़ है और िकसान उसके Ģाण तथा िकसानȗ का कÊयाण नरेन्दर् मोदी 
सरकार का सवȘच्च सकंÊप है। माननीय सभापित महोदय, अभी वे दुभार्ग्य की बात कर रहे थे, 
इसिलए मȅ उनको याद िदलाना चाहता हँू िक यह मोदी सरकार है, िजसने उत्पादन बढ़ाना, 
लागत घटाना और उत्पादȗ के ठीक दाम देना – ये तीनȗ काम िकए हȅ। 

माननीय सभापित महोदय, मȅ माननीय सदÎय को यह याद िदलाना चाहता हँू िक MSP, 
लागत पर कम से कम 50 Ģितशत मुनाफा देकर घोिषत की जाए, यह Îवामीनाथन कमेटी ने तब 
िसफािरश की थी, जब इनकी यपूीए की सरकार थी। यह कैिबनेट नोट मेरे पास है। उस सरकार ने 
ÎपÍट इनकार कर िदया था और यह कहा था िक MSP की िसफािरश, CACP ǎारा सबंǉ घटकȗ 
की िकÎत पर िवचार करते हुए, वÎतु कर मानदंड पर की जाती है, अतः लागत पर कम से कम 50 
परसȂट की वृिǉ िनधार्िरत करने से मंडी मȂ िवकृित आ सकती है और इन्हȗने गारंटी नहीं दी। मȅ गवर् 
के साथ कहता हँू िक यह नरेन्दर् मोदी सरकार है, िजसने 2019 मȂ यह तय िकया िक लागत पर 50 
परसȂट मुनाफा देकर MSP तय िकया जाएगा। मȅ 2013-14 की बात कर रहा हँू, 2004-05 की बात 
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नहीं कर रहा हँू। हमने केवल MSP तय नहीं िकया बिÊक यपूीए सरकार 2013-14 मȂ िजतना MSP 
देती थी, उससे दोगुना MSP घोिषत करने का काम अगर िकसी ने िकया है, तो वह नरेन्दर् मोदी 
सरकार ने िकया है। 

माननीय सभापित महोदय, जब उधर की सरकार थी, तब एमएसपी धान का 1,310 रुपए 
था, हमने उसको 2,369 रुपए कर िदया, ज्वार का 1,500 रुपए था, हमने उसको 3,699 रुपए 
िकया, बाजरे का 1,250 रुपए था, हमने उसको 2,775 रुपए िकया, रागी का 1,500 रुपए था, 
हमने उसको 4,886 रुपए िकया, तुअर का 4,300 रुपए था, हमने उसको 8,000 रुपए िकया, मूगँ 
का 4,500 रुपए था, हमने उसको बढ़ाकर 8,768 रुपए िकया, उड़द का 4,300 रुपए था, हमने 
उसको 7,800 रुपए िकया, मंूगफली का 4,000 रुपए था, हमने उसको 7,263 रुपए िकया, 
सूरजमुखी का 3,700 रुपए था, हमने उसको 7,721 रुपए िकया। यह सारा िववरण है। वे गेहँू पर 
1,400 रुपए देते थे, हमने 2,585 रुपए देने का फैसला िकया, जौ पर 1,100 रुपए देते थे, हमने 
2,150 रुपए देने का फैसला िकया, चने पर 3,100 रुपए देते थे, हमने 5,875 रुपए देने का फैसला 
िकया, सरसȗ पर 3,050 रुपए देते थे, हमने 6,200 रुपए देने का फैसला िकया। 

माननीय सभापित महोदय, केवल इतना ही नहीं, बिÊक हमने एमएसपी दोगुना िकया और 
खरीद दोगुनी की। यह िववरण मेरे पास है। मȅ वह भी रखना चाहता हँू तािक देश सच को जाने। 
धान, जो आपने 2004 से 2014 तक के 10 साल मȂ खरीदा था, वह 45 करोड़ 90 लाख मीिटर्क टन 
था और हमने 79 करोड़ 11 लाख मीिटर्क टन खरीदा। आपने 22 करोड़ 54 लाख मीिटर्क टन गेहँू 
खरीदा और हमने 33 करोड़ 58 लाख मीिटर्क टन खरीदा।  

माननीय सभापित महोदय, मȅ बताना चाहता हँू िक हाथी के दातं खाने के और िदखाने के 
और। आपने केवल 6 लाख मीिटर्क टन दलहन खरीदी थी, नरेन्दर् मोदी सरकार ने 1 करोड़ 89 
लाख मीिटर्क टन खरीदी। आप कब खरीदते थे? आपने 47 लाख 75 हजार मीिटर्क टन ितलहन 
खरीदी और हमने 1 करोड़ 28 लाख मीिटर्क टन खरीदी। ...(Ëयवधान)... आपने एमएसपी की सभी 
फसलȂ 69 करोड़ 87 लाख मीिटर्क टन खरीदीं और हमने 117 करोड़ 32 लाख मीिटर्क टन खरीदीं। 
यह नरेन्दर् मोदी सरकार है, जो िकसान के िहतȗ की चचार् करती है।  

माननीय सभापित महोदय, रुपयȗ मȂ भी चचार् हो जाए। आपने 4,44,000 करोड़ रुपए का 
धान खरीदा और हमने 14,87,000 हजार करोड़ रुपए का खरीदा। आपने 2,56,000 करोड़ रुपए 
का गेहँू खरीदा और हमने 6,38,000 करोड़ रुपए का खरीदा। आपने 1,900 करोड़ रुपए की 
दलहन खरीदी और हमने एक लाख करोड़ रुपए की खरीदी। आपने 9,000 करोड़ रुपए की 
ितलहन खरीदी और हमने 67,000 करोड़ रुपए की खरीदी। माननीय सभापित महोदय, देश यह 
जाने। आपने 10 साल मȂ सभी एमएसपी फसलȂ 7,41,000 करोड़ रुपए की खरीदीं और हमने 
24,49,000 करोड़ रुपए की खरीदी। 

MR. CHAIRMAN: Second supplementary; Shri Mukul Balkrishna Wasnik. 
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Ǜी मुकुल बालकृÍण वासिनक: सभापित महोदय, मȅ यही सोच रहा था िक अगर माननीय मंतर्ी 
महोदय की तरह ही सासंदȗ को भी अपना सवाल पूछने के िलए इतना समय िमल जाए, तो एक ही 
सवाल ĢÌनकाल मȂ होगा। इतना लबंा जवाब माननीय मंतर्ी महोदय ने िदया, लेिकन िफर भी जो 
सवाल मȅने पूछा, वह अनुǄिरत है। 1,12,000 िकसानȗ ने िपछले 10 सालȗ मȂ आत्महत्या की। 
िकसानȗ पर आज 28 लाख 50 हजार करोड़ रुपए का कजर् है, हर िकसान पिरवार पर कम-से-
कम 1 लाख रुपए का कजर् है। यह िÎथित है। मȅ लीगल गारंटी की बात क्यȗ कर रहा हँू, उसकी 
एक िमसाल देता हँू। 15 नवंबर, 2024 को माननीय Ģधानमंतर्ी नरेन्दर् मोदी महाराÍटर् के दौरे पर थे 
और उस दौरे मȂ माननीय Ģधानमंतर्ी जी ने सावर्जिनक सभा मȂ यह घोषणा की िक सोयाबीन को 
Ģित िंक्वटल 6,000 रुपये एमएसपी दँूगा। ...(Ëयवधान)... 

MR. CHAIRMAN: You are also making a big statement. Please be specific about your 
question.    

Ǜी मुकुल बालकृÍण वासिनक: 2024 िनकल गया, 2025 िनकल रहा है, लेिकन अब भी 6,000 
रुपये Ģित िंक्वटल नहीं िमला। ... 

MR. CHAIRMAN:  When you are not specific about your question, then, the Minister 
is also giving a long reply.  …(Interruptions)… 

Ǜी मुकुल बालकृÍण वासिनक: सर, बस एक िमनट। मȅ माननीय मंतर्ी जी से यह कहना चाहता हँू 
िक आपने एमएसपी की बात की। आपने िकतनी खरीद की, उसकी बात की। आप एक ĢÌन का 
जवाब दीिजए िक आप Îवामीनाथन कमीशन ǎारा तय िकये गए C2+50 per cent के आधार पर 
खरीद कर रहे हȅ या आप A2+FL+50 per cent पर खरीद कर रहे हȅ? कृपाकर के जवाब 
दीिजए। 

MR. CHAIRMAN: Now, hon. Minister. 

Ǜी िशवराज िंसह चौहान: माननीय सभापित महोदय: 

"वो कत्ल भी करते हȅ तो चचार् नहीं होती, 
हम आह भी भरते हȅ, तो हो जाते हȅ बदनाम!" 

MR. CHAIRMAN:  Hon. Minister, be brief. 

Ǜी िशवराज िंसह चौहान: उन्हȗने तो 50% मुनाफे के बाद भी घोिषत करने से मना कर िदया था! 
मȅ िनवेदन कर रहा हँू िक हम िरकॉडर् मातर्ा मȂ एमएसपी पर खरीदने का काम कर रहे हȅ। माननीय 
सभापित महोदय, मȅ िफर कह रहा हँू, नरेन्दर् मोदी सरकार ने यह तय िकया है िक िकसान िजतनी 
तूअर, मसूर, उड़द पैदा करेगा, हमारी सरकार 100% खरीदने का काम करेगी। माननीय 
सभापित महोदय, मȅ आईना भी िदखाना चाहता हँू। सवाल पूछे जाते हȅ, लेिकन हमको ईमानदार 
भी रहना चािहए। हम सǄा मȂ हȅ, हम क्या कर रहे हȅ? 
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माननीय सभापित महोदय, मȅ मुकुल जी को ध्यान िदलाना चाहता हँू िक तूअर 100 परसȂट 
खरीदने का हमारा फैसला है। कनार्टक की सरकार ने िपछले साल, वषर् 2024-25 मȂ तूअर 
खरीदने की बात कही, तो हमने कनार्टक की सरकार से कहा िक आप 100% खरीदो। उन्हȗने 
कहा िक 100 परसȂट नहीं, हमȂ केवल 25% की Îवीकृित दो, तब हमने उनको 25% की Îवीकृित 
दी, लेिकन वह भी उन्हȗने नहीं खरीदी। हमने 3,06,150 एमटी की Îवीकृित दी, जबिक कनार्टक 
की कागेंर्स की सरकार ने 2,16,303 मीिटर्क टन खरीदी। जो गारंटी है, उस गारंटी को भी आपकी 
सरकारȂ खरीदती नहीं हȅ। महोदय, मȅ पूछना चाहता हँू िक यह क्यȗ होता है? 

Ǜी मुकुल बालकृÍण वासिनक: फामूर्ला कौन-सा है, वह आप बता दीिजए। ...(Ëयवधान)... 

Ǜी िशवराज िंसह चौहान: इन्हȗने तो कोई फामूर्ला माना ही नहीं! हमारा एक ही फामूर्ला है - 
िकसानȗ का कÊयाण और इसी िलए हम तूअर खरीदȂगे, मसूर खरीदȂगे, उड़द खरीदȂगे। महोदय, 
इस देश के िकसान यह जानȂ, इसिलए मȅ इस सदन के माध्यम से यह िनवेदन करना चाहता हँू िक 
हमने यह भी तय िकया है िक हम फल और सिÅजया ँभी खरीदȂगे। यपूीए की सरकार ने कभी भी 
फल और सिÅजया ँनहीं खरीदीं, लेिकन एनडीए की सरकार ने इन्हȂ खरीदा, चाहे वह टमाटर हो, 
Ãयाज हो या आल ूहो। यहा ँतक िक िहमाचल Ģदेश की सरकार ने हमसे कहा िक सेब खरीदȂ, तो 
हमने MIS, यानी Market Intervention Scheme के अंतगर्त 1,16,571 मीिटर्क टन सेब खरीदने 
का काम िकया। जब िमजोरम सरकार ने कहा िक अंगूर खरीदो, तो इस सरकार ने अगूंर खरीदे। 
आंधर् Ģदेश सरकार ने जब कहा िक लाल िमचर् खरीदो, तो हमने लाल िमचर् के भावान्तर भगुतान 
की अनुमित दी। जब कनार्टक सरकार ने कहा िक अदरक खरीदो, तो हमने कनार्टक की सरकार 
को अदरक खरीदने की अनुमित दी और िफर 59,948 मीिटर्क टन अदरक भी खरीदा। हमने अंगूर 
खरीदे, सेब खरीदे, अदरक खरीदे और िमचर् खरीदी। कनार्टक की सरकार ने ही कहा था िक 
लाल िमचर् खरीदȂगे, तो हमने 73,732 मीिटर्क टन लाल िमचर् खरीदी। कनार्टक ने कहा िक आम 
ज्यादा पैदा हो गए, आम खरीिदए। हमने कनार्टक को अनुमित दी और िफर 2,50,000 मीिटर्क 
टन आम के भावान्तर भगुतान का काम िकया। हम आम खरीद रहे हȅ, हम Ãयाज खरीद रहे हȅ, हम 
लाल िमचर् खरीद रहे हȅ, हम सेब खरीद रहे हȅ, हम अंगूर खरीद रहे हȅ। आप हमसे सवाल कर रहे 
हȅ? िकसान के उत्पाद का ठीक दाम देना हमारा सकंÊप है और हम िकसानȗ के िहत मȂ इस 
सकंÊप को हर हाल मȂ पूरा करȂगे। 

MR. CHAIRMAN: Third supplementary: Shri Amar Pal Maurya. 

Ǜी अमरपाल मौयर्: माननीय सभापित महोदय, माननीय नरेन्दर् मोदी जी की सरकार िकसानȗ के 
िलए िनत नए आयाम Îथािपत कर रही है, चाहे िकसान सÇमान िनिध हो, फसल बीमा योजना हो 
या अन्य महत्वपूणर् योजनाएं हȗ, सब पर बारीकी से काम कर रही है। इसके िलए मȅ आदरणीय 
Ģधानमंतर्ी जी और माननीय मंतर्ी जी को बधाई देना चाहता हँू। मेरा माननीय मंतर्ी जी से ĢÌन है 
िक Îवामीनाथन आयोग ने एमएसपी को लागत से 50 परसȂट अिधक देने की जो िसफािरश की थी, 
क्या सरकार ने उसे लागू िकया है? मȅ माननीय मंतर्ी जी से यह जानना चाहता हंू। 

MR. CHAIRMAN: Hon. Minister. 
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Ǜी िशवराज िंसह चौहान: सभापित महोदय, हमने Îवामीनाथन आयोग की िसफािरशȗ को मानते 
हुए कुल लागत पर 50 परसȂट मुनाफा जोड़कर एमएसपी पर खरीद का जो सुझाव था, उसे पूरी 
तरह लागू िकया है और उसी पर खरीद का कायर् हो रहा है और कई फसलȗ पर तो केवल 50 
परसȂट ही नहीं, बिÊक उससे भी अिधक दाम देने का कायर् िकया जा रहा है। 

MR. CHAIRMAN: Fourth supplementary; Dr. John Brittas. 

DR. JOHN BRITTAS: Sir, I will ask specific question to the hon. Minister who is on a 
campaign mode. (a) Whether there have been demands to increase the number of 
crops for which MSP is mandated;  (b) Whether recommendations were given by the 
Commission for Agricultural Costs & Prices to widen the ambit of MSP coverage; 
and (c) Is it a fact that an amount of Rs. 1,206.69 crores remains unpaid to Kerala 
from Centre for the paddy procurement since 2017-18? If so, when is he going to 
release this fund to Kerala?  Sir, specific questions!  

MR. CHAIRMAN: Hon. Minister. 

Ǜी िशवराज िंसह चौहान: सभापित महोदय, मȅने यह भी बताया िक अिधसूिचत 22 फसलȗ के 
अलावा एमआईएस योजना के अंतगर्त या ‘पीएम आशा’ के अंतगर्त िनयमȗ के आधार पर हम 
दलहन और ितलहन की भी खरीद करते हȅ। अब ये बकाये की बात कर रहे हȅ - यिद िहसाब 
बराबर होगा तो भगुतान करȂगे और यिद िहसाब मȂ गड़बड़ी होगी तो उसकी जाचँ होगी। 

MR. CHAIRMAN: Fifth supplementary; Shrimati Dharmshila Gupta. 

Ǜीमती धमर्शीला गुǔा: सभापित महोदय, मȅ आपका आभार Ëयƪ करती हंू िक आपने मुझे देश के 
िकसान िहत मȂ ĢÌन उठाने का अवसर िदया। मȅ माननीय मंतर्ी जी से जानना चाहती हंू िक 2014 से 
पहले एमएसपी पर फसलȗ की िकतनी खरीद होती थी और 2014 के बाद िकतनी खरीद हुई है? 
क्या इसमȂ वृिǉ हुई है? यिद हा,ँ तो इसका Åयौरा क्या है? आदरणीय मंतर्ी जी बताने की कृपा 
करȂ। 

Ǜी िशवराज िंसह चौहान: माननीय सभापित महोदय, माननीय सदÎया को मȅ यह बताना चाहता 
हंू िक धान और गेहँू जैसी फसलȂ िजतनी उत्पािदत होती हȅ, सरकार आज उतनी ही मातर्ा मȂ 
खरीद रही है। 2014 से पहले इतनी खरीद नहीं होती थी और दलहन-ितलहन के मामले मȂ तो 
2014 से पहले खरीद नाम मातर् की होती थी। जैसा मȅने बताया िक 10 वषर् मȂ केवल 6 लाख मीिटर्क 
टन की खरीद हुई थी। लेिकन हमने ‘पीएम-आशा योजना’ बनाई और उसे लागू करके फसल को 
पूरी तरह से खरीदने का काम िकया। एक बात और कहना चाहंूगा िक कई राज्य सरकारȂ खरीद मȂ 
िढलाई बरतती हȅ और पूरी खरीद नहीं करतीं, िजससे िकसानȗ को िदक्कत होती है। महोदय, इस 
बार मȅ सदन के माध्यम से बताना चाहता हंू िक हमने यह तय िकया िक तुअर, मसूर, उड़द और 
चना जैसी फसलȂ राज्य सरकार अगर कम खरीदेगी या नहीं खरीदेगी, तो नेफेड जैसी एजȂसी के 
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माध्यम से सीधे जाकर खरीदने का काम करȂगे, तािक िकसान को ठीक दाम िमल सके।  यह काम 
भी हम करȂगे।  माननीय सदÎया ने जो ĢÌन पूछा है, मȅ बताना चाहता हंू िक 2004 से 2014 के बीच 
खरीफ की जो एमएसपी फसलȂ थीं, वे केवल 46 करोड़, 79 लाख मीिटर्क टन खरीदी गई थीं, 
जबिक इस सरकार ने 81 करोड़ 86 लाख मीिटर्क टन खरीदी।  रबी की फसल 23 करोड़, 2 लाख 
मीिटर्क टन खरीदी गई थी, उस समय जब यपूीए की सरकार थी। एनडीए की सरकार ने 35 
करोड़, 40 लाख मीिटर्क टन खरीदी है और अलग-अलग दलहन और ितलहन की खरीदी। जैसा 
अभी मȅने बताया ितलहन 47 लाख, 75 हजार मीिटर्क टन खरीदी जाती थी।  एनडीए की सरकार 
ने 1 करोड़, 28 लाख मीिटर्क टन खरीदी है।  दलहन 6 लाख, 29 हजार मीिटर्क टन दस साल मȂ 
खरीदी, हमने 1 करोड़, 89 टन खरीदी है।  िकसान को उसके उत्पाद का पूरा दाम देने का हमने 
Ģयास िकया है।                                                                         

MR. CHAIRMAN: Question No. 64. Shri Milind Murli Deora; not present. Any 
supplementaries? 

 

Establishment of AI hub in Andhra Pradesh 

*64. SHRI MILIND MURLI DEORA: Will the Minister of ELECTRONICS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a)  whether Government has approved or proposed an AI Hub in Andhra Pradesh;  
(b)  if so, the details including nodal agency, investment and proposed application 

areas;  
(c)  whether it falls under the IndiaAI Mission or Digital India FutureLABS and its 

operationalisation timeline;  
(d)  whether similar hubs or Centres of Excellence (CoE) are proposed in other 

States, including Maharashtra;  
(e)   the States identified and criteria adopted; and  
(f)  measures taken to promote collaboration among Government, academia and 

startups for responsible AI development? 

THE    MINISTER  FOR  ELECTRONICS  AND  INFORMATION  TECHNOLOGY   
(SHRI ASHWINI VAISHNAW): (a) to (f) A Statement is laid on the Table of the 
House.  
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Statement 

(a) to (f) India’s AI strategy is based on the Hon’ble Prime Minister’s vision of 
democratizing technology. It aims to address India centric challenges and create 
opportunities.   

India’s AI experts contribute meaningfully in global AI development. Stanford 
University estimates that India contributes to 9% of global AI development papers. 
Further, India contributes about 20% of AI projects on GitHub.  

IndiaAI Mission: 

In  March  2024, Government of India launched IndiaAI mission with outlay of 
Rs 10,372 Cr for development of the overall AI ecosystem in the country.  Details of 7 
pillars of India AI Mission are at Annexure-I.  

In less than 18 months, India AI Mission has set up a foundation for 
development of AI ecosystem in the country: 

 More than 38 thousand GPUs for common compute facility have been 
onboarded, which are being provided to Indian start-ups and academia at an 
affordable rate. 

 Ten teams have been shortlisted for development of indigenous foundational 
models or Large Language Models. 

 Thirty applications have been approved for developing India specific AI 
applications. 

 More than eight thousand undergraduate students, five thousand post 
graduate students and five hundred PhD students are supported for talent 
development. 

 27 India Data and AI labs have been established and 174 more have been 
approved. 

Shaping global debate on AI: India is actively participating in shaping global debate on 
development, usage and safety of AI. India was the founder chair of Global 
Partnership on Artificial Intelligence (GPAI). India was able to carve out consensus on 
AI during the G20 communique. 

AI Impact Summit: India is hosting the global AI Impact Summit on 19-20 February 
2026. The Summit will focus on people, planet and progress. More than 200 pre-
summit events have been organized so far with more than 1.15 Lakh participants from 
around the world. 
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Google AI Hub in Visakhapatnam: Encouraged by the Government’s initiatives, the 
private sector is increasingly investing in AI in India. 

  Google has recently announced the establishment of an Artificial Intelligence 
(AI) Hub in Visakhapatnam (Vizag), Andhra Pradesh.  This investment of 
approximately 15 billion US dollars marks Google’s largest investment in India to date.  

  Various State Governments are developing policies to attract investments in AI 
and data centers. Amazon Web Services (AWS) is setting up a datacenter in 
Maharashtra at a cost of 8.3 billion US dollars. 

Annexure 1 

Pillars of India AI Mission 

1. IndiaAI Compute pillar 
 A national AI compute capacity has been operationalised through empanelled 

AI service providers offering GPU access on cloud at subsidised rates to 
eligible users. 

  As on date, 38,231 GPUs have been onboarded from 14 empanelled service 
providers under the IndiaAI Compute Capacity framework. 

 The Government of India provides access to these GPUs at subsidised rates. 
The average rate is approximately Rs 65 per GPU per hour, except for select 
high-end GPUs. 

 Apart from compute, empanelled providers are delivering storage, networking, 
AI platforms and other supporting services necessary for AI model 
development and deployment. 

2. IndiaAI Application Development Initiative 
 This pillar aims to develop AI applications for India specific challenges in 

sectors such as climate change and disaster management, healthcare, 
agriculture, governance, and assistive technologies for learning disabilities. 

 As on date, 30 (thirty) applications have been approved. 
 In addition, sector-specific hackathons have been organized in partnership 

with other ministries and government institutions. 
 Ex. IndiaAI launched the CyberGuard AI Hackathon in collaboration with the 

Indian Cybercrime Coordination Centre (I4C) under the Ministry of Home 
Affairs to develop AI-driven solutions for cybersecurity. 
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3. AIKosh 
 AI Kosh provides seamless access to AI-ready datasets, models, 

computational resources, tools, community features, and secure, permission-
based access mechanisms. 

 Available resources serve as building blocks for developers, allowing them to 
focus on core AI functionality instead of recreating modules. 

 251 AI models and more than 27 development toolkits specific to India are 
available on the platform. 

 The platform has attracted more than 1.4 Lakh visits, more than 10 thousand 
registered users. 

4. IndiaAI Foundation Models 
 Government aims to develop India’s own Large Multimodal Models (LMMs) 

trained on Indian datasets and languages. It is to ensure sovereign capability 
and global competitiveness in generative AI. 

 Twelve (12) organisations and consortia, including startups, industry players 
and academic institutions, including Sarvam AI, Soket AI, Gnani AI, Gan AI, 
Avatar AI, IIT Bombay Consortium (BharatGen), GenLoop, Zentieq, 
Intellihealth, Shodh AI, Fractal Analytics Ltd. and Tech Mahindra Maker’s Lab, 
have been selected for developing Large and Small Language Models based 
on Indian datasets. 

 The resulting AI models are intended to contribute to the open-source 
ecosystem and support innovation across India’s startup and research 
community. 

5. IndiaAIFutureSkills 
 To develop AI skilled professionals in India by increasing the number of 

graduates, post-graduate and PhDs in AI domain. Government is providing 
support to: 
o 500 PhD fellows 
o 5,000 post graduates 
o 8,000 undergraduates 

 27 IndiaAI Data and AI Labs have been established in Tier-2 and Tier-3 cities, 
in collaboration with NIELIT, to impart foundation-level courses on AI, data and 
related fields such as Data Annotation, Data Curation, Data Cleaning, Data 
Science, etc. 

 174 ITIs and Polytechnics across 27 States/UTs have been approved for 
setting up additional IndiaAI Data and AI Labs. 
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 Under the IndiaAIFutureSkills initiative, the Government is supporting AI 
capacity building through fellowships for PhD, postgraduate and 
undergraduate students, with more than 228 fellowships awarded till date. 

6. IndiaAI Startup Financing 
 To provide financial assistance to AI start-ups. 
 IndiaAI Startups Global program was launched in March 2025 in collaboration 

with Station F (Paris) and HEC Paris. 10 Indian AI startups are being helped in 
expanding into the European market. 

7. Safe & Trusted AI 
 To balance innovation with strong governance frameworks to ensure 

responsible AI adoption. 
 13 projects have been selected addressing issues like machine unlearning, bias 

mitigation, privacy-preserving machine learning, explainability, auditing tools, 
and governance testing framework. Details are placed at Annexure-II. 

 An expression of interest was published on 09th May 2025 for onboarding 
partner institutions for setting up the IndiaAI Safety Institute. 

Annexure-II 

Details of projects selected under the Safe and Trusted Pillar 

NAME OF THE 
THEME 

SELECTED APPLICANT TITLE OF THE PROJECT 

Machine 
Unlearning 

IIT Jodhpur Machine Unlearning in Generative 
Foundation Models 

Synthetic Data 
Generation 

IIT Roorkee Design and Development of Method 
for Generating Synthetic Data for 
Mitigating Bias in Datasets; and 
Framework for Mitigating Bias in 
Machine Learning Pipeline for 
Responsible AI 

AI Bias 
Mitigation 
Strategy 

National Institute of 
Technology Raipur 

Development of Responsible Artificial 
Intelligence for Bias Mitigation in 
Health Care Systems 
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Explainable AI 
Framework 

DIAT Pune and Mindgraph 
Technology Pvt. Ltd. 

Enabling Explainable and Privacy 
Preserving AI for Security 

Privacy 
Enhancing 
Strategy 

IIT Delhi, IIIT Delhi, IIT 
Dharwad and 
Telecommunication 
Engineering Center (TEC) 

Robust Privacy-Preserving Machine 
Learning Models 

AI Ethical 
Certification 
Framework 

IIIT Delhi and 
Telecommunication 
Engineering Center (TEC) 

Tools for assessing fairness of AI 
model 

AI Algorithm 
Auditing Tool 

Civic Data Labs ParakhAI: An open-source framework 
and toolkit for Participatory 
Algorithmic Auditing 

AI Governance 
Testing 
Framework 

Amrita Vishwa 
Vidyapeetham and 
Telecommunication 
Engineering Center (TEC) 

Track-LLM, Transparency, Risk 
Assessment, Context & Knowledge 
for Large Language Models 

Deepfake 
Detection Tool 

IIT Jodhpur (CI) & IIT 
Madras 

Saakshya: Multi-Agent, RAG-
Enhanced Framework for Deepfake 
Detection and Governance 

 

IIT Mandi & Directorate of 
Forensic Services, Himachal 
Pradesh 

AI Vishleshak: Improving Audio-Visual 
Deepfake Detection and Handwritten 
Signature Forgery Detection with 
Adversarial Robustness, Explainability 
& Domain Generalization 

 
IIT Kharagpur Real-Time Voice Deepfake Detection 

System 

Bias Mitigation Digital Futures Lab & Karya Evaluating Gender Bias in Agriculture 
LLMs- Creating Digital Public Goods 
(DPG) for Benchmarking and Fair 
Data Work 
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Penetration 
Testing & 
Evaluation 

Globals ITES Pvt Ltd & IIIT 
Dharwad 

Anvil: Penetration Testing & 
Evaluation Tool for LLM and 
Generative AI 

MR. CHAIRMAN:  Shri Masthan Rao Yadav Beedha. 

SHRI MASTHAN RAO YADAV BEEDHA: Sir, I thank you for giving me the opportunity. 
Under the able leadership of the Chief Minister of Andhra Pradesh, Nara 
Chandrababu Naidu Garu, Andhra Pradesh is positioning itself as a national AI hub 
with more than 26 billion dollars invested into Visakhapatnam to make it the data 
centre capital of India and the world. Andhra Pradesh is simultaneously pushing the 
AI-driven governance and education in our capital city, Amaravati, announcing an AI 
university with global partnership with NVIDIA and embedding AI and tools like 
ChatGPT in school curricula to build a long-term talent pipeline. With India set to host 
the AI World Summit in 2026, I would like to ask the hon. Minister as to whether there 
are any plans to host events in different cities during the Summit. If so, could our 
State be considered as a host for one of the events?  

SHRI ASHWINI VAISHNAW: Sir, the hon. Member has raised a very important point. 
Indeed, India is emerging as a major player in the entire development of technology 
whether it is AI, whether it is semi-conductors, whether it is drone technology.  
Everywhere, the focus is on getting a major say in the way the technology is being 
developed and it is part of that initiative that the AI Impact Summit will be organised in 
February, 2026; and, as a run up to that Impact Summit, more than 200 events have 
been organised throughout the country. Like the way G20 was organised throughout 
the country, in the same way, the AI Impact Summit is also being organised 
throughout the country. More than two lakh students and researchers have already 
participated in the side events so far, in the run up to the main Summit. This is really 
giving a very good exposure to the young minds so that they also understand what 
the world of technology is moving towards. Indeed, Andhra is an integral part of that 
journey like every other State. I would also like to thank the hon. Member for raising 
the point of AI hub in Andhra. Yes, there are so many new data centres getting 
established throughout the country whether it is Andhra, Maharashtra or Uttar 
Pradesh. Everywhere, new data centres are coming up which is a great infrastructure 
for the new world, where productivity and new technology is going to play a major role 
in our daily lives as well as in our professional lives. 
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MR. CHAIRMAN: Next supplementary question; Shri Neeraj Dangi.  

Ǜी नीरज डागंी: माननीय सभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी महोदय से जानना 
चाहँूगा िक सरकार ǎारा एआई हÅस Îथािपत करने के िलए कौन-कौन से शहर और Îथान तय 
िकए गए हȅ? इनका चयन िकन मापदंडȗ के आधार पर िकया गया है और इन एआई हÅस मȂ 
अनुसधंान एवं नवाचार को बढ़ावा देने के िलए सरकार िकन उǏोगȗ और Îटाटर्अÃस के साथ 
सहयोग कर रही है? 

Ǜी अिǚनी वैÍणव: माननीय सभापित महोदय, एआई हÅस, एआई डेटा सȂटर, एआई 
फैिसिलटीज़, एआई लैÅस - इन सबको डेवलप करने के िलए देश भर मȂ इंिडयाएआई िमशन के 
तहत काम िकया जा रहा है। माननीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी ने टेक्नोलॉजी को 
डेमोकेर्टाइज़ करने का िवज़न िदया है। इस िवज़न के तहत, चाहे िडिजटल इंिडया हो, 
इलेक्टर्ॉिनक्स मनै्युफैक्चिंरग हो या एआई िमशन हो, इन सबमȂ देश भर मȂ नागिरकȗ को एÇपावर 
िकया जा रहा है िक वे टेक्नोलॉजी का यज़ू करȂ और अपने नए सॉÊयशून्स िनकालȂ। देश मȂ कई 
जगहȗ पर एआई के के्षतर् मȂ अलग-अलग तरह के काम चल रहे हȅ। मȅ आपको बताना चाहता हँू िक 
एआई िमशन के कुल सात िपलसर् हȅ। उन सात िपलसर् के बारे मȂ इस आंसर की ÎटेटमȂट के 
ऐनेक्शर वन मȂ िडटेÊड वणर्न िदया गया है। इनमȂ सबसे पहला िपलर एआई कॉमन कÇÃयटू 
फैिसिलटी है, िजसके तहत देश के सभी छातर्ȗ को एक नई फैिसिलटी िमल पाएगी। यिद वे Îवयं 
ऐसी सुिवधा एÎटैिÅलश करना चाहते, तो वह बहुत महंगी होती, इसीिलए Ģधान मंतर्ी जी ने 
टेक्नोलॉजी को डेमोकेर्टाइज़ बनाने के इस िवज़न के तहत कॉमन कÇÃयटू फैिसिलटी िकर्एट 
करवाई, िजसमȂ छातर्ȗ के िलए 38,000 जीपीयज़ू आज भी उपलÅध हȅ। इसकी कॉÎट दुिनया मȂ 
लगभग तीन डॉलर Ģित यिूनट के आसपास आती है, जबिक यहा ँपर इसे छातर्ȗ को लेस दैन वन 
डॉलर पर अवेलेबल कराया गया है।  

माननीय सभापित महोदय, इसके साथ ही, अभी तक 30 ऐसी एÃलीकेशन्स एपर्ूव की जा 
चुकी हȅ, जो देश के नागिरकȗ के िलए िडज़ाÎटर मनेैजमȂट, क्लाइमेट चȂज, हेÊथकेयर, 
एगर्ीकÊचर, गवनȄस, लिनȊग िडसैिबिलटीज़ को ओवरकम करने जैसे के्षतर्ȗ मȂ उपयोग की जाएंगी। 
इसके अलावा, एआई कोष के माध्यम से लगभग 251 एआई मॉडÊस, जो िक ओपन-सोसर् मॉडÊस 
हȅ, वे अपलोड िकए गए हȅ, िजन्हȂ उपयोग करके छातर् कई जगहȗ पर नई इनोवेशंस कर रहे हȅ। 
भारत की िडिजटल सॉवरेन्टी के िवज़न के तहत, लगभग बारह ऑगȃनाइज़ेशन्स ऐसी हȅ, जो आज 
एआई फाउंडेशनल मॉडÊस डेवलप कर रही हȅ। इसमȂ बहुत अच्छी Ģोगेर्स हुई है। एआई िमशन के 
तहत, Äयचूर िÎकÊस के िलए पाचँ सौ पीएचडी फेलोज़, पाचँ हजार पोÎट-गेर्जुएट्स और आठ 
हजार अंडर-गेर्जुएट्स को सपोटर् करने का Ģावधान िकया गया है। 27 डेटा लैÅस और एआई लैÅस 
Îथािपत की गई हȅ, िजनका पूरा फोकस िटयर-2 और िटयर-3 िसटीज़ मȂ जाने का है। इनमȂ कई 
तरह की टेर्िंनग दी जा रही है, कई Ģकार की िरसचर् की जा रही है - डेटा Annotation, डेटा 
क्यरेूशन, डेटा क्लीिंनग और डेटा साइंसेज़ पर कÇÃलीट िरसचर् और टेर्िंनग उपलÅध करवाई जा 
रही है। 174 आईटीआईज़ और पॉिलटेिक्नक का अकर्ॉस 27 Îटेट्स एंड यिूनयन टेिरटरीज़ मȂ 
डेवलपमȂट िकया जा रहा है।  
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माननीय सभापित महोदय, एआई Îटाटर्अÃस की फाइनȂिंसग के िलए और एआई की सेÄटी 
के कन्सनर् को ध्यान मȂ रखते हुए, एआई सेÄटी इंÎटीǷूट मȂ 13 Ģोजेक्ट्स चलाए जा रहे हȅ। तो 
हम कह सकते हȅ िक देश मȂ बहुत ही किÇĢहȂिसव एआई िमशन का काम चल रहा है। 

SHRI SUJEET KUMAR:  Sir, I would like to take this opportunity to compliment our 
hon. Prime Minister for articulating his vision of making India a 1 trillion dollar digital 
economy. Also, I wish to commend the hon. Minister for his leadership in 
implementing that vision, and his Ministry, MeitY, has been largely responsible for 
implementation of this vision.  Sir, the hon. Minister spoke at length about the India AI 
Mission and also the answer which, I have in front of me, gives a detailed response to 
the various components of this Mission and its activities. My specific query to the 
Minister is:  What the Ministry is doing under the AI Mission to support AI-based 
startups because we have so many promising startups in the country today who are 
leveraging the power of AI to solve the challenges of our country. He briefly mentioned 
about AI Startup financing, but I would really appreciate if he could give some detailed 
elaboration. 

SHRI ASHWINI VAISHNAW: Hon. Chairman, Sir, the hon. Member has raised a very 
important point.  The Startup support and Startup financing is a major part of the 
IndiaAI mission. We are working with the venture capital, we are working with 
incubators and we are working with universities to make sure that the Startups get the 
support that they need. Some of the common computing facilities which has been 
provided under this AI Mission is also supporting the Startups in reducing their cost of 
development. Today, as per the industry estimates, almost 30 per cent of all Startups 
are, basically, AI-based Startups and that is a very major achievement for the 
country. In the last 11 years, India has emerged as the third largest Startup 
ecosystem. Hon. Chairman, Sir,  11 years ago, we had just about 400 Startups, and, 
today, we have  more than 1,70,000 Startups and  more than 100 unicorns. That is the 
success of our Prime Minister's focus on innovation and the programme of Startup 
India. 

MR. CHAIRMAN: Shrimati Sudha Murty. 

SHRIMATI SUDHA MURTY: Thank you, Sir, for giving me an opportunity. Sir, as we 
all know, AI is very important. I know in February, we have a World Summit. Many 
global leaders are coming. But we, in Rajya Sabha, the elderly people, House of 
Elders it is called, should be trained to understand it because AI is not something 
meant only for youngsters in engineering colleges or in management. We should 
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know how AI is used in agriculture because agriculture is our backbone. AI is also 
used in culture, which is our history and culture of India. AI is used in medicine. AI is 
used in every part of life. But, how we will get that idea unless the Ministry gives us 
training or lectures are arranged for all our Members in Rajya Sabha? We will all 
participate in those discussions. 

SHRI ASHWINI VAISHNAW: Hon. Chairman, Sir, the hon. Member  has raised a very 
important point. I would like to say that the focus of the IndiaAI Mission is on climate 
change, disaster management, healthcare, agriculture, - Agriculture is the backbone 
of our economy; that is again a big focus - to which the hon. Member referred to, 
governance, culture and assistive technologies for learning disabilities.  These are the 
sectors that we are specifically supporting as a part of the IndiaAI Mission.  

MR. CHAIRMAN: Dr. Fauzia Khan. 

DR. FAUZIA KHAN: Thank you, Sir, for giving me the opportunity. Since the 
NASSCOM, BCG AI Adoption Index 2023 highlights significant regional disparities in 
AI readiness and access to compute resources, may I ask whether the Ministry has 
assessed if the proposed AI hub in Andhra Pradesh addresses these gaps? Why have 
the criteria for selecting States under the IndiaAI Mission not been publicly released? 

SHRI ASHWINI VAISHNAW: The AI companies and the firms which are setting up their 
data centres, they decide which place they would like to go. And, absolutely, in the 
spirit of cooperative federalism, we support whichever firm or whichever industry or 
whichever industry participant wants to come to India. We look at the entire country 
as one country and wherever they want to set up, we support from our side. That is 
the philosophy with which we are working. From the Government Mission, the AI 
Mission, we are covering the entire country in a very regionally balanced way. That is 
what I would like to assure the hon. Member. And, I have given the numbers in the 
past, how many numbers of data labs and how many number of AI hubs we are 
setting up as a part of the AI Mission, which is throughout the States and UTs in the 
country. 

MR. CHAIRMAN: Now, next Question… …(Interruptions)… 
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Funds released and increasing number of workdays under MGNREGA 

# *65.  SHRI RAMJI LAL SUMAN: Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a)  the State-wise details of the funds released under the MNREGA over the past 
three years; 

(b)  whether Government would consider to provide more funds under MNREGA 
to revive the rural economy; 

(c)  whether Government would consider increasing the number of workdays 
under the scheme so that workers can receive 100 days of employment, in 
view of inability to achieve 100 days of work; and 

(d)  the number of new job card holders added and deleted under MNREGA in the 
past three years? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI SHIVRAJ SINGH  
CHOUHAN): (a) to (d) A Statement is laid on the Table of the House. 

Statement 

(a) State/Union Territory (UT)-wise details of funds released under Mahatma 
Gandhi National Rural Employment Guarantee Scheme (Mahatma Gandhi NREGS) 
during the last three financial years i.e 2022-23, 2023-24 and 2024-25 are given at 
Annexure-I.  

(b)  Since Mahatma Gandhi NREGS is a demand driven wage employment 
Scheme, budgetary outlay is determined based on the anticipated demand for 
employment in a particular financial year. The Ministry undertakes regular 
assessments of fund requirements based on demand and seeks additional funds from 
the Ministry of Finance as and when required for meeting the demand for work on the 
ground.   

           Here, it is also to be noted that for the financial year 2024-25, budget allocation 
of Rs. 86,000 crore was made, which was the highest ever allocation for scheme at 
the Budget Estimate (BE) stage since inception. In the financial year 2025-26, the 
Government has retained this allocation at Rs. 86,000 crore, ensuring continued 
support for the scheme. 

  (c)  The Mahatma Gandhi National Rural Employment Guarantee Act 
(Mahatma Gandhi NREGA), 2005, is an Act to provide for the enhancement of 
                                                            
# Original notice of the question was received in Hindi. 
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livelihood security of the households in rural areas of the country by providing at least 
one hundred days of guaranteed wage employment in every financial year to every 
household whose adult members volunteer to do unskilled manual work.         

The Ministry mandates the provision of an additional 50 days of wage 
employment (beyond the stipulated 100 days) to every Scheduled Tribe Household in 
a forest area, provided that these households have no other private property except 
for the land rights provided under the Forest Rights Act (FRA), 2006.  

In addition to this, there is a provision for providing up to an additional 50 days 
of wage employment in a financial year in drought/natural calamity-affected notified 
rural areas. Further, as per Section 3(4) of the Act, the State Governments may 
make provision for providing additional days of employment beyond the period 
guaranteed under the Act from their own funds.  

The responsibility of implementation of the Mahatma Gandhi NREGS is vested 
with the Government of concerned States/UTs. The Scheme guarantees up to 100 
days of wage employment subject to demand for work by the eligible beneficiaries. In 
the FY 2025-26 (as on 01.12.2025), 99.81% of the eligible rural households have 
been offered employment against their demand.   

The Ministry continues to closely monitor the implementation of the scheme 
and provides necessary support to States to ensure that all eligible rural households 
are able to access employment as per their demand under the Mahatma Gandhi 
NREGS. 

The Central Government has initiated several measures to generate awareness 
about the scheme. These include, (i) to initiate appropriate Information Education 
and Communication (IEC) campaigns including wall paintings for the wide 
dissemination of the provisions of the Mahatma Gandhi National Rural Employment 
Guarantee Act, 2005, (ii) to expand scope and coverage of demand registration 
system to ensure that demand for work under Mahatma Gandhi NREGA does not go 
unregistered, (iii) prepare plans in a participatory mode and approve them in the 
Gram Sabha, (iv) Organization of ‘Rozgar Diwas’.  

  (d) State/Union Territory(UT)-wise number of new job card issued and 
deleted  under Mahatma Gandhi NREGS during the last three financial years i.e 2022-
23, 2023-24 and 2024-25 are given at Annexure-II. 
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Annexure-I 

 State/Union Territory (UT)-wise details of funds released under Mahatma Gandhi 
NREGS during the last three financial years financial year 2022-23 to 2024-25 (Rs. in 

Crores) 

S. 
No. States/UTs 2024-25 2023-24 2022-23 

1 Andhra Pradesh 7707.21 7353.67 8008.81 

2 Arunachal Pradesh 560.70 427.35 578.32 

3 Assam  1929.70 2221.38 2056.49 

4 Bihar  6715.83 6200.03 6402.23 

5 Chhattisgarh 3354.85 2895.12 3420.39 

6 Goa 3.70 0.88 5.05 

7 Gujarat 1540.54 1802.26 1694.60 

8 Haryana  590.19 477.87 373.99 

9 Himachal Pradesh  1203.28 1000.96 1164.85 

10 Jammu & Kashmir  1151.20 921.60 1051.00 

11 Jharkhand  2705.64 2922.27 2719.03 

12 Karnataka 5709.90 5431.67 6218.59 

13 Kerala 3136.44 3532.57 3830.97 

14 Madhya Pradesh  6252.03 5891.65 5707.47 

15 Maharashtra 4420.32 3041.48 2545.89 

16 Manipur 581.99 0.95 1086.63 

17 Meghalaya  1155.09 913.86 1118.77 
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18 Mizoram 611.65 507.96 540.40 

19 Nagaland 287.85 641.50 839.76 

20 Odisha 3763.80 4906.78 4707.52 

21 Punjab  1331.61 1169.84 1182.14 

22 Rajasthan 7581.87 8683.98 9648.65 

23 Sikkim 97.57 112.19 92.71 

24 Tamil Nadu 7585.49 12616.53 9745.72 

25 Telangana 3825.31 3520.87 2992.21 

26 Tripura 1041.70 1043.59 925.34 

27 Uttar Pradesh 9721.48 9844.25 10650.64 

28 Uttarakhand  626.43 553.81 792.66 

29 West Bengal * 0.00 0.00 1.33 

30 Andaman & Nicobar 4.44 0.00 9.60 

31 
Dadra & Nagar Haveli Daman & 
Diu 9.02 2.21 0.00 

32 Lakshadweep 0.32 0.00 24.95 

33 Puducherry  40.56 58.77 69.00 

34 Ladakh 85.98 62.64 1.62 

  Total 85333.70 88760.50 90207.30 

* Release of funds under Mahatma Gandhi National Rural Employment Guarantee Scheme (Mahatma 
Gandhi NREGS) to the State of West Bengal was stopped since 09th March, 2022 as per provision of 
Section 27 of Mahatma Gandhi National Rural Employment Guarantee Act, 2005, due to non-
compliance of directives of Central Government. 
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Annexure-II 

 S. 

No. 
State 2022-23 2023-24 2024-25 

  
No. of Job 
cards 
deleted  

No. of 
Job 
cards 
included  

No. of 
Job 
cards 
deleted  

No. of 
Job 
cards 
included 

No. of 
Job 
cards 
deleted  

No. of 
Job 
cards 
included  

1 Andhra Pradesh 2882724 194462 370326 271443 148478 312851 

2 Arunachal Pradesh 8875 24736 12869 26745 15651 29200 

3 Assam 157138 652147 282142 114642 576220 316338 

4 Bihar 5870225 1099870 2112092 1000169 981284 8073882 

5 Chhattisgarh 264839 84719 294544 112761 399026 278219 

6 Goa 21 645 24 369 53 441 

7 Gujarat 146141 142085 338533 94251 53616 622668 

8 Haryana 11028 38389 8834 69744 6237 103364 

9 Himachal Pradesh 18119 35869 15543 36674 4559 46205 

10 Jammu And Kashmir 38388 41100 73015 23502 30123 95742 

11 Jharkhand 954252 457800 324524 823815 176956 533061 

12 Karnataka 203185 448664 96036 216248 27286 180488 

13 Kerala 110722 110922 218752 84672 89300 92186 

14 Ladakh 1421 1008 897 652 452 789 

15 Madhya Pradesh 366349 537388 695278 486788 51890 588872 

16 Maharashtra 72863 454016 37625 707659 26449 597993 

[ 05 December, 2025 ] 81



17 Manipur 3153 5806 5778 14623 6395 21704 

18 Meghalaya 3832 22702 15375 23206 13181 42502 

19 Mizoram 4149 7891 4902 7314 9988 11061 

20 Nagaland 2528 10811 3759 7995 8999 22596 

21 Odisha 2370031 352401 523622 340742 286009 880997 

22 Punjab 340659 85269 69225 81560 20981 167969 

23 Rajasthan 634800 245390 393797 259829 55563 479493 

24 Sikkim 1409 1779 2133 2159 1969 1701 

25 Tamil Nadu 315049 249091 653677 289063 633820 168580 

26 Telangana 510683 64611 84744 105652 80166 84168 

27 Tripura 5938 18757 20798 15578 8742 27075 

28 Uttar Pradesh 4858064 756055 3315158 491733 91568 1510546 

29 Uttarakhand 148098 24081 44229 27515 45150 31360 

30 West Bengal 2177536 213838 169691 1726 9026 4581 

31 
Andaman and 
Nicobar 

143 446 70 616 308 428 

32 
Dadra & Nagar 
Haveli Daman & Diu 

0 89 2 186 14 1184 

33 Lakshadweep 18 76 52 165 37 36 

34 Puducherry 4394 1284 606 4691 480 2043 

  Total 22486774 6384197 10188652 5744487 3859976 15330323 
(As per NREGASoft) 
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SHRI DEREK O’BRIEN: Sir, I have a suggestion. The Question Hour is normally for 
one hour. My request to you, Sir, is that since all the IndiGo flights today from Delhi 
are cancelled, we should carry on for one more hour; everyone, Ministers also would 
want. Sir, we cannot go anywhere. All the flights are cancelled. 

MR. CHAIRMAN: That is okay. But this point has already been replied to. Question 
Hour is over. The House stands adjourned to meet at 2.00 p.m.  

The House then adjourned for lunch at one of the clock. 

 
 

The House reassembled after lunch at two of the clock, 

MR. CHAIRMAN in the Chair. 

PRIVATE MEMBERS’ BILLS 

MR. CHAIRMAN: Now, Private Members’ Business. Bills to be introduced. The 
National Committee for Protection of Media Persons Bill, 2024 - Shri Mohammed 
Nadimul Haque. 

The National Committee for Protection of Media Persons Bill, 2024 

SHRI MOHAMMED NADIMUL HAQUE (West Bengal):  Sir, allow me to speak just 
one sentence on this Bill. The Bill seeks to address a legal and institutional gap in the 
protection of media persons facing violence, arbitrary censorship, intimidation and 
criminalization and it establishes a statutory framework for pre-emptive and remedial 
safeguards to a dedicated national authority. 

MR. CHAIRMAN: You introduce the Bill. 

SHRI MOHAMMED NADIMUL HAQUE: Sir, I move for leave to introduce a Bill to 
provide for the establishment of a National Committee for Protection of Media 
Persons for the effective prevention of violence in cases related to arbitrary 
censorship, intimidation, assault, or risk to free speech of media and for matters 
connected therewith or incidental thereto. 

The question was put and the motion was adopted. 

SHRI MOHAMMED NADIMUL HAQUE: Sir, I introduce the Bill. 
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MR. CHAIRMAN: The Surrogacy Laws (Amendment) Bill, 2024 - Shri Mohammed 
Nadimul Haque. 

The Surrogacy Laws (Amendment) Bill, 2024 

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, the Bill’s Statement of 
Objects and Reasons links these amendments to constitutional provisions given in 
Articles 14, 15 and 21 and judicial observations that emphasize legislative reforms for 
inclusivity. The amendments are drafted to remain within the framework of altruistic 
surrogacy while correcting structural exclusions in the principal Act. 

MR. CHAIRMAN: You introduce the Bill. 

SHRI MOHAMMED NADIMUL HAQUE: Sir, I move for leave to introduce a Bill to 
amend the Surrogacy (Regulation) Act, 2021 and the Assisted Reproductive 
Technology (Regulation) Act, 2021. 

The question was put and the motion was adopted. 

SHRI MOHAMMED NADIMUL HAQUE: Sir, I introduce the Bill. 

MR. CHAIRMAN: Now, the Sexual Harassment of Women at Workplace (Prevention, 
Prohibition and Redressal) Amendment Bill, 2024 - Shri Mohammed Nadimul Haque. 

The Sexual Harassment of Women at Workplace (Prevention, Prohibition and 
Redressal) Amendment Bill, 2024 

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, the Bill aims to close the 
gaps in the 2013 law by making it gender neutral and applicable to the informal 
workforce. It aligns with Articles 14, 15 and 21 and draws from NALSA v/s Union of 
India to affirm constitutional protection for all persons. 

MR. CHAIRMAN:  You introduce the Bill. 

SHRI MOHAMMED NADIMUL HAQUE: Sir, I move for leave to introduce a Bill further 
to amend the Sexual Harassment of Women at Workplace (Prevention, Prohibition 
and Redressal) Act, 2013. 

The question was put and the motion was adopted. 

SHRI MOHAMMED NADIMUL HAQUE: Sir, I introduce the Bill. 
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MR. CHAIRMAN:  The Criminal Laws (Amendment) Bill, 2024 - Shri Raghav Chadha; 
not  present. The Public Examinations (Prevention of Unfair Means) Amendment Bill, 
2024 - Shri Raghav Chadha; not present. The Representation of the People 
(Amendment) Bill, 2024 - Shri Raghav Chadha; not present.  The Right to Free 
Cancer Treatment Bill, 2024 - Shri Sanjay Singh; not present. The Urban Areas 
(Development and Regulation) Bill, 2024 - Dr. Bhim Singh. 

The Urban Areas (Development and Regulation) Bill, 2024 

डा. भीम िंसह (िबहार):  महोदय, मȅ ĢÎताव करता हँू िक देश मȂ शहरी के्षतर्ȗ के िविनयमन और 
िवकास को सुिनिÌचत करने के िलए शहरी के्षतर् (िवकास और िविनयमन) सिमित की Îथापना 
और तत्ससंƪ या उसके आनुषंिगक िवषयȗ का उपबधं करने के िलए िवधेयक को पुर:Îथािपत 
करने की अनुमित दी जाए। 

The question was put and the motion was adopted. 

डा. भीम िंसह: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हँू। 

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (Amendment of the 
Preamble); Shri Bhim Singh. 

The Constitution (Amendment) Bill, 2025 (amendment of the Preamble) 

डा. भीम िंसह (िबहार): महोदय, मȅ ĢÎताव करता हँू िक भारत के सिंवधान का और सशंोधन करने 
के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 

The question was put and the motion was adopted. 

डा. भीम िंसह: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हँू। 

MR. CHAIRMAN: The Legislative Impact Assessment Bill, 2024; Shri K.R. Suresh 
Reddy. 

The Legislative Impact Assessment Bill, 2024 

SHRI K.R. SURESH REDDY (Telangana): Sir, I move for leave to introduce a Bill to 
establish mandatory procedures for evaluating the impact of enacted legislation within 
each Ministry of the Central Government, creating Legislative Impact Assessment 
Units to ensure comprehensive assessments, administrative planning, stakeholder 
engagement, and centralised oversight through a Legislative Impact Assessment 
Committee and for matters connected therewith or incidental thereto.  
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The question was put and the motion was adopted.  

SHRI K.R. SURESH REDDY: Sir, I introduce the Bill. 

 MR. CHAIRMAN: The Representation of the People (Amendment) Bill, 2024; Shrimati Jebi 
Mather Hisham. 

The Representation of the People (Amendment) Bill, 2024 

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, I move for leave to introduce a Bill 
further to amend the Representation of the People Act, 1950. 

The question was put and the motion was adopted. 

SHRIMATI JEBI MATHER HISHAM: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Sexual Harassment of Women at Workplace (Prevention, 
Prohibition and Redressal) Amendment Bill, 2024 - Shrimati Jebi Mather Hisham.  

The Sexual Harassment of Women at Workplace (Prevention, Prohibitionand 
Redressal) Amendment Bill, 2024 

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, I move for leave to introduce a Bill 
further to amend the Sexual Harassment of Women at Workplace (Prevention, 
Prohibition and Redressal) Act, 2013. 

The question was put and the motion was adopted. 

SHRIMATI JEBI MATHER HISHAM:  Sir, I introduce the Bill.  

 MR. CHAIRMAN: The Bharatiya Nyaya Sanhita (Amendment) Bill, 2024 - Shri Haris 
Beeran; not present. The Constitution (Amendment) Bill, 2024 (amendment of 
articles 243D and 243T) - Shri Haris Beeran; not present. The Census (Amendment) 
Bill, 2025 - Shri Haris Beeran; not present. The Bharatiya Nyaya Sanhita 
(Amendment) Bill, 2024 - Shri Prakash Chik Baraik; not present. The Airline 
Passengers’ Rights Bill, 2024 - Shrimati Priyanka Chaturvedi; not present.  
...(Interruptions)... 

SOME HON. MEMBERS: Sir, no flights! 

MR. CHAIRMAN:  No flights means, they should be available here.   
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The Employees’ Wellbeing Bill, 2025 - Shrimati Priyanka Chaturvedi; not 
present. The Regulation of Animal Breeding Bill, 2025 - Shrimati Priyanka 
Chaturvedi; not present. The National Commission for Welfare of Sugarcane 
Farmers and Workers Bill, 2024 - Shri Iranna Kadadi; not present. The National 
Food  Security  (Amendment) Bill, 2024 - Shri Iranna Kadadi; not present. The 
Child and Adolescent Labour (Prohibition and Regulation) Amendment Bill, 2024 - 
Shri Iranna Kadadi; not present. The Right to Information (Amendment) Bill, 2025 - 
Shri Saket Gokhale.  

The Right to Information (Amendment) Bill, 2025 

SHRI SAKET GOKHALE (West Bengal):  Sir, the Bill seeks to set a timeline for the 
Central Information Commission to dispose second appeals under the RTI Act within 
30 days.  

MR. CHAIRMAN: You introduce the Bill. 

SHRI SAKET GOKHALE: Sir, I move for leave to introduce a Bill further to amend the 
Right to Information Act, 2005.  

The question was put and the motion was adopted. 

SHRI SAKET GOKHALE:  Sir, I introduce the Bill.  

MR. CHAIRMAN: The Records of Court Proceedings Bill, 2025 - Shri Saket 
Gokhale.  

The Records of Court Proceedings Bill, 2025 

SHRI SAKET GOKHALE (West Bengal):  Sir, the purpose of this Bill is to record oral 
observations made by Judges and courts as part of written proceedings which are 
publicly available.  

MR. CHAIRMAN: You introduce the Bill. 

SHRI SAKET GOKHALE: Sir, I move for leave to introduce a Bill to provide for the 
transcription, maintenance and public availability of accurate records of proceedings 
of all courts in India and for matters connected therewith or incidental thereto 

The question was put and the motion was adopted. 
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SHRI SAKET GOKHALE: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (amendment of articles 
124 and 217) - Dr. Sasmit Patra.  

The Constitution (Amendment) Bill, 2025 (Amendment of Articles 124 and 217) 

DR. SASMIT PATRA (Odisha): Sir, I move for leave to introduce a Bill further to 
amend the Constitution of India. 

The question was put and the motion was adopted. 

DR. SASMIT PATRA: Sir, I introduce the Bill.  

MR.  CHAIRMAN: The Insolvency and Bankruptcy Code (Amendment) Bill, 2025 - 
Dr. Sasmit Patra. 

The Insolvency and Bankruptcy Code (Amendment) Bill, 2025 

DR. SASMIT PATRA (Odisha): Sir, I move for leave to introduce a Bill further to 
amend the Insolvency and Bankruptcy Code, 2016.  

The question was put and the motion was adopted. 

DR. SASMIT PATRA: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Information Technology (Amendment) Bill, 2025 - Dr. Sasmit 
Patra.  

The Information Technology (Amendment) Bill, 2025 

DR. SASMIT PATRA (Odisha): Sir, I move for leave to introduce a Bill further to 
amend the Information Technology Act, 2000. 

The question was put and the motion was adopted. 

DR. SASMIT PATRA: Sir, I introduce the Bill.  

MR. CHAIRMAN: The National Commission for Fishermen (Welfare and Support) Bill, 
2025 - Shri Masthan Rao Yadav Beedha; not present. The Representation of the 
People (Amendment) Bill, 2025 (amendment of section 2 and insertion of new 
Chapter VIIB) – Shri Sant Balbir Singh; not present. The Prevention of Cruelty to 
Animals (Amendment) Bill, 2025 – Shrimati Sudha Murty.  
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The Prevention of Cruelty to Animals (Amendment) Bill, 2025 

 SHRIMATI SUDHA MURTY (Nominated):  Sir, today, I stand here on behalf of all 
those animals, who cannot express their feeling, who cannot speak, who suffer 
silently, and, cannot ask for their rights.    

MR. CHAIRMAN: Madam, you please introduce the Bill. 

SHRIMATI SUDHA MURTY Sir, I move for leave to introduce a Bill further to amend 
the Prevention of Cruelty to Animals Act, 1960. 

The question was put and the motion was adopted. 

SHRIMATI SUDHA MURTY: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Disaster Management (Amendment) Bill, 2025 - Shri Jose K. 
Mani; not present. The Right to Health Care Services Bill, 2025 - Dr. Ashok Kumar 
Mittal.  

The Right to Health Care Services Bill, 2025 

DR. ASHOK KUMAR MITTAL (Punjab): Sir, I move for leave to introduce a Bill to 
provide for the right to health care services for all citizens and for matters connected 
therewith or incidental thereto. 

The question was put and the motion was adopted. 

DR. ASHOK KUMAR MITTAL: Sir, I introduce the Bill.  

MR. CHAIRMAN:  The Stray and Wild Animal Attacks (Prevention and Welfare) Bill, 
2025; Dr. Ashok Kumar Mittal. 

The Stray and Wild Animal Attacks (Prevention and Welfare) Bill, 2025 

DR. ASHOK KUMAR MITTAL (Punjab): Sir, I move for leave to introduce a Bill to 
provide for the prevention of harm to human beings and loss of lives and property 
from stray and wild animal attacks, establish mechanisms for rapid emergency 
response and victim compensation, and to regulate the welfare, population control, 
vaccination, sheltering, and rehabilitation of such animals through humane and 
scientific practices, and for matters connected therewith or incidental thereto. 

The question was put and the motion was adopted. 
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DR. ASHOK KUMAR MITTAL: Sir, I introduce the Bill. 

MR. CHAIRMAN: The National Commission for Men Bill, 2025; Dr. Ashok Kumar 
Mittal. 

The National Commission for Men Bill, 2025 

DR. ASHOK KUMAR MITTAL (Punjab): Sir, I move for leave to introduce a Bill to 
provide for the constitution of a National Commission for Men to safeguard the rights 
and welfare of men, to inquire into grievances and recommend redressal 
mechanisms, to review existing laws and policies affecting men, to promote 
awareness and preventive outreach on issues impacting men’s physical, mental and 
social well-being, and to ensure institutional support through legal aid, counselling, 
and research, and for matters connected therewith or incidental thereto. 

The question was put and the motion was adopted. 

DR. ASHOK KUMAR MITTAL: Sir, I introduce the Bill. 

MR. CHAIRMAN: The Environment (Protection) Amendment Bill, 2025; Shri A. A. 
Rahim – not present. The Educational Consultancies Regulation Bill, 2025; Shri A. A. 
Rahim – not present. The Right to Disconnect Bill, 2025; Shri A.A. Rahim – not 
present.   The Constitution (Amendment) Bill, 2025 (amendment of article 19); Dr. V. 
Sivadasan. 

The Constitution (Amendment) Bill, 2025 (Amendment of Article 19) 

DR. V. SIVADASAN (Kerala): Sir, I move for leave to introduce a Bill further to amend 
the Constitution of India.  

The question was put and the motion was adopted. 

DR. V. SIVADASAN: Sir, I introduce the Bill.                              

MR. CHAIRMAN: The Wild Life (Protection) Amendment Bill, 2025, Dr. V. Sivadasan.  

The Wild Life (Protection) Amendment Bill, 2025 

 DR. V. SIVADASAN (Kerala):  Sir, I move for leave to introduce a Bill further to 
amend the Wild Life (Protection) Act, 1972.  

The question was put and the motion was adopted. 
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DR. V. SIVADASAN:  Sir, I introduce the Bill. 

MR. CHAIRMAN: The Right to Read Bill, 2025; Dr. V. Sivadasan. 

The Right to Read Bill, 2025 

 DR. V. SIVADASAN (Kerala): Sir, I move for leave to introduce a Bill to guarantee free 
access to libraries within the country to all citizens in a non-discriminatory manner 
and develop and maintain a comprehensive public library system within the country to 
cater to the general and specialized needs of the members of the community and for 
matters connected therewith and incidental thereto.  

The question was put and the motion was adopted. 

DR. V. SIVADASAN: Sir, I introduce the Bill.                                   

MR. CHAIRMAN: The Motor Vehicles (Amendment) Bill, 2025; Dr. Fauzia Khan.  

The Motor Vehicles (Amendment) Bill, 2025 

DR. FAUZIA KHAN (Maharashtra): Sir, I move for leave to introduce a Bill further to 
amend the Motor Vehicles Act, 1988.  

The question was put and the motion was adopted. 

DR. FAUZIA KHAN: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Right of Children to Free and Compulsory Education (Amendment) Bill, 
2025; Dr. Fauzia Khan. 

The Right of Children to Free and Compulsory Education (Amendment) Bill, 2025 

DR. FAUZIA KHAN (Maharashtra): Sir, I move for leave to introduce a Bill further to 
amend the Right of Children to Free and Compulsory Education Act, 2009.  

The question was put and the motion was adopted. 

DR. FAUZIA KHAN: Sir, I introduce the Bill. 

MR. CHAIRMAN: The Central Protection of Healthcare Workers and Medical 
Establishments from Violence Bill, 2025.  Dr. Fauzia Khan. 
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The Central Protection of Healthcare Workers and Medical Establishments from 
Violence Bill, 2025 

DR. FAUZIA KHAN (Maharashtra): Sir, I move for leave to introduce a Bill further to 
prohibit violence against healthcare workers and professionals and damage or loss to 
the property of medical establishments across the country by constituting an 
institutional mechanism and for matters connected therewith and incidental thereto. 

The question was put and the motion was adopted.  

DR. FAUZIA KHAN: Sir, I introduce the Bill.                           

MR. CHAIRMAN: The National Urban Employment Guarantee Bill, 2025.  Shri Derek 
O’Brien.   

The National Urban Employment Guarantee Bill, 2025 

SHRI DEREK O’BRIEN (West Bengal): Sir, I move for leave to introduce a Bill to 
provide for enhancement of livelihood security to individuals in urban areas of the 
country by formulation of an Employment Guarantee Scheme aimed at providing 
guaranteed wage employment in every financial year to every adult in the urban areas 
covered thereunder who volunteers to do skilled or unskilled work and for matters 
connected therewith or incidental thereto. 

The question was put and the motion was adopted.  

SHRI DEREK O’BRIEN: Sir, I introduce the Bill.   

MR. CHAIRMAN: The Right of Children to Free and Compulsory Education 
(Amendment) Bill, 2025.  Shri Derek O’Brien. 

SHRI DEREK O’BRIEN: Sir, I wish to introduce a Bill further to amend the Right of 
Children to Free and Compulsory Education Act, 2009. It is to ensure quality 
education based on learning outcomes and infrastructure in all schools.   

MR. CHAIRMAN: You introduce the Bill.   

The Right of Children to Free and Compulsory Education (Amendment) Bill, 2025 

SHRI DEREK O’BRIEN (West Bengal): Sir, I move for leave to introduce a Bill further 
to amend the Right of Children to Free and Compulsory Education Act, 2009. 
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 The question was put and the motion was adopted. 

SHRI DEREK O’BRIEN: Sir, I introduce the Bill.                     

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (Amendment of Article 
107).  Shri Derek O’Brien. 

The Constitution (Amendment) Bill, 2025 (amendment of article 107) 

SHRI DEREK O’BRIEN (West Bengal): Sir, I wish to introduce a Bill further to amend 
the Constitution of India. This is to make it compulsory for pre-and post-legislative 
consultation of Bills to be made compulsory. 

MR. CHAIRMAN: You introduce the Bill.  

SHRI DEREK O’BRIEN: Sir, I move for leave to introduce a Bill further to amend the 
Constitution of India. 

The question was put and the motion was adopted. 

SHRI DEREK O’BRIEN: Sir, I introduce the Bill. 

MR. CHAIRMAN: The Scheduled Castes and the Scheduled Tribes (Prevention of 
Atrocities) Amendment Bill, 2025 - Prof. Manoj Kumar Jha; Not present. The 
Information Technology (Amendment) Bill, 2025; Dr. Ajeet Madhavrao Gopchade.   

The Information Technology (Amendment) Bill, 2025 

डा. अिजत माधवराव गोपछड़े (महाराÍटर्): महोदय, मȅ ĢÎताव करता हँू िक सूचना ĢौǏोिगकी 
अिधिनयम, 2000 का और सशंोधन करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी 
जाए। 

The question was put and the motion was adopted.  

डा. अिजत माधवराव गोपछड़े: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हँू। 

MR. CHAIRMAN: The National Blood Transfusion Bill, 2025. Dr. Ajeet Madhavrao 
Gopchade to move for leave to introduce the Bill.  

The National Blood Transfusion Bill, 2025 

डा. अिजत माधवराव गोपछड़े (महाराÍटर्):  महोदय, मȅ ĢÎताव करता हंू िक मानव रƪ और रƪ 
घटकȗ के सगंर्ह, परीक्षण, ĢसÎंकरण, भडंारण, िवतरण, िनगर्मन और आधान को िविनयिमत 
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करना, तािक ÎवाÎथ्य सुरक्षा और आधान-सचंारी रोगȗ की रोकथाम सुिनिÌचत की जा सके और 
सुरिक्षत रƪ सगंर्ह, आधान और Ģबधंन के िलए राÍटर्ीय मानक Îथािपत िकए जा सकȂ  और गैर-
अनुपालन के िलए और उससे सबंिंधत या उसके आनुषंिगक मामलȗ के िलए दंड का उपबधं करने 
के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 

The question was put and the motion was adopted. 

डा. अिजत माधवराव गोपछड़े: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हंू। 

MR. CHAIRMAN: The Astrology (Regulation and Promotion) Bill, 2025. Dr. Ajeet 
Madhavrao Gopchade to move for leave to introduce the Bill.  

The Astrology (Regulation and Promotion) Bill, 2025 

डा. अिजत माधवराव गोपछड़े (महाराÍटर्) : महोदय, मȅ ĢÎताव करता हंू िक ज्योितषशाÎतर् को 
एक वैज्ञािनक िवषय के रूप मȂ मान्यता Ģदान करने, िकसी सािंविधक िविनयामक Ģािधकरण के 
अधीन ज्योितषशािÎतर्यȗ का पजंीकरण और िविनयमन, ज्योितषशाÎतर् का सवंधर्न और िवकास 
तथा तत्सबंंधी कपटपूणर् Ģथाओं की रोकथाम और तत्ससंƪ या उसके आनुषंिगक िवषयȗ का 
उपबधं करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 

The question was put and the motion was adopted. 

डा. अिजत माधवराव गोपछड़े: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हंू। 

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (insertion of new article 
21B and amendment of article 51A) - Shri Yerram Venkata Subba Reddy; not present. 
The Constitution (Amendment) Bill, 2025 (amendment of article 282), Dr. John 
Brittas to move for leave to introduce the Bill.  

The Constitution (Amendment) Bill, 2025 (Amendment of Article 282) 

DR. JOHN BRITTAS (Kerala): Sir, I move for leave to introduce a Bill further to amend 
the Constitution of India. 

The question was put and the motion was adopted. 

DR. JOHN BRITTAS: Sir, I introduce the Bill. 

MR. CHAIRMAN: The Wild Life (Protection) Amendment Bill, 2025. Dr. John Brittas 
to move for leave to introduce the Bill.  
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The Wild Life (Protection) Amendment Bill, 2025 

DR. JOHN BRITTAS (Kerala): Sir, I move for leave to introduce a Bill further to amend 
the Wild Life (Protection) Act, 1972. 

The question was put and the motion was adopted. 

DR. JOHN BRITTAS: Sir, I introduce the Bill. 

MR.  CHAIRMAN:  The  Digital  Personal  Data Protection (Amendment) Bill, 2025. 
Dr. John Brittas to move for leave to introduce the Bill. 

The Digital Personal Data Protection (Amendment) Bill, 2025 

DR. JOHN BRITTAS (Kerala):  Sir, I wish to introduce a Bill to amend the Digital 
Personal Data Protection Act, 2023, with a view to ensuring stronger privacy 
safeguards, introducing clarity and specificity in security practices strengthening the 
independence of Data Protection Board etc. 

  MR. CHAIRMAN: You introduce the Bill. 

   DR. JOHN BRITTAS: Sir, I move for leave to introduce a Bill to amend the Digital 
Personal Data Protection Act, 2023. 

The question was put and the motion was adopted. 

DR. JOHN BRITTAS: Sir, I introduce the Bill. 

MR. CHAIRMAN: The Water Bodies (Protection, Revival and Sustainable 
Development) Bill, 2025. Shri A. D. Singh to move for leave to introduce the Bill.  

The Water Bodies (Protection, Revival and Sustainable Development) Bill, 2025 

SHRI A. D. SINGH (Bihar): Sir, I wish to introduce a Bill to provide for the protection, 
revival and sustainable development of water bodies in the country in consultation 
with the State Governments and for the constitution of a Board for recommending 
and taking measures for the said purpose and for matters connected therewith and 
incidental thereto. 

The question was put and the motion was adopted. 

SHRI A. D. SINGH: Sir, I introduce the Bill.    

[ 05 December, 2025 ] 95



MR. CHAIRMAN:  The Prohibition of Child Marriage (Amendment) Bill, 2025.  Shri A. 
D. Singh to move for leave to introduce the Bill. 

The Prohibition of Child Marriage (Amendment) Bill, 2025 

SHRI A. D. SINGH: Sir, I wish to introduce a Bill further to amend the Prohibition of 
Child Marriage Act, 2006. The Bill pertains to bring uniformity in the legal minimum 
age of marriage for all children at 18 years consistent with evolving societal norms, 
international human rights obligation and constitutional principles of equality. The 
Amendment also seeks to remove ambiguity and ensure uniform enforcement of child 
marriage laws across jurisdiction.   

MR. CHAIRMAN: You introduce the Bill.  We would go into the details later.  

  SHRI A. D. SINGH (Bihar): Sir, I move for leave to introduce a Bill further to amend 
the Prohibition of Child Marriage Act, 2006. 

The question was put and the motion was adopted. 

SHRI A. D. SINGH: Sir, I introduce the Bill. 

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2025 (insertion of new article 
21B); Shri A. D. Singh to move for leave to introduce the Bill. 

The Constitution (Amendment) Bill, 2025 (Insertion of New Article 21B) 

SHRI A. D. SINGH (Bihar):  Sir, I wish to introduce a Bill further to amend the 
Constitution of India. The Amendment provides a separate constitutional provision on 
the right to privacy and digital rights to comprehensively protect individuals in the 
digital era. It ensures the fundamental right evolved alongside technology addressing 
new challenges while safeguarding personal freedom and dignity… 

MR. CHAIRMAN: You introduce the Bill.      

SHRI A. D. SINGH: Sir, I move for leave to introduce a Bill further to amend the 
Constitution of India. 

The question was put and the motion was adopted. 

SHRI A. D. SINGH: Sir, I introduce the Bill.   

96 [ RAJYA SABHA ]



MR. CHAIRMAN: The Machine Created Intellectual Asset Bill, 2025; Shri Sujeet 
Kumar to move for leave to introduce the Bill. 

The Machine Created Intellectual Asset Bill, 2025 

SHRI SUJEET KUMAR (Odisha): Sir, I move for leave to introduce a Bill to establish a 
legal framework for the recognition of content, attribution of authorship and protection 
of intellectual property right in AI-generated works, addressing the interests of 
creators, developers, users, and the public, with a focus on ensuring access, 
transparency, fairness, and the ethical use of AI technologies and for matters 
connected therewith or incidental thereto. 

The question was put and the motion was adopted. 

SHRI SUJEET KUMAR: Sir, I introduce the Bill. 

  MR. CHAIRMAN: The Classified Information and Espionage Control Bill, 2025;  Shri 
Sujeet Kumar to move for leave to introduce the Bill. 

The Classified Information and Espionage Control Bill, 2025 

SHRI SUJEET KUMAR (Odisha): Sir, I move for leave to introduce a Bill to establish a 
comprehensive legal framework for the classification, protection and management of 
sensitive information relating to national security; to regulate the authorised access, 
handling and disclosure of such information; to penalize unauthorised access and 
disclosure, including acts of espionage; to safeguard constitutional rights and ensure 
transparency; and to repeal the Official Secrets Act, 1923, along with matters 
connected therewith or incidental thereto. 

The question was put and the motion was adopted. 

SHRI SUJEET KUMAR: Sir, I introduce the Bill.   

MR. CHAIRMAN: The Ecocide (Prevention and Accountability) Bill, 2025. Shri Sujeet 
Kumar to move for leave to introduce the Bill.  

The Ecocide (Prevention and Accountability) Bill, 2025 

SHRI SUJEET KUMAR (Odisha): Sir, I move for leave to introduce a Bill to provide for 
the recognition, prevention, and punishment of ecocide, ensure restoration of 
environmental harm, and promote environmental justice in accordance with 
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constitutional and international environmental principles and for matters connected 
therewith or incidental thereto. 

The question was put and the motion was adopted. 

SHRI SUJEET KUMAR: Sir, I introduce the Bill.  

MR. CHAIRMAN: The National Environment Management and Regulatory Authority 
Bill, 2025; Shri Sandosh Kumar P to move for leave to introduce the Bill. 

The National Environment Management and Regulatory Authority Bill, 2025 

SHRI SANDOSH KUMAR P (Kerala): Sir, I move for leave to introduce a Bill to 
provide for the establishment of a National Environment Management and Regulatory 
Authority for the effective management, regulation and monitoring of the use of 
environmental resources and for matters connected therewith or incidental thereto. 

The question was put and the motion was adopted. 

SHRI SANDOSH KUMAR P: Sir, I introduce the Bill.  

MR. CHAIRMAN: The National Commission for the Promotion of Scientific 
Temper Bill, 2025; Shri Sandosh Kumar P to move for leave to introduce the Bill.  

The National Commission for the Promotion of Scientific Temper Bill, 2025 

SHRI SANDOSH KUMAR P (Kerala): Sir, I move for leave to introduce a Bill to 
provide for the establishment of a National Commission for the Promotion of Scientific 
Temper in the country and for matters connected therewith or incidental thereto. 

The question was put and the motion was adopted. 

SHRI SANDOSH KUMAR P: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Companies (Amendment) Bill, 2025. Shri Sandosh Kumar P to 
move for leave to introduce the Bill.  

The Companies (Amendment) Bill, 2025 

SHRI SANDOSH KUMAR P (Kerala): Sir, I move for leave to introduce a Bill further to 
amend the Companies Act, 2013. 

The question was put and the motion was adopted. 
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SHRI SANDOSH KUMAR P:  Sir, I introduce the Bill.  

MR. CHAIRMAN: The Bharatiya Nagarik Suraksha Sanhita (Amendment) Bill, 2025. 
Dr. Medha Vishram Kulkarni to move for leave to introduce the Bill.  

The Bharatiya Nagarik Suraksha Sanhita (Amendment) Bill, 2025  

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, I move for leave to introduce a 
Bill to amend the Bharatiya Nagarik Suraksha Sanhita, 2023. 

The question was put and the motion was adopted. 

DR. MEDHA VISHRAM KULKARNI: Sir, I introduce the Bill.  

MR.   CHAIRMAN:   The  Food  Safety  and  Standards  (Amendment)  Bill,  2025.  
Dr. Medha Vishram Kulkarni to move for leave to introduce the Bill. 

The Food Safety and Standards (Amendment) Bill, 2025 

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, I move for leave to introduce a 
Bill further to amend the Food Safety and Standards Act, 2006. 

The question was put and the motion was adopted. 

DR. MEDHA VISHRAM KULKARNI: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Protection of All Religions and Promotion of Mutual Respect for 
Faiths Bill, 2025; Dr. Medha Vishram Kulkarni to move for leave to introduce the Bill.  

The Protection of All Religions and Promotion of Mutual Respect for Faiths  
Bill, 2025 

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, I move for leave to 
introduce a Bill to promote inter-faith harmony, ensure protection of all religions and 
sacred beliefs, and prevent acts intended to insult or malign any religion or religious 
community in the country in accordance with the secular and pluralistic spirit of the 
Constitution of India, and to provide for matters connected therewith or incidental 
thereto. 

The question was put and the motion was adopted. 

DR. MEDHA VISHRAM KULKARNI: Sir, I introduce the Bill.  
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MR. CHAIRMAN: The Climate Resilient Agriculture and Farmers Protection Bill, 
2025. Shrimati Renuka Chowdhury; not present. The Solid Waste Management Bill, 
2025; Shri R. Girirajan to move for leave to introduce the Bill. 

The Solid Waste Management Bill, 2025 

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, I move for leave to introduce a Bill to provide 
for the segregation and re-cycling of municipal solid waste, use of re-cyclable waste 
in waste-energy plants for generation of energy and transportation of non-recyclable 
waste into landfills and for matters connected therewith or incidental thereto.  

The question was put and the motion was adopted. 

SHRI R. GIRIRAJAN: Sir, I introduce the Bill.                                                                               

MR.  CHAIRMAN:  The  Immoral  Traffic  (Prevention)   Amendment   Bill,   2025.  
Dr. Kanimozhi NVN Somu to move for leave to introduce the Bill. 

The Immoral Traffic (Prevention) Amendment Bill, 2025 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I move for leave to introduce a Bill 
further to amend the Immoral Traffic (Prevention) Act, 1956. 

The question was put and the motion was adopted. 

DR. KANIMOZHI NVN SOMU: Sir, I introduce the Bill.        

MR. CHAIRMAN: The Breast Cancer (Awareness, Early Detection and Diagnosis) 
Bill, 2025. Dr. Kanimozhi NVN Somu to move for leave to introduce the Bill. 

The Breast Cancer (Awareness, Early Detection and Diagnosis) Bill, 2025 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I move for leave to introduce a Bill to 
create mass awareness among the people of all walks of life about breast cancer and 
the need to detect, diagnose and prevent breast cancer among females, to provide 
free screening including mammography for all women across the country, and provide 
advanced state-of-the-art treatment, free of cost for those diagnosed with breast 
cancer and for all matters connected therewith or incidental thereto. 

The question was put and the motion was adopted. 

DR. KANIMOZHI NVN SOMU: Sir, I introduce the Bill.                                                                       
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MR. CHAIRMAN: The Mandatory Population Control Bill, 2025. Dr. Kanimozhi NVN 
Somu to move for leave to introduce the Bill.  

The Mandatory Population Control Bill, 2025 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I move for leave to introduce a Bill to 
provide for mandatory population control and for matters connected therewith or 
incidental thereto. 

The question was put and the motion was adopted. 

DR. KANIMOZHI NVN SOMU: Sir, I introduce the Bill.                                                                             

MR. CHAIRMAN: The Bharatiya Nyaya Sanhita (Amendment) Bill, 2025. Ms. Swati 
Maliwal to move for leave to introduce the Bill. 

 MS. SWATI MALIWAL: Sir, I wish to introduce a Bill to amend the Bharatiya Nyaya 
Sanhita, 2023, by adding a new Section 72(a) to make it an offence to shame, blame 
or publicly target survivors of sexual offences in any form. 

 MR. CHAIRMAN: You introduce the Bill. 

The Bharatiya Nyaya Sanhita (Amendment) Bill, 2025 

MS. SWATI MALIWAL (NCT Delhi): Sir, I move for leave to introduce a Bill to amend 
the Bharatiya Nyaya Sanhita, 2023. 

The question was put and the motion was adopted. 

MS. SWATI MALIWAL: Sir, I introduce the Bill.                                                                               

MR. CHAIRMAN: The Maintenance and Welfare of Parents and Senior Citizens 
(Amendment) Bill, 2025; Ms. Swati Maliwal to move for leave to introduce the Bill.  

The Maintenance and Welfare of Parents and Senior Citizens (Amendment) 
 Bill, 2025 

MS. SWATI MALIWAL (National Capital Territory of Delhi): Sir, I wish to introduce a 
Bill to amend the Maintenance and Welfare of Parents and Senior Citizens Act, 
2007, by substituting Section 24 and inserting new Sections 24 A, B, C and D to 
strengthen penalty for abandonment of parents and ensure direct income 
deductions from children, quicker redressal and stronger protection of senior 
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citizens.  

MR. CHAIRMAN: You only introduce the Bill.  

MS. SWATI MALIWAL: Sir, I move for leave to introduce a Bill to amend the 
Maintenance and Welfare of Parents and Senior Citizens Act, 2007. 

The question was put and the motion was adopted. 

MS. SWATI MALIWAL: Sir, I introduce the Bill.                                                                               

MR. CHAIRMAN: The Small Claims Court Bill, 2025. Shri Sanjay Seth; not present. 
The Persons with Rare and Life-Threatening Diseases  Financial Support and Medical 
Entitlement) Bill, 2025- Shri Sanjay Seth; not present. The Clinical Establishments 
(Registration and Regulation) Amendment Bill, 2025 - Shri Sanjay Seth; not present.   
 The Compulsory Sports Education and Basic Infrastructure Development for 
Sports in Schools Bill, 2025; Shri Dhananjay Bhimrao Mahadik. 

The Compulsory Sports Education and Basic Infrastructure Development for 
Sports in Schools Bill, 2025 

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, I move for leave to 
introduce a Bill to provide for compulsory sports education from primary to senior 
secondary level and provision of requisite basic infrastructure for sports in all 
government and private schools in the country and for matters connected therewith or 
incidental thereto. 

The question was put and the motion was adopted. 

SHRI DHANANJAY BHIMRAO MAHADIK: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Historical Heritage Conservation Bill, 2025; Shri Dhananjay 
Bhimrao Mahadik. 

The Historical Heritage Conservation Bill, 2025 

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, I move for leave to 
introduce a Bill to provide for a mechanism to maintain, preserve and protect 
identified and unidentified ancient, historical or archaeological sites, remains, 
monuments, modules and carvings in the country and for matters connected 
therewith or incidental thereto. 
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The question was put and the motion was adopted. 

SHRI DHANANJAY BHIMRAO MAHADIK: Sir, I introduce the Bill.  

MR. CHAIRMAN: The Destitute Senior Citizens, Widows and Orphans (Housing 
Facility) Bill, 2025; Shri Dhananjay Bhimrao Mahadik. 

The Destitute Senior Citizens, Widows and Orphans (Housing Facility) Bill, 2025 

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, I move for leave to 
introduce a Bill to provide for housing facilities to destitute senior citizens, widows and 
orphans and for matters connected therewith or incidental thereto. 

The question was put and the motion was adopted. 

SHRI DHANANJAY BHIMRAO MAHADIK: Sir, I introduce the Bill.  

MR. CHAIRMAN: Hon. Member, Shri Satnam Singh Sandhu have given three Bills for 
introduction and one Bill for withdrawal.  An intimation has been received from the 
Member that he is unable to attend the sitting today.  Therefore, those items are not 
being taken up. Now, the National Commission for Welfare of Sugarcane Farmers and 
Workers Bill, 2024; Shri Iranna Kadadi. 

The National Commission for Welfare of Sugarcane Farmers and Workers 
 Bill, 2024 

Ǜी ईरण्ण कडाडी (कनार्टक): महोदय, मȅ ĢÎताव करता हँू िक राÍटर्ीय गन्ना िकसान और कमर्कार 
कÊयाण आयोग का गठन करने और उससे ससंƪ तथा उसके आनुषंिगक िवषयȗ का उपबधं करने 
के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 

The question was put and the motion was adopted. 

Ǜी ईरण्ण कडाडी: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हँू। 

MR. CHAIRMAN: The National Food Security (Amendment) Bill, 2024; Shri Iranna 
Kadadi. 

The National Food Security (Amendment) Bill, 2024 

Ǜी ईरण्ण कडाडी (कनार्टक): महोदय, मȅ ĢÎताव करता हँू िक राÍटर्ीय खाǏ सुरक्षा अिधिनयम, 
2013 का और सशंोधन करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए। 
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The question was put and the motion was adopted. 

Ǜी ईरण्ण कडाडी: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हँू। 

The Child and Adolescent Labour (Prohibition and Regulation) Amendment  
Bill, 2024 

Ǜी ईरण्ण कडाडी (कनार्टक):  महोदय, मȅ ĢÎताव करता हँू िक बालक और कुमार Ǜम (Ģितषेध 
और िविनयमन) अिधिनयम, 1986 का और सशंोधन करने के िलए िवधेयक को पुर:Îथािपत करने 
की अनुमित दी जाए।  

The question was put and the motion was adopted. 

Ǜी ईरण्ण कडाडी: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हँू। 

MR. CHAIRMAN: Now, the Criminal Laws (Amendment) Bill, 2024; Shri Raghav 
Chadha to move for leave to introduce the Bill.  

The Criminal Laws (Amendment) Bill, 2024 

SHRI RAGHAV CHADHA (Punjab): Sir, I wish to introduce the Criminal Laws 
(Amendment) Bill, 2024, the Bill that proposes to add Section 299A to BNS 2023 to 
make cases of sacrilege a criminal offence with maximum possible punishment. The 
State of Punjab witnessed several cases of sacrilege to Shri Guru Granth Sahibji, 
Bhagvad Gita, the Holy Quran and Holy Bible and this Bill seeks to impose maximum 
possible punishment.  

MR. CHAIRMAN: You only introduce the Bill.  

SHRI RAGHAV CHADHA: Sir, I move for leave to introduce a Bill to amend the 
Bharatiya Nyaya Sanhita, 2023, and the Bharatiya Nagarik Suraksha Sanhita, 2023. 

The question was put and the motion was adopted. 

SHRI RAGHAV CHADHA: Sir, I introduce the Bill. 

MR. CHAIRMAN: Now, the Public Examinations (Prevention of Unfair Means) 
Amendment Bill, 2024; Shri Raghav Chadha to move for leave to introduce the Bill.  
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The Public Examinations (Prevention of Unfair Means) Amendment Bill, 2024 

SHRI RAGHAV CHADHA (Punjab): Sir, I wish to introduce the Public Examinations 
(Prevention of Unfair Means) Amendment Bill, 2024. The occurrence of paper leaks 
has made the stakeholders put a question mark on the credibility of competitive 
exams, and, therefore, this Bill proposes to enhance the minimum punishment to 
seven years and maximum of life imprisonment for paper leak. 

MR. CHAIRMAN: You only introduce the Bill.  

SHRI RAGHAV CHADHA: Sir, I move for leave to introduce a Bill to amend the Public 
Examinations (Prevention of Unfair Means) Act, 2024. 

The question was put and the motion was adopted. 

SHRI RAGHAV CHADHA: Sir, I introduce the Bill.   

MR. CHAIRMAN: Now, the Representation of the People (Amendment) Bill, 2024; 
Shri Raghav Chadha to move for leave to introduce the Bill.  

The Representation of the People (Amendment) Bill, 2024 

SHRI RAGHAV CHADHA (Punjab): Sir, I rise to move for leave to introduce a Bill that 
seeks to empower the Indian citizens by allowing them the right to recall their 
representatives under specific conditions. The Bill addresses this gap where the 
elected representatives can be recalled if they do not perform their duties. Therefore, I 
introduce the Reprsentation of People (Amendment) Bill, 2024. 

MR. CHAIRMAN: You only introduce the Bill.  

SHRI RAGHAV CHADHA: Sir, I move for leave to introduce a Bill further to amend the 
Representation of the People Act, 1951. 

The question was put and the motion was adopted. 

SHRI RAGHAV CHADHA: Sir, I introduce the Bill.  

MR. CHAIRMAN: Further consideration of the motion for consideration of the 
Protection  of  Children  from  Sexual Offences (Amendment) Bill, 2024, moved by 
Dr. Fauzia Khan on 7th February, 2025. On 7th February, 2025, Shri Sanjay Yadav had 
not  concluded  his  speech  while  participating  in  the discussion I now call upon 
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Shri  Sanjay  Yadav  to continue his speech. Shri Sanjay Yadav; not present. Now, 
Dr. John Brittas. 

$The Protection of Children from Sexual Offences (Amendment) Bill, 2024  

DR. JOHN BRITTAS (Kerala): I thank you, hon. Chairman, Sir, for giving me the 
opportunity. Sir, I compliment Fauzia Khanji for bringing this very important Bill. Let 
me just admire her because she is one person who has been steadfastly taking up 
genuine issues, the needs, addressal and also redressal.                                                       

3.00 P. M.   

Sir, as you rightly know, POCSO Act was path-breaking in 2012. But, after that, there 
were a couple of amendments. The realities, the ecosystem have drastically 
undergone changes -- the way in which our children are subjected to harassment in 
different forms, the technological revolution that has happened. The hon. Minister is 
here. He is aware about the internet penetration, the impact of social media, the 
encrypted messaging app which he wants to make accessible to the Government 
agencies, and the data-driven exploitation that is happening. There is a huge impact 
of ecosystem that has come on these hapless children. So, rightly, Fauziaji has 
suggested that this Act should undergo certain changes in tune with the times. I fully 
subscribe her views and support her.  

Sir, please allow me to submit a statistics which is very relevant. You would be 
interested to know that. We introduced fast-track courts, so that, at least, these 
verticals have a mechanism that should be in tune with the time of giving justice to our 
hapless children. But, Sir, 1,37,000 cases are still pending. That means the system is 
suffering a fatigue. Who is responsible for it; I would say that. It is the procedural 
wrangles, lack of coordination, and lack of trained person. And, Sir, this is very 
important. Our approach should be victim-centric reforms. Unfortunately, we don't 
see these issues from the standpoint of the victims. Across the globe, Epstein files 
are being discussed. You know the importance of Jeffrey Epstein files, which is 
rocking US politics. It simply means that minors are trafficked, silenced, and abused 
by powerful men for years together. The Epstein files in US have created a ruckus; 
and you know who are all mentioned there. Even high and mighty have been 
mentioned in the Epstein files. 

                                                            
$ Further consideration continued on a motion moved on the 7th February, 2025. 
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SHRI JAIRAM RAMESH (Karnatak): Who?  

DR. JOHN BRITTAS: You know it. Sir, Jairamji wants to know those persons who 
have been mentioned in Epstein files, which I don't want to give. ...(Interruptions)... 

MR. CHAIRMAN: You look at me and speak. You have got only five minutes’ time, 
which is running.  

DR. JOHN BRITTAS: I would be happy to look at you only, Sir. It is such a delight to 
look at the Chairman and speak.  Now, there are other issues also. You know that 
Kerala has been the first State in the country to launch the Nirbhaya policy for the care 
and protection of women and children in distress. Kerala is rehabilitating POCSO 
survivors by using -- Sir, this is very important -- 100 per cent of its funds, and, for 
this purpose, Kerala Government has allocated Rs. 12 crores each for the last two 
years. Naddaji, I want your attention. You had promised that to each district, you will 
grant 10 lakh rupees for this purpose. We have sent in our proposal for Rs. 1.4 crore, 
Rs. 10 lakhs for each district. For so many years, it is pending with your Ministry. If 
you are committed to this cause of protecting the children, protecting the victims and 
rehabilitating the victims, then, before the conclusion of this debate, you will stand up 
and say that we are clearing Rs. 1.4 crore which the Kerala Government deserves. I 
am expecting a reply from hon. Naddaji. 

 Sir, I am very happy that the Members across the political spectrum are very 
sensitive to the issue. For example, Jebi Matherji, my friend, our esteemed colleague 
from Kerala, today introduced a Bill, Sexual Harassment of Women (Prevention) Bill. 
Contextually correct, Sir. She has been mum in Kerala. She is very vocal in the 
Parliament House. But her own colleagues are under clout there in Kerala, which is 
creating a mayhem in Kerala politics. Jairamji, you must compliment your junior 
colleague for coming up with a Bill like that… 

SHRI JAIRAM RAMESH:  Why don’t you mention to the colleagues of that party?  

DR. JOHN BRITTAS:  Now they will point fingers at them.  I am very happy that she is 
my younger sister, but Ms. Jebi Mather, you must open up when things happen in 
Kerala.  Your colleagues there… 

MR. CHAIRMAN: No, no. Address the Chair and come back to the subject. Leave 
her. 
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DR. JOHN BRITTAS: Sir, coming back to this topic, there are pertinent issues 
regarding this. I am just giving an insight into this. There have been observations by 
the Supreme Court. Let me say one thing here. When there are issues between a 
teenage boy and a teenage girl, many a time, the boy is implicated.  So, the Supreme 
Court, and even the High Court of Madhya Pradesh, said that you need to view it 
differently if the boy is not mature. The High Court of Madhya Pradesh, in the Rahul 
Chandel Jatav versus the State of Madhya Pradesh, urged the Centre to reduce the 
age of consent to 16 years in order to address the injustice that was happening with 
adolescent boys who entered into consensual sexual relationship. The Supreme 
Court also spoke about it. I remember the former Chief Justice of India, Shri 
Chandrachud, also said that the age of consent under POCSO, which is 18 years at 
present, poses difficult questions for judges dealing with such cases and the growing 
concern surrounding this issue needs to be considered by the Legislature.  Dr. Fauzia 
Khan had put across her views on this too. I am not sure how we should deal with 
this. The Government has to come forward. The Minister is erudite and enlightened.  
He should guide this august House as to how to tread in this matter. 

 Now, Sir, the most important issue is silence of the abused. As you know, 70-
80 per cent of the harassment cases are not spoken out, out of fear. The children are 
mum. The system does not want the children to speak out. That is more significant.  
Starting from the schools, hostels, coaching centres, religious institutions, sports 
academies, if you look at this 360 degree spectrum where children move, in 70-80 per 
cent of the cases, children do not come forward and speak out. The moment the 
children come forward, there are procedural issues. Even from the parents’ side, 
there are problems. There is a taboo surrounding the abuse of children. At home, 
many a time, relatives are the culprits in such cases of harassment and abuse. So, 
the silencing starts at home. How are we going to deal with it? 

 Sir, the hon. Minister must listen to this.  I would suggest that there should be 
proper awareness given to the children, parents and all stakeholders including 
teachers and social leaders. We could make changes in the syllabus also because 
many a time children do not know whether it is abuse or not. They may not be aware 
of the reality. They come to know about it only after they grow up. There are many 
instances when the victims speak out after reaching a certain age and they speak out 
about what they were subjected to as kids when they went to their relatives’ homes. 
Only then they realize that what they were subjected to was harassment and abuse. I 
would recommend that, as part of the school syllabus, we must make sure that 
proper awareness is imparted to the children. 
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 Sir, please do not look at the clock. I am making pertinent points. This is 
Private Members’ Business. There should be flexibility and liberty. Now, what I am 
trying to say is that protecting our children from abuse is a noble cause because we 
are protecting the future citizens of this country. Think about the trauma that is being 
inflicted upon these children. Many a time, brilliant children come back home silently.  
They do not divulge what happened to them in the school or at the coaching centres.  
We are losing precious talent. Nobody has any idea about the number of abuse and 
harassment cases. 

The experts make it a point saying that 70 per cent to 80 per cent cases go 
under-reported. We need to sensitise the police system and the judicial system. 
Moreover, we have to bring in trained activists into this arena. That is very important. 
Who are dealing with this? The ordinary police station may not be in a position to deal 
with this.  Like teachers who are trained for, say, differently-abled children, we need 
to have a specially-trained workforce to deal with such a system. Moreover, there 
should be a system of rehabilitation, giving them a therapy to bring them back to our 
society. So, there is a whole plethora of things which we can do, but we do not do.  
There are certain provisions which have become obsolete, as I told, because of the 
ecosystem that is evolving. So, I would humbly request that the Government should 
come forward because the Bill is slightly old, though there are amendments. Since 
Fauziya ji presented a beautiful Bill covering all the aspects with wider spectrum, I 
would urge upon the Government to look at those provisions and imbibe and 
incorporate them, if at all they do not accept it. Since it is a neutral agnostic Bill, 
which does not have any political overtones, I would urge upon the Government and 
this august House that let us all jointly and unitedly pass this Bill.                                                           

MR. CHAIRMAN: Shri Sandosh Kumar P; not present. Dr. Ajeet Madhavrao 
Gopchade. 

डा. अिजत माधवराव गोपछड़े (महाराÍटर्): माननीय सभापित महोदय, लȅिगक अपराधȗ से बच्चȗ 
का सरंक्षण, यह पॉक्सो अिधिनयम एक िवशेष कानून है, जो बच्चȗ के िखलाफ लȅिगक अपराधȗ के 
मामलȗ से िनपटने के िलए 2012 मȂ िकर्यािन्वत हुआ है। मȅ तथ्यȗ के आधार पर जाना चाहता हंू, 
क्यȗिक बच्चे हमारे सुनहरे भारत का भिवÍय हȅ। यह बहुत सवंेदनशील िवषय है। इस सवंेदनशील 
िवषय को हमारी सरकार ने भी उसी सवंेदना से िलया है। 2012 मȂ यह जो कानून िकर्यािन्वत हुआ 
है, यह बच्चȗ के िहतȗ और उनकी भलाई और उनके सÇमान के िलए है।  यह लȅिगक हमला, यौन 
उत्पीड़न, पोनȘगर्ाफी जैसे अपराधȗ से बच्चȗ को सुरक्षा Ģदान करता है।  इस िवधेयक मȂ माननीय 
सदÎय ने धारा 19, धारा 21, धारा 25, धारा 33 और धारा 43 का सशंोधन करके एक नया अध्याय 
मुआवजा और िवǄीय सहायता सिÇमिलत करने का ĢÎताव रखा है। माननीय सदÎय ǎारा 
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ĢÎतािवत िवÎतृत सशंोधन और मिहला एवं बाल िवकास मंतर्ालय इस बारे मȂ बहुत सवंेदनशील है।  
इस िवषय मȂ सारी दृिÍट से िवशेषतया िकशोर पुिलस इकाई या Îथानीय पुिलस को अनावÌयक 
िवलÇब के िबना कारर्वाई करनी होती है और तुरंत 24 घंटे के अविध के भीतर इस बालक को, 
उप-धारा 1 के अधीन अगर िकसी ने अपराध िकया है या िकए जाने की सभंावना है, तो बाल 
कÊयाण सिमित के समक्ष िरपोटर् करनी होती है। िवशेष न्यायालय इसके माध्यम से बहुत ही तीĨ 
गित से काम करता है। पॉक्सो की अिधिनयम की धारा 19(6) के मामले की सूचना 24 घंटे के 
भीतर सीडÅÊयसूी, िवशेष न्यायालय सतर् और न्यायालय सतर् को देने का इसमȂ Ģावधान है। बच्चे 
की देखभाल करना, बच्चे का सरंक्षण करना, उसे उप-िनयम 4 के तहत एसजेपीय ूऔर पुिलस के 
िलए बच्चे को सीडÅलसूी के समक्ष ĢÎतुत करने और मूÊयाकंन करने का अनुरोध करने के िलए 
िवÎतृत Ģिकर्या Ģदान की गई है।  

माननीय सभापित महोदय, इस िवषय मȂ पुिलस हो या न्यायपािलका हो या मिहला बाल 
कÊयाण मंतर्ालय हो या हमारा आरोग्य मंतर्ालय हो, सबने िमलकर एक सरंिक्षत रूप से हमारे इस 
िंहदुÎतान के भिवÍय को पूरी तरह से सरंिक्षत दृिÍट से देखा है। इसमȂ न्याय हो, चाहे जरूरी कानून 
कारर्वाई करना हो, इस िवषय मȂ हमारी जो आने वाली उमलती हुई कली है, इसका सरंक्षण करने 
की एक बहुत अच्छी ËयवÎथा इसमȂ की गई है। 

इसके माध्यम से मȅ आपको यह बताना चाहता हंू िक बच्चे की देखभाल और सरंक्षण तो 
जरूरी है, लेिकन इसके साथ उसका Ģबोधन करना, उसके साथ अच्छी तरह से उसको एक 
सुरिक्षत वातावरण मȂ रखना भी जरूरी है। हमारे न्यायालय के माध्यम से, पुिलस Ģशासन के 
माध्यम से और सरकार के माध्यम से जब हम बच्चे को लाते हȅ, तो उसके बाद उसकी पूरी सुरक्षा 
करना, उसका वेिरिफकेशन करना और आपरािधक मामले की तह तक जाकर उस बच्चे को 
न्याय िदलाने से लेकर उसको मुआवजा देने तक हमारी जो सरकार है, यह पूरी तरह से  
किटबǉ है।   

 यह ध्यान देने योग्य है िक POCSO अिधिनयम की धारा 19 मȂ 'आशंका' शÅद का उपयोग 
िकया गया है।  कानून ने सावधानीपूवर्क िवशेष रूप से Ģावधान िकया है।  धारा 21 के तहत ऐसी 
आशंका के िलए कोई समान दंड नहीं होना चािहए।  यह माना जाता है िक यह चूक अनजाने मȂ 
नहीं हुई है।  इसके अलावा, आशंका के आधार पर दंिडत करने से बहुत सारे पिरणाम हो सकते हȅ।  
वाÎतिवक अपराध के बजाय केवल आशंका की िरपोिटȊग की अनुमित देने से असत्य या किÊपत 
िशकायतȂ भी हो सकती हȅ, िजसके पिरणामÎवरूप ठोस साÑयȗ के अभाव मȂ Ëयिƪ के ऊपर 
अनुिचत कारर्वाई हो सकती है। वह इस Ģकार हो सकती है, जैसे बच्चे की गवाही की जो 
िवÌवसनीयता होती है, उसको कमजोर करना हो; अिभयोजन के िलए कानूनी बाधाए ंउत्पन्न 
करना हो; न्याियक पिरणामȗ को Ģभािवत करना हो; िजससे पीिड़त के िहतȗ को काफी नुकसान 
पहंुच सकता है। इसके तहत यह Ģिकर्यागत िववाद न्याय मȂ बाधा उत्पन्न कर सकता है।  हमȂ उस 
बच्चे को न्याय देना है; हमȂ सामने वाले अपराधी को कठोर से कठोर दंड देना है। इस अिधिनयम 
के उǈेÌय के अनुरूप बाल अनुकूल दृिÍटकोण बनाए रखना, यह हमारा Ģाथिमक कतर्Ëय है।   
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 POCSO अिधिनयम मȂ यौन अपराधȗ के पीिड़तȗ को मुआवजा देना और िवǄीय सहायता 
Ģदान करना, इसका इसमȂ ऑलरेडी का Ģावधान है। धारा 33(8) मȂ उिचत मामलȗ मȂ िवशेष 
न्यायालय ǎारा िनधार्िरत मुआवजे का भी Ģावधान है। हमारे िमतर् को मȅ बताना चाहता हंू िक CWC 
ǎारा राहत की अनुशंसा िकए जाने का भी इसमȂ Ģावधान िकया गया है। हमारे पास िनयम 9/ए मȂ 
एफआईआर दजर् होने के बाद िकसी भी चरण मȂ बच्चे की राहत या पुनवार्स की जरूरतȗ को पूरा 
करने के िलए अंतिरम मुआवजे का भी Ģावधान है।  इसमȂ िवशेष न्यायालय ǎारा मामले के िनपटान 
के दौरान अंितम मुआवजा देने की िसफािरश का भी अिधकार िदया गया है। इसिलए सरकार ने 
पूरी तरह से इसके ऊपर बहुत ही नाजुकता से ध्यान रखा है। इसमȂ जुमार्ना लगाने और भगुतान 
की Ģिकर्या मȂ भी हमारी जो CWC है, DCPO है, इसको इसे सुिनिÌचत करना चािहए। यह करती 
भी है। न्यायालय ǎारा लगाए गए जुमार्ने की िकसी भी रािश का पीिड़त को तुरंत भगुतान िकया 
जाना बहुत आवÌयक होता है। यह भगुतान वाÎतिवक बच्चे को जाता है।   

 माननीय सभापित महोदय, मȅ आपको यह कहना चाहता हंू िक बच्चे को पेश िकए जाने के 
बाद िजला Îतर पर हमारी जो बाल कÊयाण सिमित होती है, इस बाल कÊयाण सिमित मȂ एक 
पीिडयािटर्िशयन होता है। इसमȂ हमारे काफी सारे सामािजक सगंठनȗ के Ģितिनिध होते हȅ। इसमȂ 
काफी सारे एनजीओ के लोग होते हȅ। ये सारे लोग िमल कर उस बच्चे की मानिसकता को सभंालते 
हुए, उस िवषय मȂ सारी दृिÍट से तथ्यȗ के आधार पर आगे चल कर इस बच्चे के भिवÍय के बारे मȂ 
िवचार करते हȅ। हमȂ बच्चे को सभंालना है, क्यȗिक ये हमारे राÍटर् की सपंिǄ हȅ। इसिलए इस आधार 
पर बाल कÊयाण सिमित ǎारा यह जो Ģावधान िकया गया है, इसमȂ काफी पिरमाण मȂ हमने 
सशंोधन भी िकए हȅ और बहुत अच्छे पिरमाण मȂ इसका उपयोग हो रहा है। 

 माननीय सभापित महोदय, केरल के उच्च न्यायालय ने एक एक्सएक्सएक्स बनाम केरल 
राज्य के मामले मȂ फैसला सुनाया। POCSO अिधिनयम के तहत असत्य आरोपȗ के कारण िनदȘष 
Ëयिƪयȗ को भी गंभीर पिरणाम भगुतने पड़ सकते हȅ, िजसमȂ गलती से िदया गया कारावास, 
भावनात्मक रूप से परेशान करना और ĢितÍठा को नुकसान पहंुचाना भी शािमल है। न्यायालय ने 
सुरक्षात्मक Ģावधानȗ के दुरुपयोग से बचने के िलए, कानूनी कारर्वाई करने से पहले, ठोस सबतूȗ 
की आवÌयकता पर ज़ोर िदया है। इसी तरह कोलकाता उच्च न्यायालय ने भी असत्य पॉक्सो 
मामले के िखलाफ 2024 की कायर्वाही मȂ, राजनीितक दबाव मȂ लगाए गए असत्य आरोपȗ के 
िखलाफ, कड़ा रुख अपनाया है। उसने इसमȂ असत्य िशकायतȗ की जाचं करने का िनदȃश भी िदया 
तथा इस बात पर ज़ोर िदया िक अटकलबाजी या जबरÎती के आरोप, न्याय की मागं करने वाला 
जो वाÎतिवक पीिड़त होता है, उसकी िवÌवसनीयता को कमजोर करते हȅ। हम उसकी 
िवÌवसनीयता को कमजोर करना नहीं चाहते। हमारी न्यायपािलका भी हमारे साथ है।  
न्यायपािलका भी इस िवषय मȂ बहुत ध्यान देकर काम कर रही है।    

महोदय, इन िनणर्यȗ से यह पता चलता है िक आशंकाओं की सूचना नहीं देने पर दंड 
लगाने की काÊपिनक िशकायतȗ को बढ़ावा िमल सकता है, िजससे Ëयिƪयȗ के िवरुǉ अनुिचत 
कारर्वाई हो सकती है। आपरािधक कानून और कानूनी कारर्वाई शुरू करने से पहले ÎपÍट सबूत 
िमलना बहुत जरूरी है। यहा ं Just Rights for Children Alliance बनाम एस. हरीश मामला है।  
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2024 के मामले मȂ सवȘच्च न्यायालय ने ÎपÍट िकया िक पॉक्सो अिधिनयम के तहत दंडात्मक 
Ģावधानȗ को सावधानीपूवर्क लागू िकया जाना चािहए और केवल तभी लागू करना चािहए, जब 
आधारभतू तथ्य िकसी अपराध के बारे मȂ उिचत सदेंह या सबतू Îथािपत करते हȗ। अÎपÍट या 
िनराधार िरपोटर् से िनदȘष Ëयिƪयȗ को भी परेशान िकया जा सकता है। 

माननीय सभापित महोदय, केरल उच्च न्यायालय ने पािरवािरक िववादȗ और िहरासत-
सबंधंी झगड़ȗ मȂ पॉक्सो Ģावधानȗ के बढ़ते दुरुपयोग को बार-बार उजागर िकया है, जहा ंअक्सर 
िबना िकसी ठोस आधार पर ऐसे आरोप गढ़े जाते हȅ। यह िनणर्य इस बात को पुिÍट देता है िक 
आशंकाओं की सूचना नहीं देने पर दंड देना, Îथािपत कानूनी िसǉातंȗ के िवपरीत है, िजसके 
अनुसार कारर्वाई शुरू करने से पहले उिचत सदेंह या साÑय की आवÌयकता होती है। इसिलए 
महोदय,  हर चीज को हर एंगल से न्यायपािलका ने देखा है, पुिलस-Ģशासन देखता है, हमारा 
मिहला एवं बाल िवकास मंतर्ालय भी इसको िदखता है और हमारा आरोग्य मंतर्ालय भी इसको 
देखता है। इसमȂ मुआवजे की भी बात आती है।   

माननीय सभापित महोदय, हमने बाल कÊयाण सिमित का भी िवषय बताया है। इसमȂ बहुत 
सारी चीजȂ ऐसी हȅ िक उस बालक की िकस Ģकार की देखभाल होनी चािहए। उसी Ģकार से 
pediatrician, adolescent pediatrician हो, इनके माध्यम से उसकी मानिसक अवÎथा की जाचं 
करना, उसको पूरी तरह से सरंक्षण देना, ऐसे बच्चȗ को अपनी मा ंकी तरह सभंालते हुए, मा ंका 
Ãयार देना होता है, क्यȗिक ऐसे बच्चȗ के मन पर एक गहरा सदमा होता है। यह एक सवंेदनशील 
मामला है। जैसे एक मा ंअपने बच्चे को सभंालती है, उसी तरह से मȅ as a paediatrician, यह 
कहता हँू िक मȅ एक बाल कÊयाण सिमित का सदÎय था।  बहुत सी जगहȗ पर ऐसे अपराध हुए थे, 
तो मȅ खुद जाकर इन बच्चȗ के साथ खेलता था, अपने हमारे पिरवार को साथ मȂ वहा ँले जाकर 
ऐसे बच्चȗ के साथ मȂ खेलते थे, उनके साथ चचार् करते थे। उसकी जो सवंेदना थी, उसका वह जो 
जख्म था, उस जख्म पर मलहम लगाना, इतना ही काम नहीं होता है, क्यȗिक उसके अदंर भावना 
का जो उत्पीड़न का होता है, उस भावना से हमȂ उसको बाहर िनकलना होता है। ऐसे मामले मȂ 
िजस तरह से हम सोचते हȅ, उसी तरह से सरकार का भी रुख है। सरकार ने इस िवषय को बहुत 
सवंेदनशीलता के साथ िलया है। मȅ कहना चाहता हंू िक यह 3-िटयर िसÎटम है। इसमȂ अगर 
जमीनी Îतर पर देखा जाए, तो बहुत सी जगहȗ पर बच्चȗ के िखलाफ जो अपराध होते हȅ, उनमȂ 
सही मायने मȂ हमने देखा है िक जो अपराधी है, उसको दंिडत तो िकया ही जाता है, लेिकन ऐसे 
बच्चȗ को भी मानिसक सरंक्षण देना और बच्चȗ के साथ कोई िखलवाड़ नहीं हो, ऐसा मेरा यहा ंपर 
कहना है। 

सर, केन्दर् सरकार और राज्य सरकार के अिधकािरयȗ, हमारे पुिलस के अिधकािरयȗ का 
भी बीच-बीच मȂ, समय-समय पर, इस िवषय मȂ Ģिशक्षण होता है,  इनका आपस मȂ मेलजोल होता 
है और इनका आपस मȂ इस िवषय मȂ सवंाद होता भी है। बाल देखभाल के िलए जो सवंेदनशील 
सÎंथान हȅ, उनके जो Ģभारी Ëयिƪ हȅ, वहा ंके जो कमर्चारी हȅ और अन्य कािर्मक लोग हȅ, उनका 
भी इस िवषय मȂ Ģिशक्षण होता है। राज्य Îतर पर भी, िजला Îतर तक, बाल कÊयाण सिमित मȂ इस 
िवषय मȂ अलग रूप से एक Ģिशक्षण होता है। सरकार इस चीज को पूरी तरह से सवंेदनशीलता से 
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लेती है। सरकार इसको गंभीरता से ले रही है। हर िवषय मȂ, यह जो कानून है, इस कानून की जो 
सवंेदनशीलता है, इसके िलए लोगȗ के बीच जागरूकता का कायर्कर्म आयोिजत करना, हमारे जो 
सरकारी अिधकारी हȅ, हमारे जो गैर-सरकारी सगंठन हȅ, हमारे नागिरक समाज के सभी सगंठन 
हȅ, खास करके हमारे जो टीचसर् हȅ, हमारे जो सारे Ģाइमरी टीचसर् हȅ और जो सेकȂ डरी टीचसर् हȅ, 
इन लोगȗ का भी इस िवषय मȂ जागरूकता का कायर्कर्म सरकार आयोिजत करती है। 

इसमȂ पिÅलक अवयेरनेस का कायर्कर्म हो रहा है। हमने देखा है िक सरकार ने इसको 
जनआंदोलन के रूप मȂ िलया है। हमारे महाराÍटर् की सरकार ने जगह-जगह पर ऐसे िवषयȗ के 
िलए जनिहतकारी, जन कÊयाणकारी कायर्कर्मȗ के माध्यम से सारे अिधकािरयȗ को, पुिलस 
अिधकािरयȗ को, न्यायालय के अिधकािरयȗ को इस िवषय मȂ Ģबोधन का कायर् िकया है, क्यȗिक 
िसफर्  दंिडत करने से अपराध की सखं्या कम नहीं होती है, बिÊक इसके िलए जनता की भी 
िजÇमेदारी है, हम सारे सासंदȗ की भी िजÇमेदारी है, हमारे समाज की भी िजÇमेदारी है। सब कुछ 
अगर सरकार करेगी, तो जनता क्या करेगी? हमने इसको जनआंदोलन  बनाया है। हमने अपने 
िजले मȂ जगह-जगह पर इसके बारे मȂ सामािजक Ģबोधन के िलए िचन्ह बनाए हȅ। हमारे डॉक्टर के 
सगंठन, जैसे आईएमए है, खास करके हमारा आईआईपी है, जो pediatric सगंठन है, इन्हȗने भी 
इसके िलए जनता मȂ जागरण के िलए कायर् िकया है। जैसे सोनोगर्ाफी के िखलाफ PCPNDT का 
पोÎटर लगा हुआ होता है, उसी तरह से हम सब pediatrician पॉक्सो के Ģावधान, िनयम और दंड 
के बारे मȂ अपने-अपने ओपीडी मȂ भी लगाते हȅ। इसका मतलब यह है िक हमने इसको बहुत 
सवंेदनशील रूप से िलया है। हम इसको कड़ा-से-कड़ा Îवरूप देकर इसके माध्यम से जनता के 
बीच मȂ गए हȅ। 2012 का जो कानून है, जो लȅिगक अपराधȗ के िखलाफ कानून है, उसके मामले को 
िनपटाने के िलए कड़ा-से-कड़ा रुख अपनाना जरूरी है। ...(Ëयवधान)...    

MR. CHAIRMAN: Fifteen minutes have been allocated to him by the Party. 

डा. अिजत माधवराव गोपछड़े: महोदय, यह जो कानून है, यह बच्चȗ पर लȅिगक हमला, यौन 
उत्पीड़न और पोनȘगर्ाफी के अपराधȗ से बच्चȗ को सुरक्षा Ģदान करता है। ...(Ëयवधान)...  

 MR. CHAIRMAN: Please wind up.   

डा. अिजत माधवराव गोपछड़े: महोदय, यह हमारे देश के िहत मȂ है।  इसके माध्यम से हमारे 
बच्चȗ का सरंक्षण करना हमारी जागरूकता है। ...(Ëयवधान)...    

MR. CHAIRMAN: His Party has allocated fifteen minutes to him.   

डा. अिजत माधवराव गोपछड़े: महोदय, हमारे बच्चȗ का पूरी तरह से Ģोटेक्शन करना  सरकार 
की िजÇमेदारी है। ...(Ëयवधान)... यह जो िवषय है, यह सवंेदनशील िवषय है। ...(Ëयवधान)...   

 MR. CHAIRMAN: Please wind up.   
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डा. अिजत माधवराव गोपछड़े: महोदय, 2012 का जो अिधिनयम है, वह एक िवशेष कानून है।  
यह बच्चȗ को सुरक्षा Ģदान करता है। ऐसा कहते हुए मȅ अपनी वाणी को िवराम देता हँू, धन्यवाद। 

MR. CHAIRMAN: Now, Shri Sandosh Kumar P.   

SHRI SANDOSH KUMAR P (Kerala): Sir, I take this opportunity to congratulate Dr. 
Fauzia Khan for suggesting certain amendments to the existing Act. There are certain 
issues to be highlighted. Number one, the High Court of Delhi suggested that there is 
blatant misuse of the provisions of the POCSO Act. Of course, we need to strengthen 
the Act. That is why, I support her. But, at the same time, there are instances of 
misusing the provisions of this Act.  So, how to tackle this particular situation is a 
matter of concern. We have to uphold the rights of children, especially in divorce 
cases. To win the ‘matrimonial wars’, -- that was the term used by the High Court -- 
children are being used by parents, either by husband or wife. This has happened in 
many cases. As was rightly pointed out by the Kerala High Court and other courts, 
including Delhi High Court, this is an area of concern. So, I would like to suggest that 
we need to amend this Act further to address this issue. Secondly, Sir, there are a 
number of cases related to political party leaders, school teachers, religious leaders 
and those who occupy very high positions in our society. I think that all political 
parties should make it a point that all those who are accused of these types of crimes, 
if the court takes cognizance of the same, disciplinary action is taken against them 
immediately. This is what we can do. 

There are a number of instances. I do not want to mention any name here.  
There is a very famous case against a Karnataka political leader. This is not to harass 
him.  But it is a matter of fact. If I tell the name, it will be a big issue here. They will say 
that because of political enmity, I am telling the name.  But it is a reality. The case is 
going on. It seems that the court did not grant him anticipatory bail. Anyway, there 
are instances. My learned friend, Dr. John Brittas, already quoted a case from Kerala.  
A political party had to wait for days. This is not to harass them. There are hundreds 
of gentlemen in that political party. I know most of them. At the same time, they had 
to dilly-dally the process to give him a chance to …(Interruptions)… 

SHRI JAIRAM RAMESH: Can I name an NDA leader? Can I name a CPI (M) leader?  
Can I name a CPI leader? …(Interruptions)… 

SHRI SANDOSH KUMAR P:  You name a CPI leader.  …(Interruptions)… 
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MR. CHAIRMAN:  He is talking about all the parties.  He is not talking about Congress 
Party alone.  …(Interruptions)…  Hon. Member, let him speak.   

SHRI SANDOSH KUMAR P: Sir, let me tell you this. I never expected this kind of 
behaviour from my learned senior colleague. I am proud of Jairam Rameshji.  
…(Interruptions)… I am just telling you why they are getting so agitated. My point is 
very clear. Actually, I am here to support her cause and I should not skip this 
occasion. That was my sole intention. What is my take? My take is that all political 
parties …(Interruptions)… If you can name someone in CPI, I will be very happy. I tell 
you this. If you can name a CPI leader, I can give one lakh rupees in cash.  
…(Interruptions)… The thing is that the political parties must have guidelines. It is not 
to harass the Congress Party. It is a reality. For one who reads Malayalam 
newspapers and one who watches Malayalam news channel, it is public knowledge.  
…(Interruptions)… The Chairman knows about it.  

MR. CHAIRMAN: Do not mention about anybody? You just speak on the subject. 

SHRI SANDOSH KUMAR P: I do not know why they are trying to divert the  
attention. …(Interruptions)…  My point is that there are hundreds of accusations 
against political party leaders. It is a matter of fact. I do not want to spare any political 
party. If you can point out my party's case, I am very glad to hear about that. I am 
challenging anyone openly. I know this type of challenge is not a good one. But I am 
sure about my Party. Leave that point.   

DR. JOHN BRITTAS: Sir, not in cash, but cheque only. 

MR. CHAIRMAN: It seems your colleague is very rich. 

SHRI SANDOSH KUMAR P: Sir, I am talking about my political party. 

MR. CHAIRMAN: He is trying to protect you.  

SHRI SANDOSH KUMAR P: Sir, let us not divert from the topic. The point is that there 
must be a guideline or it must be incorporated in the constitution of each and every 
political party that those who are accused of these kinds of crimes must be expelled 
or dismissed or suspended without dilly-dallying or without offering lame excuses.  
This is the only thing. I can name a number of other leaders also. I do not want to 
make it a political issue. …(Interruptions)… Why are you making it an issue of LDF, 
UDF, INDIA and NDA? It is a question of children’s future and a question of the 
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morality of society.  …(Interruptions)… I know they are very much annoyed because of 
these developments. What can I do? I cannot help them.   

Sir, I support the noble cause behind this particular Bill and thank you for 
allowing me to speak on this Bill and hearing me patiently. 

DR. V. SIVADASAN (Kerala): Thank you, hon. Chairman, for allowing me this 
opportunity to give my opinion on this subject. I congratulate Dr. Fauzia Khan for 
taking this initiative to introduce such a Bill. Children are the future of the nation.  And 
they should be protected by the Government. They should be protected from all kinds 
of assaults. The question is: How can we protect the children from sexual assault? 
The Union Government has the primary responsibility of protection of the child. The 
proper legal framework and strict actions are very necessary to protect the child from 
this kind of assault. But strong social security measures are also necessary to protect 
the child from sexual assault. Lack of food, lack of shelter and lack of their basic 
needs is creating a space for sexual offences. So, the Government should address 
the basic needs of the children. But, what is the real condition of children in India? In 
our country, what is the status of children? Sir, they are exploited in various ways. In 
the stanza of a poem by great poet, Neruda, said, “Come and see the blood in the 
streets; come and see the blood in the streets”. Here, I like to say, ‘come and see 
children on the streets; come and see children on the streets.’ In this winter, in the 
Capital city of our great nation, Delhi, when the cold is at its peak, our children, the 
children of our nation, are sleeping on the road without a single piece of woollen 
cloth. In this winter, our children, who are our children, are walking on the streets 
without shoes. In this winter, they are walking on the streets and begging on the 
streets for their daily meals. In the Capital of our nation, near the President Estate and 
near the Palace of the Prime Minister, children are begging for a single laof of bread. 
In this winter, thousands of mothers are standing and crying on the veranda of 
hospitals because of lack of money to pay hospital bills.  

Sir, health is the universal right of the people, but I am sad to say that India is a 
country that has the largest number of children who die due to lack of medical 
treatment. India is a country that has the largest number of mothers who die during 
childbirth due to lack of proper medical attention. Yet, they are spending only pittance 
on public health. In our nation, Child Protection Act is here; Right to Education Act is 
here; but these legislative actions are not sufficient to save children from their pathetic 
life. In the year 2014-15, the health Budget of the Union Government was 0.31 per 
cent of the GDP, but in 2026, it is only 0.27 per cent.  Respected Chairman, Sir, 18.68 
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per cent of the Revised Estimates – Naddaji is sitting here – has not been utilized as 
on 31st January, 2025, which is Rs. 16,000 crore. But, the Central Government is not 
ready to give money to the States.  

Sir, according to the data, health expenditure of the Government in the US is 
13.9 per cent; in Germany, it is 10.1 per cent; in the UK, it is 8.9 per cent; and, in 
Canada, it is 7.9 per cent. But, in India, it is only 0.27 per cent. It is affecting the 
children of our nation. So, if the Government is interested to protect the interests of 
the children, then, the Government should spend more money on the health sector 
for the protection of children. Even if you consider the combined expenditure of the 
Union and States, then also, it is only 1.2 per cent of the GDP. Sir, they have spent 
thousands of crore for other expenditure like statues, but they are not ready to spend 
money for hospitals for children and mothers. What is the vision for the development 
of the health sector? What is the vision for protection of the children in our country?  

What is the vision for the protection of the children in our country? Do you 
know what the conditions are? They are asking for more doctors in our children’s 
hospital. They are asking for more doctors in our mothers’ hospital but they are not 
getting doctors and they are not getting medicines in the hospital.  The playgrounds 
are necessary for the children and the anganwadis are necessary for the children.  In 
Malayalam - I know that you know Malayalam very well - there is one Poet 
Madhusoodanan Nair. He wrote a stanza, the meaning of which reads: “I hear the cry 
of crores of Gods in the cry of every little child.”  This must be our attitude to the 
child. The Government, the authorities are not ready to hear the cries of the children.  
So, my humble request is that please hear the cry of the child. The anganwadis are 
not getting proper attention. The Saksham Anganwadi and POSHAN’s allocation was 
reduced. The anganwadis should be strengthened for the protection of children in our 
nation. In schools, they should get proper mid-day meals and the Government should 
allocate proper money for mid-day meals. Now, these mid-day meal workers are 
getting only Rs.1,200 as their wage in wages per month. It should be increased; 
otherwise, how can they prepare food for the children in the schools? The Right to 
Education is here but the children in the schools are not getting proper food and 
health facilities. So, we, the people of the country, should protect our children 
through the social security measures. Therefore, the Union Government should take 
necessary action for the protection of the children in our country. This is my humble 
request to spend more money for protecting the children, to make the legal 
framework for protecting our children. Also, the Government and the Executive 
should take strong action against the culprits of the sexual assault. This way, we 
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should protect our future, we should protect our children in our country. Thank you, 
Sir, for allowing time for the discussion.  

MR. CHAIRMAN:  Dr. Anil Sukhdeorao Bonde. 

 डा. अिनल सुखदेवराव बȗडे (महाराÍटर्): सभापित महोदय, आज ऑनरेबल सासंद फौिजया 
खान जी ने जो गैर-सरकारी िवधेयक रखा है, मȅ जब उसका comparison पोक्सो के अिधिनयम 
के साथ करता हंू, तो मुझे महसूस होता है िक पोक्सो के अिधिनयम मȂ ĢÎतािवत सशंोधन से पहले 
ही सभी अिधिनयम शािमल हȅ। माननीय सासंद ǎारा ĢÎतािवत सशंोधन िकया है, वह पोक्सो को 
ज्यादा मजबतूी देने वाला नहीं लगता है। कुछ बातȂ होती है - जैसे आशंका होने के बाद उसके 
ऊपर एफआईआर दजर् करो, तो यह पोक्सो के अिधिनयम को कमजोर बनाने वाला है।  इसिलए मȅ 
इस गैर-सरकारी िवधेयक का समथर्न नहीं करता हंू, मȅ उसका िवरोध करता हंू, लेिकन एक 
अच्छी चचार् माननीय सासंद के माध्यम से …(Ëयवधान)… 

Ǜी जयराम रमेश: सर, पाटीर् का टाइम खत्म हो चुका है।   

डा. अिनल सुखदेवराव बȗडे: इस चचार् के माध्यम से बच्चȗ के कर्ाइम के बारे मȂ एक अच्छी चचार् हो 
रही है, उसका मȅ Îवागत करता हंू।  

MR. CHAIRMAN: Today, we are giving time to everybody. …(Interruptions)…  

SHRI JAIRAM RAMESH: Sir, there is another Bill. …(Interruptions)…   

MR. CHAIRMAN: I am giving time to him also. …(Interruptions)…   

SHRI JAIRAM RAMESH: There is another Bill today. …(Interruptions)… That Bill is 
listed. …(Interruptions)…   

डा. अिनल सुखदेवराव बȗडे: सभापित महोदय, दुभार्ग्य है िक जयराम रमेश जी जैसे Ëयिƪ जब 
बच्चȗ के कर्ाइम के बारे मȂ चचार् हो रही है, उसका िवरोध कर रहे हȅ। …(Ëयवधान)… अब बच्चȗ के 
कर्ाइम के बारे मȂ बच्चȗ का Ģोटेक्शन करने के िलए कागेंर्स िंजदा नहीं रहेगी, तो क्या होगा। 
…(Ëयवधान)… 

MR. CHAIRMAN:I am giving time to him. …(Interruptions)… I am giving time to 
everyone. …(Interruptions)…  I have allocated more time to everyone and not only to 
him. …(Interruptions)…  

 SHRI JAIRAM RAMESH: Sir, their Party’s time is up.  …(Interruptions)…   
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डा. अिनल सुखदेवराव बȗडे: फौिजया खान जी ने बच्चȗ के कर्ाइम के बारे मȂ जो चचार् उपिÎथत 
की है, उसमȂ सभी को चचार् का समथर्न करना चािहए। आपको लगता है, तो उनकी  िसफािरशȗ 
का समथर्न मत कीिजए।  

MR. CHAIRMAN: One minute. …(Interruptions)… I am going by the list of speakers 
only. The time allocated is here.  …(Interruptions)… 

SHRI JAIRAM RAMESH: Sir, the party’s time is up. Party’s time is up. 

 MR. CHAIRMAN: No; I am going by the list of speakers only.  

SHRI JAIRAM RAMESH: But, Sir, the party’s time is up. …(Interruptions)… 

DR. ANIL SUKHDEORAO BONDE: Hon. Chairman, Sir, when you are allowing, I think 
that no Member should misinterpret it.  

MR. CHAIRMAN: For Brittasji also, we have allocated more time. …(Interruptions)… 
We are allocating for everybody.  

DR. ANIL SUKHDEORAO BONDE: Hon. Chairman, Sir, you are the supreme 
authority of this House. …(Interruptions)… You are the supreme authority of this 
House and if you are allowing...  

MR. CHAIRMAN: No; don’t worry. …(Interruptions)… You please address to the 
Chair.  

डा. अिनल सुखदेवराव बȗडे: सर, यह टॉिपक ऐसा है, जो पॉिलिटकल नहीं हो सकता है। यह 
टॉिपक ऐसा है, जो आइिडयोलॉिजकल नहीं हो सकता है। यह मानव सुरक्षा से सबंिंधत टॉिपक है 
और बच्चȗ की िडिग्नटी को सरंिक्षत करने वाला टॉिपक है। इसिलए मȅने आपका अिभनंदन िकया, 
क्यȗिक आपने अच्छे से चचार् ĢÎतुत की है। आज एनसीआरबी का डेटा कहता है िक भारत मȂ 1.77 
लाख कर्ाइÇस बच्चȗ के अगȂÎट होते हȅ। अनफॉच्युर्नेटली, हमारी सरकार पोक्सो अिधिनयम लाई। 
वह अच्छा अिधिनयम है और उस पर सभी राज्य अमल भी कर रहे हȅ, िफर भी 70 हजार सेक्सुअल 
ऑफȂ सेज़ रिजÎटर हुए हȅ! This number is not just statistics, but these are the broken 
childhoods. ये आंकड़े बच्चȗ की िंजदगी बबार्द करने वाले हȅ। These are the damaged 
futures. These are the life-long scars.   

सर:  
“बƳे िसफ़र्  िमƺी की मूिर्तया ँनहीं होते, ये भिवÍय की रोशनी होते हȅ। 

इन्हȂ चोट शरीर पर नहीं, िंजदगी पर लगती है।” 
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इससे जो Îकार डेवलप होता है, वह उनकी पूरी िंजदगी बबार्द कर देता है। इससे 
साइकोलॉिजकल असॉÊट होता है। यह िसफर्  िफिजकल असॉÊट नहीं है। सर, इसकी एक डाकर्  
िरएिलटी है - ये कर्ाइÇस कौन करता है? ये कर्ाइÇस कोई अनजान Ëयिƪ नहीं करता है। 95 
Ģितशत ऑफȂ डसर् नोन टू िद चाइÊड होते हȅ। वे फैिमली मȂबसर् हो सकते हȅ, आजू-बाजू मȂ रहने 
वाले पड़ोसी हो सकते हȅ, टीचर हो सकते हȅ, Îकूल मȂ काम करने वाला कोई हो सकता है, उसे 
ऑटो-िरक्शा से पहँुचाने वाला या िकसी और Ëहीकल से पहँुचाने वाला हो सकता है, Îकूल का 
चपरासी हो सकता है - यानी Îकूल मȂ रहने वाला कोई Ëयिƪ हो सकता है। इसके साथ ही, 
उसका पालन-पोषण करने वाला भी हो सकता है।  

(उपसभापित महोदय पीठासीन हुए।) 

सबसे इÇपोटȄट यह है िक कोई िरलीिजयस Ģीचर भी हो सकता है - यानी िजसकी बच्चȗ 
को धािर्मक रीितया ँिसखाने की िजÇमेदारी होती है, दुभार्ग्य से वही सबसे बड़ा किÊĢट हो सकता 
है। कभी-कभी वह कोच हो सकता है। बच्चे को खेलने के िलए छोड़ते हȅ, लेिकन वह कोच उसका 
नाजायज़ फायदा उठाता है। ऐसे मȂ बच्चा बोल भी नहीं पाता है, क्यȗिक उसके िलए यह बहुत 
इन्Äलुएंशल पसर्न होता है - चाहे वह उसका टीचर हो, केयर िगवर हो, पड़ोसी हो या िरÌतेदार 
हो। वह उसके बारे मȂ बोल भी नहीं सकता है और इस कर्ाइम को बहुत िदनȗ तक साइलȂटली सहन 
करता है। इसे हम 'मूक सहन' कह सकते हȅ। ऐसा नहीं है िक यह कर्ाइम िसफर्  एक Îटेट मȂ होता 
है, बिÊक यह कर्ाइम सभी Îटेट्स मȂ बहुत ताक़त से हो रहा है। जैसे, अभी मालेगावं, महाराÍटर् मȂ 
हुआ, जहा ँएक छोटी बच्ची को चॉकलेट का Ģलोभन िदया गया। जब उसके साथ सेक्सुअल 
ऑफȂ स हुआ, तो किÊĢट को लगा िक वह िकसी को बता देगी या रोने लगेगी, तो उसने उसे मार 
डाला। यह ठाणे मȂ हुआ। नॉथर् इिंडया के छोटे से टाउन मȂ एक दस साल की लड़की थी। उसके 
क्लोज़ फैिमली एक्वȂटȂस मȂ जो रहता था, उसने उसके साथ िदनȗिदन अत्याचार िकए। वह लड़की 
यह बात इसिलए नहीं बता पाई, क्यȗिक उससे कहा गया िक “मȅ तेरे मा-ँबाप को भी मार डालूगँा।” 
यानी ऐसे केसेज़ मȂ थेर्ट भी दी जाती है। उसकी टीचर ने नोिटस िकया िक जो बच्ची िखलती-
खेलती थी, वह आजकल चुप क्यȗ रहती है, क्यȗ पढ़ाई मȂ इंटरेÎट नहीं लेती है! जब उसके 
िबहेिवयर मȂ चȂजेज़ हुए, तब टीचर ने यह पोक्सो अथॉिरटी को बताया। जब उस केस को 
इन्वेिÎटगेट िकया, उस बच्ची को कॉिन्फडȂस मȂ िलया, तब पता लगा िक इस बीमारी की जड़ 
उसके घर मȂ ही है।                                   

सेन्टर्ल इंिडया मȂ भी ऐसा हुआ, िजसमȂ 13 साल के बच्चे को private learning centre मȂ 
instructor िसफर्  academic punishment देने के नाम पर abuse करता था। वह बोल नहीं सका, 
लेिकन जब वह बोला, तब यह उजागर हुआ। Shelter homes मȂ बहुत सारे बच्चे रहते हȅ। उनको  
emotionally blackmail िकया जाता है, धमिकया ंदी जाती हȅ और जब routine inspection होता 
है, तब उनमȂ से कुछ बच्चे बोलते हȅ और ये बातȂ सामने आती हȅ। यह एक दुभार्ग्य की बात है, जो मȅ 
फौिजया मडैम से भी कहना चाहता हंू िक मȅने बहुत सारी जगहȗ पर देखा है िक इसमȂ misuse of 
religion, religious history और religious culture भी बहुत बड़े पैमाने पर हो रहा है। वह तो 
seventh century थी, परंतु अब हम 21st century मȂ हȅ, लेिकन जो religious preaching करते 
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हȅ, यिद seventh century मȂ िकसी ने, िजस पर पूरा िवÌवास हो, यिद उस ने बच्ची के साथ कुछ 
िकया हो --I will not utter the words because I am not supporting it, लेिकन वह बताता है 
िक उस वƪ उन्हȗने यह िकया था, तो इस वƪ मȅ ही इसका मौला हंू, मȅ इस मदरसे का टीचर हंू, 
तो यह भी जायज है। वह छोटे बच्चे को बताता है, तब यह जो conception है -  मडैम, आप यह 
िबल लेकर आई हȅ, यह बहुत अच्छा है और मȅ आपके माध्यम से यह कहना चाहता हंू िक सभी ऐसे 
जो preachers हȅ, seventh century मȂ जो घटना हुई, उसे condemn करने की बात तो छोड़ो, 
बिÊक उसको सÇमािनत करके, जब एकाध preacher, मदरसे का Ģमुख, कोई मौलवी, यह बात 
बताता होगा ... 

Ǜी उपसभापित: आप सामान्य बात किरए।  

 डा. अिनल सुखदेवराव बȗडे: सर, मȅ वही बता रहा हंू िक जब history की stories बच्चȗ को 
बताई जाती हȅ, तो उसमȂ यह भी बताना चािहए that no religion teaches sexual exploitation 
of the child. यह dictum है िक कोई भी religion sexual exploitation of the child का कभी 
support नहीं करता। Islamic scholars world-wide reject such misuse. Modern Islamic 
jurisprudence requires the maturity, consent and capacity. Any sexual capacity with 
the minor is considered to be forbidden in any religion. But, मȅ जो बता रहा हंू वे facts हȅ। 
वह सत्य है। 

MR. DEPUTY CHAIRMAN:  Please speak in general terms.  

DR. ANIL SUKHDEORAO BONDE: Criminals misuse the religion, but the religion 
never supports criminal. आपको पता होगा िक male children, 15 साल से कम उĦ के छोटे-
छोटे बच्चे, तो उǄर भारत की आगे की कुछ countries के बारे मȂ – क्यȗिक यह social media 
पर आता है और कभी-कभी तो लगता है िक social media anti-social media हो रखा है - 
सोशल मीिडया मȂ आता है, बच्चा बाजी। बच्चा बाजी मȂ 10 साल, 15 साल के बच्चे, male, I am 
not talking about females, इन बच्चȗ को dance करने मȂ लगाया जाता है। उनको exploit 
िकया जाता है। इनको भी कुछ लोग support करते हȅ। यह बड़ी problem है। यह social media 
के माध्यम से बहुत ज्यादा spread हो रहा है। हमारे बगल की जो country है, वहा ंपर भी उसके 
ऊपर ban है, लेिकन Central Asian countries मȂ जो यह criminal cultural practice है, which 
is called as bacha bazi , तो यह बच्चा बाजी भी िकसी religion की नहीं है। It is condemned 
by their scholars. It is illegal even in those countries. It is the violation of human rights.  
UNICEF भी बोल रहा है, UN भी बोल रहा, but it exists. यह exist होती है और भारत मȂ कुछ 
लोग हȅ, जो यह करना चाहते हȅ। यह कÊचर और cultural identity का criminal misuse है।  
इसके ऊपर भी हमȂ ध्यान देने की बहुत जरूरत है। 

POCSO के अंदर भारत का stand absolutely clear है। No culture, no tradition, no 
religious argument can justify the harm to the child. Indian Constitution मȂ Article 25 
कहता है, ‘Freedom of religion does not protect practices contrary to the public order, 
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morality and health’. Sir, sexual exploitation of children violates the POCSO Act, 
Bhartiya Nyaya Sanhita Act, constitutional morality and dignity under Article 21.  
Therefore, no religious text, no historical event, no cultural practice can override the 
child protection.  I will say, child is the primary thing.   

 सर, इस हाउस मȂ यह चचार् इसिलए महत्वपूणर् है िक इसका psychological और social 
impact बहुत ज्यादा होता है।  िजन बच्चȗ के ऊपर उनके बचपन मȂ sexual exploitation होता है, 
वह उनके future life मȂ definitely criminal होता है और वही behaviour वे अपने future life मȂ भी 
करते हȅ। बहुत सारे लोगȗ ने एक िपक्चर भी देखी होगी, 'Red Rose' नाम की एक िपक्चर आई 
थी, िजसमȂ राजेश खन्ना जी ने काम िकया था। उसमȂ भी बहुत सालȗ पहले वही िदखाया गया था।  
Sexual abuse damages the child which is often invisible. वह मालमू नहीं होता है। ज़ख्म 
छोटे हȗ या बड़े, ददर् तो बराबर देते हȅ। बचपन पर पड़ने वाली चोट पूरी िंजदगी का बोझ बन जाती 
है। सर, इससे loss of trust होता है। उसका िकसी के ऊपर िवÌवास ही नहीं रहता, न तो उसके 
गुरु के ऊपर, न तो उसके family member के ऊपर। ये बच्चे बड़े depression और anxiety मȂ 
जाते हȅ। बहुत सारे बच्चे तो future life मȂ suicidal attempt करते हȅ। उनकी शादी होने के बाद 
भी, especially in females, they are having difficulty in relationship. बहुत सारी ऐसी जो 
females होती हȅ, they develop frigidity. Frigidity के कारण उनका husband भी बबार्द होता है 
और पूरी family भी बबार्द होती है। इसमȂ long-term trauma रहता है। यह एक िदन का trauma 
नहीं है। मन मȂ जो डर बस गया, वह डर all the time रहता है। ...(समय की घंटी)... सर, मुझे 
थोड़ा सा समय दे दीिजए, क्यȗिक यह एक बहुत important topic है। इसिलए थोड़ी देर तक मेरा 
बोलना बहुत ही महत्वपूणर् है। सर, इसमȂ बहुत सारा self-harm भी होता है। 

Ǜी उपसभापित: अिनल जी, और भी वƪा हȅ! 

डा. अिनल सुखदेवराव बȗडे: सर, 5-10 िमनट और दे दीिजए। 

Ǜी उपसभापित: नहीं, नहीं, आप टाइम का ध्यान रिखए। अभी और भी वƪा हȅ! 

डा. अिनल सुखदेवराव बȗडे: सर, कुछ चीजȂ, जो alarming हȅ, जो इसे बढ़ाती हȅ, व ेहȅ drug 
abuse. MDMA-MeO, िजससे sexual arousal या hypersensitivity to the touch बढ़ती है, 
यह बहुत सारे बच्चȗ को िदया जाता है। वे जान भी नहीं सकते हȅ। इससे उनमȂ arousal ज्यादा 
होता है। सर, आज pornography की दुिनया है, आज reel की दुिनया है। Early puberty लाने के 
िलए female को hormonal supplementation िदया जाता है। उनको hormonal 
supplementation िदया जाता है, तािक उनकी early puberty हो। जब early puberty होगी, तो 
early prostitution, early reels मȂ वे काम मȂ आएँगी। सर, ये सब चीजȂ implicated हȅ।  ...(समय 
की घंटी)...  
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 सर, important बात यह है िक अगर इसका prevention करना है, तो यह िसफर्  कायदे से 
नहीं जमेगा। फौिजया खान मडैम, आप िकतनी भी बार सशंोधन कीिजए, जब तक समाज नहीं 
सुधरेगा, बच्चȗ के ऊपर अत्याचार का थम जाना बहुत difficult है। 

MR. DEPUTY CHAIRMAN: Dr. Anilji, please conclude now. 

डा. अिनल सुखदेवराव बȗडे: सर, मȅ conclude कर रहा हँू। िजस family मȂ problem रहती है, 
उस family मȂ बच्चȗ के ऊपर ध्यान देने की जरूरत है। उनको Ģेम चािहए, उनको सहानुभिूत 
चािहए, उनको िकसी का support चािहए। अब ऐसे लड़के, ऐसे बच्चे neighbour के ऊपर 
dependent होते हȅ, preacher के ऊपर dependent होते हȅ, coach के ऊपर dependent होते 
हȅ और उसके बाद उनका exploitation शुरू हो जाता है। इसिलए भारत का जो family structure 
है, सभी religion का, सभी society का, जो disturb हो रहा है, यह सब इसकी जड़ है। 

  4.00 P. M.  

इसिलए family structure improve होना चािहए। सर, कुछ policy recommendations, जो 
practical हȅ, लेिकन strong हȅ िक हर Îकूल मȂ safe childhood curriculum रहना चािहए। 

Ǜी उपसभापित: Briefly mention कीिजए।  

डा. अिनल सुखदेवराव बȗडे: जी, मȅ briefly बता रहा हंू। हर Îकूल मȂ safe childhood 
curriculum रहना चािहए। Age appropriate education on their safety measures,  
boundaries and reporting good touch, bad touch need to be focused on. Good 
touch, bad touch, यह concept बहुत अच्छा है और वह हरेक Îकूल टीचर को बताना चािहए।  
सर, POCSO के cases 1 साल के ऊपर नहीं लगने चािहए। Fast track POCSO Courts 
should be set up with time-limits. One year limit should be set for trial completion.  
तीसरा है, there should be training  for Police, teachers  and religious and community 
leaders and sensitivity towards child communication and their legal duties. बच्चे बताते 
ही नहीं हȅ। वे कर्ाइम होने के बाद नहीं बताते हȅ, क्यȗिक पुिलस को उनसे पूछने की आदत नहीं है।  
इसिलए, हर पुिलस Îटेशन मȂ ऐसे communicator रहना चािहए, जो ऐसे बच्चȗ से  
पूछȂ। ...(समय की घंटी)... सर, थोड़ा सा रह गया है।  

सर, दूसरा है - protection and audit of hostels, madrasas, ashrams, gurukuls, 
shelter homes, or any institution, जो बच्चȗ को रख रही है, उसका monthly audit होना 
चािहए िक क्या वहा ँबच्चȗ को कोई तकलीफ है। Mandatory child psychologist - हर िडिÎटर्क्ट 
अÎपताल मȂ, specially pediatrics department मȂ एक psychologist रहना चािहए और 
national database of repeated offenders होना चािहए। यह offender एक बार offence नहीं 
करता है, बिÊक बार-बार करता है। इसिलए मȅ इस सभागृह के माध्यम से यही चाहता हंू िक  no 
religious beliefs, no cultural traditions, no historical example can justify  the sexual act 
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with a minor. Criminals who misuse religion or culture are not protectors of the faith; 
they are betrayers of the faith and humanity. Sir, children carry no religion, no caste, 
no politics, only innocence and trust. Our duty is not only to punish the offenders but 
also to prevent the possibility of any child ever feeling unsafe. So, while concluding, I 
will say that India will not tolerate any harm to the child; India will not accept any 
excuse for such crimes; India stands firmly, fully and forever with the children. Thank 
you, Sir.  

Ǜी उपसभापित: माननीय सदÎयगण, मȅ अगले वƪा को बुलाऊं, इसके पहले मुझे यह कहना है 
िक normally Private Members' Bills पर  time is not insisted. मȅ आपको दो चीजȂ बताना 
चाहता हंू। 17.12.2004 की एक Ruling है। "…to this, the Vice-Chairman, when the issue 
was raised, said that he could not cut short the discussion as Members wanted to 
speak on the subject and they had the right to speak." यह लबंा है। The recent instance 
I would like to quote for the clarification of some Members. The Constitution 
(Amendment) Bill, 2022, by Dr. V. Sivadasan was moved for consideration on 9th 
December, 2022, that is, in 258th Session. Thirty-one minutes of discussion took 
place on that day. Being partly discussed, it was carried forward. Thereafter, on 
8.12.23, it was discussed again for one hour and forty-five minutes. The discussion 
was not concluded. Then, on 2.2.2024, discussion concluded after participation of 
Members for one hour and two minutes. Total time taken was more than three hours 
eighteen minutes. So, िजनके नाम listed हȅ, I will request them, at least, to confine to 
their time. Shri Sanjay Yadav; not present.   

Ǜी जयराम रमेश: सर, तो क्या इसका मतलब यह है िक अगला िबल नहीं िलया जाएगा? 

 MR. DEPUTY CHAIRMAN: I have not said that. 

 Ǜी जयराम रमेश: सर, क्या िववेक तन्खा जी का िबल नहीं िलया जाएगा?  ...(Ëयवधान)...  

MR. DEPUTY CHAIRMAN: I have not said that. Please take your seat. Do not 
misinterpret, Jairam Rameshji. Please take your seat. …(Interruptions)… I have 
already explained the things, please. …(Interruptions)… माननीय बृजलाल  
जी। ...(Ëयवधान)... 

Ǜी जयराम रमेश: सर, वह नहीं िलया जा रहा है। ...(Ëयवधान)... 

Ǜी उपसभापित: मȅने Ruling बताया, tradition बताया, recent उदाहरण बताया।  
...(Ëयवधान)...  I have explained your query, please. बृजलाल जी, आप बोिलए। Only that 
will go on record.                           
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Ǜी बृज लाल (उǄर Ģदेश): उपसभापित महोदय, आपने मुझे इस िवषय पर बोलने का मौका 
िदया, इसके िलए मȅ आपको धन्यवाद देता हँू।  इस िवषय पर हमारे पास कई एक्ट्स हȅ, जैसे The 
Children Act, 1960; The Indian Juvenile Justice (Care and Protection of Children) Act, 
2015; The Child and Adolescent Labour (Prohibition and Regulation) Act, 1986; The 
Prohibition of Child Marriage Act और Protection of Children from Sexual Offences 
(POCSO Act), 2012, िजस पर यह िडÎकशन चल रहा है।  

महोदय, मȅने अभी िवǎान वƪाओं को सुना है। मȅ यह कहना चाहता हँू िक एक्ट का सबसे 
महत्वपूणर् चीज होता है उसका कंÃलायंस। जो इनफोिसȊग एजȂसीज़ हȅ, उनमȂ सȂिसिटिवटी होनी 
चािहए, prosecution होना चािहए। मȅ उǄर Ģदेश से आता हँू और मȅ उǄर Ģदेश का बताता हँू।  
मिलहाबाद, जो लखनऊ के पास है, वहा ँपर एक चाइÊड के साथ घटना हुई, and, in that 
case, the conviction was made in three days only. इसिलए अगर इस टाइप के Ģोिवजन्स 
हȗ और राज्य सरकारȂ इस चीज को करȂ और हमारी राज्य सरकारȂ, जो अथॉिरटी हȅ, वे इस पर 
ध्यान दȂ, तो इसमȂ बच्चȗ को न्याय िदलाया जा सकता है।  

महोदय, इसमȂ एक सबसे महत्वपूणर् चीज है और वह है आज का मोबाइल।  आज बच्चȗ को 
मोबाइल का एक्सेस है। मȅ समझता हँू िक इसके िलए खास कर मदसर् ही िजÇमेदार हȅ, क्यȗिक आप 
देखȂगे िक अगर छोटे-छोटे बच्चे रोते हȅ, तो वे उनको मोबाइल पकड़ा देती हȅ। मोबाइल के कारण 
बच्चȗ की आदत ऐसी हो रही है िक उनको अगर िबना मोबाइल के कुछ िदया जाए, तो वह रोएगा। 
अगर मदर कोई काम कर रही है और बच्चा रो रहा है, तो उसको वह मोबाइल पकड़ा देती है। कई 
Îटेट मȂ जैसे एक जमाने मȂ कहा जाता था िक उसको थोड़ा-सा opium दे िदया जाता था, िजससे 
वह सो जाए। इस तरह से हम उसको इसके िलए एिडक्ट बनाते थे। इसी तरह आज हम इनको 
मोबाइल देकर इसके िलए एिडक्ट बना रहे हȅ। इसिलए मेरा यह कहना है िक इसमȂ पेरȂट्स को भी 
सजग रहना होगा। पेरȂट्स की भी ǹूटी है िक वे देखȂ िक बच्चा कोई गलत आदत न सीखे, जो 
knowingly or unknowingly उसके साथ िकया जा रहा है।  

महोदय, जहा ँतक एक्ट की बात है, उसके बारे मȂ मȅ एक चीज कहना चाहता हँू, इसकी 
जानकारी शायद बहुत कम लोगȗ को है िक दिक्षण भारत मȂ एक Ģथा थी - देवदासी। वह Ģथा 
बहुत िदनȗ से चली आ रही थी। उस Ģथा मȂ क्या था? खास कर दिलत और आिदवासी घरȗ के 
बिच्चयȗ को मंिदरȗ मȂ दान कराया जाता था और उस मंिदर मȂ वह देवदासी कहलाती थी। वह 
बचपन से डासं करती थी और उसका abuse होता था। मुझे इस बात को कहने मȂ बड़ा दुख होता 
है िक आजादी के इतने साल बीत गए, लेिकन िकसी ने उस abuse पर, उस Ģथा पर ध्यान नहीं 
िदया। उस चीज पर अगर िकसी ने ध्यान िदया, तो हमारे Ģधान मंतर्ी नरेन्दर् मोदी जी ने िदया। 
...(Ëयवधान)... 

Ǜी जयराम रमेश: सर ...(Ëयवधान)... 

Ǜी बृज लाल: कृपया आप पहले सुिनए। 
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Ǜी उपसभापित: बृजलाल जी, कृपया आपस मȂ बात मत कीिजए। ...(Ëयवधान)... 

Ǜी जयराम रमेश: सर, 70 साल पहले कानून बना था।  

MR. DEPUTY CHAIRMAN:  Let him speak. I will give you the opportunity.  

Ǜी बृज लाल: सर, मȅ यह बताना चाहता हँू िक 2016 मȂ Act No. 1, SC/ST Act, 1999, 
amended in 2016. That was called Devdasi Pratha. …(Interruptions)… 

Ǜी जयराम रमेश: सर, मसूैर मȂ कानून बना िदया गया था। ...(Ëयवधान)... 

Ǜी बृज लाल: सर, मोदी जी ने उसको िकर्िमनल एक्ट बनाया। ...(Ëयवधान)... That is a 
Criminal Act, and that system is abolished.  मȅ अपने Ģधान मंतर्ी जी को इसके िलए बहुत-
बहुत धन्यवाद देता हँू िक एक जो institutionalized Ģथा थी, उसको उन्हȗने Act No. 1 of 2016 
बना कर खत्म िकया।  

उपसभापित महोदय, अभी नया िकर्िमनल जिÎटस िसÎटम आया है, जो 1 जुलाई, 2024 
को लागू हुआ है। महोदय, यह मेरा सौभाग्य था िक मȅ पािर्लयामȂट Îटȅिंडग कमेटी ऑन होम 
अफेयर का चेयरमनै रहा। अंगेर्जȗ के जमाने मȂ जो एक्ट बने, उस एक्ट मȂ उनको माल से मतलब 
था, देश को लटूने से मतलब था। उनको मिहलाओं की अिÎमता से, उनके साथ हुए बलात्कार से, 
हत्या से कोई मतलब नहीं था। पुराने कानून मȂ हत्या कहा ँआता था? वह सीिरयल नंबर 302 पर 
था। बलात्कार कहा ँआता था? वह सीिरयल नंबर 376 पर था। इस तरह से था। मȅ समझता हँू िक 
आजादी के बाद जब हमारा कािंÎटǷूशन लागू हुआ, तो यह िकर्िमनल जिÎटस िसÎटम बदल 
जाना चािहए था, िजसको हम गुलामी का कलकं कहते हȅ, लेिकन यह नहीं हुआ। महोदय, यह 
काम हमारे Ģधान मंतर्ी, नरेन्दर् मोदी जी ने िकया और न्य ू िकर्िमनल जिÎटस िसÎटम आया।  
महोदय, क्या आप जानते हȅ िक बीएनएस मȂ चैÃटर वन क्या है? भारतीय न्याय सिंहता मȂ चैÃटर 
वन ofences against women and children के बारे मȂ है। यह सȂिसिटिवटी है! महोदय, यह 
मोदी सरकार की सȂिसिटिवटी है। ...(Ëयवधान)... 

SHRI SANDOSH KUMAR P: Sir, I have a point of order. 

MR. DEPUTY CHAIRMAN: Under which Rule? 

SHRI SANDOSH KUMAR P: Sir, it is under Rule 240 – Irrelevance. Sir, he is a very 
senior Member of the House. There are many more speakers left. 

MR. DEPUTY CHAIRMAN: That is no point of order. I would clear the issue later. 

Ǜी बृज लाल: महोदय, इस तरह से जो नया िकर्िमनल जिÎटस िसÎटम लाया गया, उसमȂ पहला 
चैÃटर offences against women and children है। उसका जो सेकंड चैÃटर है, वह offences 
against body से सबंिंधत है, िजसमȂ murder, attempt to murder है। All these are in 
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Chapter-II. महोदय, यह मोदी सरकार की सȂिसिटिवटी है, िजन्हȗने न्य ू िकर्िमनल जिÎटस 
िसÎटम को लागू करके बच्चȗ और मिहलाओं के Ģित होने वाले offences को रोकने का Ģयास 
िकया है।  

महोदय, इसी बीएनएस मȂ यह Ģावधान भी िकया गया है िक अगर 12 साल से कम उĦ की 
िकसी बच्ची का रेप होता है, तो उसके िलए फासंी की सजा का Ģावधान है। इसके अलावा, अगर 
िकसी वयÎक मिहला के साथ रेप होता है, तो उसके िलए आजीवन कारावास का Ģावधान है और 
िमिनमम 20 साल की सजा का Ģावधान है। इस तरह, इस सरकार की यह सȂिसिटिवटी रही िक 
इन सारे ऐक्ट्स मȂ ऐसे अपराधȗ के िलए कड़ी से कड़ी सजा के Ģावधान िकए गए हȅ।  

महोदय, अब मȅ एससी-एसटी ऐक्ट पर आता हँू। जैसा मȅने कहा, एससी-एसटी ऐक्ट 2016 
मȂ अमȂड हुआ। जो दिलत मिहला है, िजसको हम अनुसूिचत जाित या अनुसूिचत जनजाित की 
मिहला कहते हȅ, उनके िलए उसमȂ क्या Ģोिवजंस िकए गए हȅ? अगर िकसी दिलत या आिदवासी 
मिहला या बच्ची को लȅिगक उǈेÌय से गलत नीयत से टच िकया जाता है, तो that is an offence.  
यह मोदी गवनर्मȂट ने िकया है। उसमȂ पीिड़ता आिर्थक सहायता देने का Ģोिवजन है। उसमȂ यहा ँ
तक Ģावधान िकया गया है िक ये गरीब लड़िकया,ँ जो गरीब घरȗ से आती हȅ, उनका कभी-कभी 
पीछा िकया जाता है, stalking िकया जाता है। इसके बारे मȂ पहले िकसी ने नहीं सोचा। इसके बारे 
मȂ अगर िकसी ने सोचा तो वह मोदी गवनर्मȂट ने सोचा और The SC/ST Amendment Act, 2016 
लाया गया, िजसमȂ even stalking is an offence.  

महोदय, उस पर लȅिगक उǈेÌय से हमला करना, this is an offence. इसके अलावा, 
अगर िकसी एससी-एसटी मिहला का बलात्कार िकसी गैर-एससी-एसटी ǎारा हो गया है और वह 
डॉक्टरी मुआयने के बाद पर्ूव हो गया है, तो पीिड़ता को 8 लाख रुपये की एकमुÌत सहायता का 
Ģावधान मोदी गवनर्मȂट ने िकया है, जो पहले नहीं था। इसके अलावा, एससी-एसटी एक्ट मȂ जो 
सबसे महत्वपूणर् Ģावधान है, वह वषर् 2016 मȂ लाया गया। यह Ģावधान मडर्र मȂ है, बलात्कार मȂ है 
और सामूिहक बलात्कार मȂ है। इन अपराधȗ के होने पर पीिड़ता को Ģित माह 5,000 रुपये till the 
end of her life िदये जाने का Ģोिवजन है। अगर उसके बच्चे हȅ, तो उनको up to graduation 
level ģी एजुकेशन देने का Ģावधान है। अगर उसके पास मकान नहीं है, तो मकान देने का 
Ģावधान है। इसमȂ पीिड़ता को घटना होने के िदन से तीन महीने तक घर का पूरा खचर् देने का 
Ģावधान भी िकया गया है।  मोदी गवनर्मȂट ने ये Ģोिवजंस Act No. 1 of 2016 मȂ िकए हȅ और इस 
तरह के अन्य तमाम Ģोिवजंस िकए गए हȅ।  

महोदय, अब सामािजक दाियत्व की बात आती है। समाज मȂ हर िकसी का यह एक बड़ा 
दाियत्व है िक वह देखे िक उसका बच्चा क्या कर रहा है। क्या हम देख रहे हȅ िक वह क्या कर रहा 
है? कहीं वह अपने घर लेट से तो नहीं आ रहा है? इन तमाम चीजȗ को शुरू से ही देखने का 
दाियत्व हमारे समाज का है। हम िजसे सÎंकार कहते हȅ, उसे हम बच्चे के अंदर डालȂ। इसके 
अलावा, जो िचÊडंर्स होÇस हȅ, उनके बारे मȂ अक्सर आप अखबारȗ मȂ पढ़ते हȗगे। वहा ँकई बार 
िमसयज़ू होने के मामले सामने आते हȅ। कुछ साल पहले इसी तरह का एक मामला सामने आया 
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था।  मȅ िकसी राज्य का नाम नहीं लूगँा, लेिकन वहा ँबिच्चयȗ के साथ जो होता था, वह बड़ा ही 
िंनदनीय था। इस तरह के जो हमारे होÇस हȅ, उनमȂ उनकी केयर, उनका सुपरिवजन, उनके 
रहने-खाने की ËयवÎथा पर ध्यान देने के साथ-साथ सबसे महत्वपूणर् समाज मȂ उनके सÎंकार पर 
ध्यान देना है। यह हम सबका दाियत्व है, पूरे समाज का दाियत्व है। यिद समाज सÎंकारिवहीन 
होगा तो इस Ģकार के offences को हम रोक नहीं पाएंगे। इसिलए मȅ सभी से कहना चाहता हंू िक 
केवल कानून का नहीं, बिÊक समाज का दाियत्व भी उतना ही महत्वपूणर् है। ...(समय की घंटी)... 

महोदय, मȅ Îवयं पुिलस अिधकारी रहा हँू, अत: एक िमनट का समय लेकर आपका ध्यान 
आकिर्षत करना चाहंूगा ...(Ëयवधान)... एक्ट का misuse नहीं होना चािहए। हाल ही मȂ हाई कोटर् 
का एक जजमȂट आया है, िजसमȂ कहा गया िक live-in-relation का बड़ा Ģचलन है। 3–4 वषर् 
साथ रहने के बाद यह कहना िक “िववाह का वादा िकया था, िववाह नहीं िकया, इसिलए This is 
a rape.”। हाई कोटर् ने ÎपÍट कहा है िक This is not a rape. महोदय, Dowry Act जो हुआ, तो 
उसका misuse हुआ, इसिलए िनदȃश िदया गया िक एफआईआर दजर् करने से पहले काउंसिंलग 
की जाए, दोनȗ पक्षȗ को बुलाकर बात की जाए, उसके बाद ही आगे की कारर्वाई हो। महोदय, जो 
ĢÎतािवत िकया गया है, उसमȂ हमȂ यह भी देखना चािहए िक इसका misuse न हो।  

अंत मȂ मेरा िनवेदन है िक इतने Ģावधान पहले से मौजूद हȅ, इसिलए नए कानून की 
आवÌयकता नहीं है। जो कानून हȅ, उन्हȂ ही Ģभावी रूप से लागू करना चािहए। सबसे बड़ा रोल 
समाज का है, जो सबसे महत्वपूणर् है। उस पर ध्यान देना चािहए। 

MR. DEPUTY CHAIRMAN: John Brittas ji, Members are more interested in discussing 
this important issue. ...(Interruptions)... You were discussing with him; that is why; I 
took your name. ...(Interruptions)...   

DR. JOHN BRITTAS:  Sir, *...(Interruptions)...  

MR. DEPUTY CHAIRMAN: That will not go on record. Dr. Bhim Singh, please speak. 

डा. भीम िंसह (िबहार): माननीय उपसभापित महोदय, मȅ आपको धन्यवाद देता हंू िक आपने मुझे 
इस िवषय पर बोलने का अवसर Ģदान िकया। मुझे खेद के साथ कहना पड़ रहा है - और मȅ ĢारÇभ  
मȂ ही यह खेद Ģकट करता हंू – िक  Ǜीमती  फ़ौिजया खान जी ǎारा ĢÎतुत िकए गए िवधेयक का 
िवरोध करने के िलए मȅ खड़ा हुआ हंू। एक सदÎय ǎारा दूसरे सदÎय का िवरोध करना अच्छी बात 
नहीं है, लेिकन, क्यȗिक यह िवधेयक अनावÌयक रूप से लाया गया है £ इसिलए मुझे इसका 
िवरोध करने के िलए बाध्य होना पड़ा है।  

महोदय, पहले से ही हमारे माननीय नरेन्दर् मोदी जी के नेतृत्व वाली सरकार अनेकȗ कायर् 
कर रही है। यह सरकार बच्चȗ के िलए सवंेदनशील है, सभी वगș के िलए सवंेदनशील है और यह 
                                                            
* Not recorded. 
£ Expunged as ordered by the Chair. 
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सरकार उनके शारीिरक, मानिसक और साÎंकृितक िवकास के िलए अनेकȗ कायर् कर रही है। 
यहा ंजो नया िवधेयक ĢÎतुत िकया गया है, वैसा कानून पहले से मौजूद है। हमारी सरकार से 
पहले जो सरकार थी, उसने भी ऐसा कानून बनाया था। जहा ँआवÌयक समझा गया, हमारी 
सरकार उसमȂ सशंोधन कर रही है, नए रूप मȂ उस कानून को ĢÎतुत कर रही है और नए िनयम 
बना रही है। इसिलए फ़ौिजया खान जी का यह िवधेयक अनावÌयक है, £ इसी कारण मȅ इसका 
िवरोध करता हंू। महोदय, पूवर् की यपूीए सरकार 2012 मȂ POCSO Act लायी थी, उसे नरेन्दर् मोदी 
जी की सरकार ने अनुभव और Ëयावहािरक िÎथितयȗ के आधार पर 2019 मȂ अपडेट िकया और 
कई Ģावधानȗ, कई धाराओं और कई खंडȗ मȂ सशंोधन कर उन्हȂ और अिधक कड़ा व Ģभावी बनाया 
गया। और भी हमारे sexual harassment या Juvenile justice के िजतने भी एक्ट्स हȅ, चाहे 
Juvenile Justice Act, 2016 हो, Protection of Children from Sexual Offences Act हो, उन 
सारे कानूनȗ को हमने सशंोिधत िकया और उसको अपडेट करके कड़ा करने का काम िकया है। 
वषर् 2018 मȂ हमारी सरकार Criminal Law (Amendment) Act भी लाई और उसके तहत भी 
बच्चȗ के िलए भी उसमȂ Ģावधान िकए गए।   

 उपसभापित महोदय, मुझे िशक्षा, मिहला बाल िवकास, युवा एव ं खेलकूद सिमित का 
सदÎय होने का सौभाग्य ĢाÃत है। सिमितयȗ के काम भी हमने देखा है िक इन सारे कानूनȗ का 
पालन िकया जा रहा है और कड़ाई से इसका काम िकया जा रहा है। पहले के एक्ट मȂ सोशल 
मीिडया से harassment होने वाली बात नहीं थी, लेिकन हमारी सरकार ने सोशल मीिडया 
पोनȘगर्ाफी को भी इसमȂ शािमल करने का काम िकया है। हमारी सरकार मिहलाओं और बच्चȗ, 
दोनȗ के िलए One Stop Centre बनाया है। मȅने अपने राज्य िबहार मȂ पटना मȂ One Stop Centre 
मȂ िविज़ट भी की। बच्चȗ के shelter home मȂ भी मȅने िविज़ट की। मȅने Ëयिƪगत कैपेिसटी से 
िविज़ट की, कमेटी टूर मȂ नहीं। मȅने वहा ंकी ËयवÎथा देखी है, बहुत शानदार ËयवÎथा है। मȅ 
फौिजया खान जी को पटना के shelter home मȂ आमंितर्त करता हंू िक व ेवहा ंजाकर िविज़ट करȂ 
और देखȂ िक िकतनी अच्छी ËयवÎथा है। इन्हȗने कहा है िक हमारी सरकार sensitise करने के 
िलए, िशक्षकȗ को, सÎंथाओं को …(Ëयवधान)… 

DR. JOHN BRITTAS: Sir, I have a point of order.   

MR. DEPUTY CHAIRMAN: Tell me the rule, under which you want to raise the point of 
order.  

DR. JOHN BRITTAS: Sir, it under Rule 238. It states, “A Member, while speaking, 
shall not make a personal charge against a Member.” He said that Dr. Fauzia Khan 
has brought this Private Members’ Bill to defame the Government. Her intention in 
bringing this Bill was to enrich the present legislation. So, he is making a charge, 
which should be deleted.  

                                                            
£ Expunged as ordered by the Chair. 
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MR. DEPUTY CHAIRMAN: Thank you. We will look into it. Now, Dr. Bhim Singh.  

डा. भीम िंसह: आप अंगेर्जी मȂ बोलकर मुझे disturb मत कीिजए।  

MR. DEPUTY CHAIRMAN: Please...(Interruptions)... आपस मȂ बात मत कीिजए।  

 डा. भीम िंसह: मȅने यह कहा िक फौिजया खान जी का िवरोध करते हुए मुझे खेद है। मȅने यह कहा 
है िक इस िवधेयक का उǈेÌय ही नहीं है। आप disturb मत कीिजए। वैसे ही बोलने का मौका कम 
िमलता है। हमारी सरकार एक से एक काम कर रही है और बच्चȗ का भिवÍय बनाने के िलए काम 
कर रही है। हमारी सरकार यह सोचती है िक बच्चे देश के भिवÍय हȅ, बच्चे फूल हȅ और हम हमारी 
फुलवारी को आगे बढ़ाने का काम करȂगे। हमारी सरकार ने Child Marriage Restraint Act को 
मजबतूी Ģदान की है। फौिजया खान जी ने िवधेयक मȂ अिभयान चलाने की बात की है। फौिजया 
खान जी का नाम आएगा, क्यȗिक उनके ǎारा लाए हुए िवधेयक पर ही चचार् हो रही है। मȅ कहना 
चाहता हंू िक हमारी सरकार child marriage के िखलाफ अिभयान चला रही है, तो यह 
sensitisation का भी काम है। हम मानते हȅ िक बच्चȗ का यौन शोषण होता है। िवधेयक ĢÎतुतकतार् 
ने ठीक ही कहा है िक शैक्षिणक सÎंथानȗ मȂ इस तरह की वारदात पाई जाती हȅ। हमारे राज मȂ भी 
हमने सुना, हमारे पास भी कंÃलȂट्स आई। अब आप यह मत किहएगा िक मȅ धमर् का नाम ले रहा हंू, 
लेिकन हमारे पास जो पिरवार आया, वह मदरसा मȂ पढ़ने वाले बच्चे का …(Ëयवधान)… 

Ǜी उपसभापित: िकसी धमर् या िकसी जगह का नाम मत लीिजए।  

डा. भीम िंसह: सर, धमर् के बारे मȂ नहीं कह रहा हंू। मदरसा शैक्षिणक सÎंथान है।  

MR. DEPUTY CHAIRMAN:  We should avoid this. 

डा. भीम िंसह: महोदय, जब मदरसे मȂ पढ़ने वाले बच्चे का शोषण हुआ, तो एक पिरवार ने हमȂ 
अĢोच िकया और हमने उसकी समÎया का िनदान करने का Ģयास िकया।  

महोदय, हमारी सरकार ने Îकूल, हॉÎटल, अÎपताल या अन्य एनजीओज़ की िजÇमेदारी 
को ÎपÍट करने का काम िकया है और िरपोटर् न करने पर दंड का Ģावधान िकया है। हमारी 
सरकार ने यह भी Ģावधान िकया है िक पीिड़त बच्चȗ को 24 घंटे के भीतर सीडÅÊयसूी के समक्ष 
ĢÎतुत करना अिनवायर् है। जो बच्चे सीडÅÊयसूी के समक्ष वƪËय दȂगे, उसे मिजÎटेर्ट के समक्ष 
िदया गया वƪËय माना जाएगा - यह Ģावधान पहले ही िकया जा चुका है। पहले पुिलस और 
मिजÎटेर्ट ǎारा पारदिर्शता नहीं बरती जाती थी। हमारी सरकार ने एक्ट मȂ ऐसा Ģावधान िकया है 
िक बच्चȗ की िरकॉिडȊग को सवंेदनशील माहौल और अच्छे ढंग से िकया जाए। ऐसी ËयवÎथा करने 
का Ģावधान िकया गया है, िजसमȂ बच्चे ģी होकर बोल सकȂ । जो वƪËय इस कमेटी के समक्ष िदया 
जाएगा, वह धारा 164 के तहत मिजÎटेर्ट के समक्ष िदए गए वƪËय के समान माना जाएगा। पीिड़त 
बच्चȗ को अतंिरम िरलीफ िमले - इसका Ģावधान भी हमारी सरकार ने िकया है। सÎंथानȗ की 
िजÇमेदारी भी बढ़ाई गई है। सÎंथानȗ के Ģमुख की यह िजÇमेदारी है िक यिद अपराधी िकसी 
सÎंथान से जुड़ा हुआ है - चाहे वह Îकूल हो या कोई और सÎंथान हो - वहा ँके बच्चे के साथ यौन 
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शोषण िकया गया है, तो सÎंथान Ģमुख को यह िजÇमेदारी दी गई है िक वह पुिलस को सूचना 
देकर मुकदमा दजर् कराएं। पीिड़त को तुरंत सहायता तंतर् पहँुचाने की ËयवÎथा की गई है। इसके 
िलए मेिडकल काउंसिंलग और मनोवैज्ञािनक देखभाल अिनवायर् की गई है। Îकूलȗ, बालगृहȗ, 
होÎटलȗ और सबंिंधत सÎंथाओं के सभी किर्मयȗ के िलए िनयिमत रूप से Ģिशक्षण और क्षमता-
िनमार्ण की ËयवÎथा भी हो - यह ËयवÎथा भी हमारी सरकार ने पहले से ही कर रखी है। हमारी 
सरकार ने पोक्सो एक्ट के तहत नोडल अिधकारी िनयुƪ करने का भी Ģावधान कर रखा है। इन 
सारी ËयवÎथाओं के तहत जो भी मुकदमे दजर् होते हȅ, उनका जÊद से जÊद िनपटारा हो - इसके 
िलए फाÎट-टैर्क कोटर् की ËयवÎथा भी की गई है। इतना ही नहीं, यिद ऑनलाइन या िडिजटल 
Ãलेटफामर् पर भी बच्चȗ का शोषण हो रहा है, तो इसके िलए भी यह Ģावधान है िक बच्चा या उसका 
पिरवार केस दजर् कर सकता है। ...(समय की घंटी)... हमारी सरकार सभी वगș के िलए अच्छे से 
अच्छा काम कर रही है। सर, पहले से बने कानूनȗ को जमीन पर Ģभावी रूप से लागू करने की 
जरूरत है, न िक िनत नए-नए कानून बनाने की। महोदय, हमारी सरकार अच्छा काम कर रही है। 
उसका सहयोग करȂ। मȅ माननीय सदÎया से अनुरोध करता हँू िक वे अपना िवधेयक वापस लेने की 
कृपा करȂ।                                                                      

MR. DEPUTY CHAIRMAN: Next speaker is Ms. Swati Maliwal. 

MS. SWATI MALIWAL (National Capital Territory of Delhi): Mr. Deputy Chairman, Sir, 
I thank you for giving me the opportunity to speak. सबसे पहले मȅ माननीय सदÎया, 
डॉक्टर फौिजया खान जी को धन्यवाद देना चाहती हँू िक उन्हȗने इतना इÇपॉटȄट Ģाइवेट मेÇबसर् 
िबल इंटर्ोǹूस िकया है। यह िबल कई कर्ूिशयल िकर्िमनल िरफॉÇसर् Ģपोज़ करता है और इसके 
कई क्लॉजेज़ काफी Ģोगेर्िसव और बहुत जरूरी हȅ।  

सर, पोक्सो एक्ट को बने हुए 13 साल हो चुके हȅ, लेिकन बच्चȗ के िखलाफ कर्ाइÇस बढ़ते 
ही चले जा रहे हȅ। 2023 मȂ हमारे देश मȂ 1,77,335 कर्ाइÇस अगȂÎट िचÊडर्न दजर् हुए। सर, यह 
िसफर्  आंकड़े नहीं हȅ, बिÊक हमारे बच्चȗ की चीखे हȅ। आज भी देश की राजधानी िदÊली मȂ हर िदन 
6 सेक्सुअल असॉÊट्स होते हȅ। िदÊली मȂ 2018 मȂ एक आठ महीने की बच्ची के साथ सेक्सुअल 
असॉÊट हुआ था। सर, मुझे वह केस आज भी याद है। मुझे जैसे ही यह पता लगा, मȅ उससे िमलने 
आईसीय ूमȂ पहँुची। वह बच्ची वहा ँ िबÊकुल लहूलुहान हालत मȂ पड़ी थी। वह बुरे हाल मȂ थी। मȅ 
उसकी चीखȂ कभी नहीं भलू सकती। हमने उसके तीन ऑपरेशन कराए, तब जाकर उसकी जान 
बची। सर, उसके बाद मȅ आमरण अनशन पर बठैी और 10 िदन तक मेरा अनशन चला। मȅ कȂ दर् 
सरकार का आभार मानती हंू िक दसवȂ िदन पर उन्हȗने मेरी मागंȂ मानी और छोटे बच्चȗ के 
बलात्कािरयȗ को फासंी की सजा हो, व ेऐसा कानून, ऐसा अध्यादेश लेकर आए।              

Ǜी उपसभापित: एक िमनट Îवाित जी। Hon. Members, Private Members’ Business for 
today is over. Next time, जब भी यह होगा, तब आप अपनी Îपीच िरįयमू करȂगी। We will now 
take up Special Mentions. Shri Ryaga Krishnaiah, not present. Shri Amar Pal Maurya.
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SPECIAL MENTIONS  

Demand for protection of Amla industry of Pratapgarh 

Ǜी अमर पाल मौयर् (उǄर Ģदेश): महोदय, मȅ Ģतापगढ़ िजले की पहचान देश दुिनया मȂ “आंवला 
राजधानी” के रूप मȂ Îथािपत है। Ģतापगढ़ के लगभग 70–80 हज़ार िकसान पिरवारȗ की 
आजीिवका का आधार आंवला है, जहा ंलगभग 32–35 हज़ार हेक्टेयर के्षतर् मȂ आंवला उत्पािदत 
होता है और कुल राÍटर्ीय उत्पादन मȂ Ģतापगढ़ का योगदान 35–40 Ģितशत तक है। 

 आंवला केवल एक फसल नहीं, बिÊक पोषण, आयुवȃद और खाǏ ĢसÎंकरण की दृिÍट से 
अत्यंत महत्वपूणर् कृिष उत्पाद है।  इसकी राÍटर्ीय और अंतरराÍटर्ीय Îतर पर अत्यिधक मागं है, 
िंकतु Ģतापगढ़ मȂ सगंिठत ĢसÎंकरण उǏोगȗ का अभाव िकसानȗ को उिचत मूÊय से वंिचत करता 
है। उत्पादक िकसान जहा ँ10–15 रुपये Ģित िकलो पर अपनी उपज बेचने को िववश होते हȅ, वहीं 
यही आंवला ĢसÎंकरण के बाद कई गुना अिधक मूÊय पर बाजार मȂ िबकता है। ĢसÎंकरण 
सुिवधाओं के अभाव मȂ लगभग 20–25 Ģितशत उत्पादन नÍट हो जाता है, िजससे िकसानȗ की 
आय Ģभािवत होती है और िनयार्त सभंावनाए ँसीिमत रह जाती हȅ। 

 अत: Ģतापगढ़ मȂ एक आंवला Ģोसेिंसग इंडÎटर्ी क्लÎटर की Îथापना अितआवÌयक है। 
इसके माध्यम से आंवला पाउडर, मुरÅबा कȅ डी, जूस, आयुवȃिदक औषिध तथा वैÊय ूऐडेड उत्पादȗ 
के िलए आधुिनक इकाइया ँिवकिसत हो सकȂ गी, िकसानȗ को िÎथर और उिचत मूÊय ĢाÃत होगा, 
Îथानीय युवाओं के िलए हजारȗ रोजगार सिृजत हȗगे, के्षतर्ीय अथर्ËयवÎथा को नई गित िमलेगी 
और Ģतापगढ़ की आंवला पहचान और सुदृढ़ होगी।   

 मȅ सरकार से िवनĦ आगर्ह करता हँू िक Ģतापगढ़ को राÍटर्ीय आंवला Ģोसेिंसग हब के रूप 
मȂ िवकिसत करने हेतु आवÌयक नीितगत ËयवÎथा हो, जो आम जनमानस के िलए अत्यंत 
सहायक सािबत होगी। 

Ǜी उपसभापित: डा. किवता पाटीदार जी। 

Demand for operation of trains from Mhow Cantonment 

डा. किवता पाटीदार (मध्य Ģदेश): महोदय, मȅ Ǜǉेय डॉ. भीमराव अंबेडकर जी की जन्मÎथली 
महू, जो मेरा भी गृह के्षतर् है, से जुड़े एक अत्यंत महत्वपूणर् िवषय की ओर सरकार का ध्यान 
आकिर्षत करना चाहती हँू। महू एक ऐितहािसक नगरी होने के साथ साथ देश की Ģमुख सैन्य 
छाविनयȗ मȂ से एक है। यहा ँलबंी दूरी की कई टेर्नȂ, जैसे वीरभिूम एक्सĢेस (19315), इंदौर 
डȗगिरया एक्सĢेस (22944), ओवरनाइट एक्सĢेस (22191) रख रखाव हेतु महू तक तो आती हȅ, 
परंतु इनकी सभी बोिगया ँलॉक रहती हȅ और इनका सचंालन इदंौर से िकया जाता है। इससे महू 
के नागिरकȗ और सैिनक पिरवारȗ को इन टेर्नȗ को पकड़ने के िलए अनावÌयक रूप से इंदौर जाना 
पड़ता है। 
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[उपसभाध्यक्ष (डा. िदनेश शमार्) पीठासीन हुए।] 

अत: मेरा सरकार से अनुरोध है िक उपरोƪ टेर्नȗ का Ģारंिभक Îटेशन महू िकया जाए, 
तािक Îथानीय जनता को Ģत्यक्ष लाभ िमल सके। इसके अितिरƪ, पूवर् मȂ महू से राजÎथान हेतु 
कई टेर्नȂ सचंािलत होती थीं, परंतु वतर्मान मȂ एक भी सीधी सेवा उपलÅध नहीं है। इससे महू की 
जनता, कȅ ट मȂ तैनात सैिनकȗ और उनके पिरवारȗ को किठनाइयȗ का सामना करना पड़ता है। 
अत: राजÎथान के िलए महू से नई टेर्न सेवा आरंभ करना अत्यावÌयक है। साथ ही, टेर्न सखं्या 
009588 महू–नागदा एक्सĢेस, जो कोरोना काल के बाद बंद कर दी गई थी, उसे पुन: इंदौर की 
बजाय महू से ही शुरू िकया जाए। 

 अंत मȂ, इंदौर–जबलपुर के मध्य चलने वाली ओवरनाइट एक्सĢेस को भी इंदौर की बजाय 
महू से Ģारंभ िकया जाए, तािक दो महत्वपूणर् सैन्य केन्दर्ȗ महू और जबलपुर के बीच आवागमन 
और अिधक सुगम हो सके।                                             

THE VICE-CHAIRMAN (DR. DINESH SHARMA): Shrimati Sulata Deo. Not present.  
Shri Sat Paul Sharma. 

Concern over dilapidation of Poonch Budha Amarnath Road 

SHRI SAT PAUL SHARMA (Jammu and Kashmir): Sir, I rise to draw the attention of 
the Government to a deplorable and unsafe condition of an essential roadway in the 
Poonch District of Jammu and Kashmir - the Poonch–Budha Amarnath Shrine Road. 
This is not merely an issue of inconvenience, but a genuine matter of public safety, 
religious sentiment and regional connectivity that demands immediate intervention.  
The road in question is the lifeline for both thousands of Hindu pilgrims and the local 
residents who depend on it for their daily existence. It serves as the critical artery 
connecting the district headquarters of Poonch to the revered Budha Amarnath 
Shrine, a site of major religious significance that draws hundreds of devotees during 
the annual Yatra in July and August. The road also serves as the primary route for 
local commuters, schoolchildren and patients requiring urgent medical care from 
surrounding villages. However, the road is severely damaged, riddled with deep, wide 
potholes and frequently waterlogged. The immediate consequences of this 
dilapidation are deeply concerning. The current condition of the road endangers lives 
and has been the cause of numerous minor and major accidents. For the hundreds of 
pilgrims undertaking the arduous journey of the Budha Amarnath Yatra, the unsafe 
path diminishes the sanctity of their devotion and poses an unacceptable risk. 
Therefore, I urge the Union Government to undertake immediate repair and 
comprehensive, long-term strengthening of the Poonch–Budha Amarnath road. 
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THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members 
associated themselves with the Special Mention made by the hon. Member, Shri Sat 
Paul Sharma: Dr. Medha Vishram Kulkarni (Maharashtra), Shrimati Rekha Sharma 
(Haryana), Shri Amar Pal Maurya (Uttar Pradesh) and Shri Gulam Ali (Nominated).   

Shri Dorjee Tshering Lepcha. Not present. Shri Ashok Singh. 

Demand for audit of canteens serving foods 

Ǜी अशोक िंसह (मध्य Ģदेश): उपसभाध्यक्ष महोदय, नवंबर, 2025 मȂ वीआईटी, भोपाल 
यिूनविर्सटी मȂ हुई हािलया तर्ासदी शैक्षिणक सÎंथानȗ मȂ खाǏ सुरक्षा के िगरते मानकȗ को लेकर 
एक गंभीर चेतावनी है।  इस घटना मȂ किथत तौर पर दूिषत पानी और अÎवच्छ भोजन के कारण 
पीिलया का Ģकोप हुआ और कई छातर् बीमार पड़ गए, िजसके बाद 4,000 से अिधक छातर्ȗ ने 
भारी िवरोध Ģदशर्न िकया। इसने हमारे सÎंथागत ढाचें की Ģणालीगत िवफलता को उजागर िकया 
है।  यǏिप भारतीय खाǏ सुरक्षा और मानक Ģािधकरण (FSSAI) ने 'खाǏ सुरक्षा और मानक 
(Îकूल मȂ बच्चȗ के िलए सुरिक्षत भोजन और सतुंिलत आहार) िविनयमȗ' के तहत ÎपÍट 
िदशािनदȃश तय िकए हȅ, िफर भी इनका कायार्न्वयन अत्यंत ढीला है। िनजी और सरकारी, दोनȗ 
ही तरह के सÎंथानȗ मȂ, कॉलेज और िवÌविवǏालयȗ मȂ कȅ टीन अक्सर शुरुआती लाइसȂस िमलने 
के बाद नाममातर् की िनगरानी के साथ सचंािलत होती रहती है। Ģबधंन का तानाशाही रवैया, जैसा 
िक वीआईटी, भोपाल की जाचँ मȂ सामने आया है, अक्सर छातर्ȗ की िशकायतȗ को तब तक दबाए 
रखता है, जब तक िक वे एक गंभीर ÎवाÎथ्य सकंट का रूप नहीं ले लेतीं।  यह कोई अकेली घटना 
नहीं है। हाल के वषș मȂ तेलगंाना, कणार्टक और राजÎथान के सÎंथानȗ मȂ भी सामूिहक food 
poisoning के समान मामले सामने आए है।  वतर्मान ËयवÎथा पूरी तरह से Ģितिकर्यात्मक उपायȗ 
पर िनभर्र है, यानी कारर्वाई तभी की जाती है, जब छातर् अÎपताल पहंुच जाते हȅ। अब अिनवायर् 
और िबना पूवर् सूचना के होने वाले 'थडर् पाटीर् ऑिडट' की तत्काल आवÌयकता है। इस ऑिडट को 
केवल कागजी कारर्वाई तक सीिमत न रह कर कड़ाई से जाचँ करनी चािहए, िजसमȂ जल की 
गुणवǄा, िनयिमत रासायिनक और माइकर्ोिबयल (जीवाणु) परीक्षण,  कच्चे माल की सोिसȊग, 
वȂडर सÃलाई चेन की Îवच्छता का सत्यापन, कमर्चािरयȗ की Îवच्छता, िकचन Îटाफ के िलए 
अिनवायर् ÎवाÎथ्य जाचं शािमल हȗ। भारी-भरकम फीस वसूलने वाले सÎंथान जीवन की बुिनयादी 
जरूरतȗ के साथ समझौता नहीं कर सकते।  खाǏ सुरक्षा उÊलघनȗ पर "जीरो टॉलरȂस" 
(शून्य-सिहÍणुता) नीित और साथ ही पारदशीर् एव ंछातर्ȗ के िलए उपलÅध ऑिडट िरपोट्सर् ही वह 
एकमातर् राÎता है, िजससे भिवÍय मȂ ऐसी तर्ासिदयȗ को रोका जा सकता है।  मȅ सरकार से आगर्ह 
करता हँू िक वह इस मामले मȂ सजं्ञान ले। 

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members 
associated themselves with the Special Mention made by hon. Member, Shri Ashok 
Singh: Shri Sandosh Kumar P (Kerala), Dr. John Brittas (Kerala), Dr. V. Sivadasan 
(Kerala) and Shrimati Jebi Mather Hisham (Kerala). 
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Shri Khiru Mahto; not present.  Now, Dr. V. Sivadasan. 

Demand for GST exemption for Cooperative Sector Products 

DR. V. SIVADASAN (Kerala): Sir, the cooperative sector has long played a decisive 
role in promoting economic equality, social welfare and inclusive development in 
India. This is especially true in States like Kerala, where thousands of cooperative 
societies operate across agriculture, dairy, handloom, banking, housing and 
small-scale production. These units function not as profit-driven enterprises, but as 
community-oriented institutions that ensure fair wages, stable markets and livelihood 
protection for ordinary people. Most cooperatives operate with very low profit 
margins, often focussing merely on covering operational costs and sustaining 
member incomes.  

The imposition of Goods and Services Tax (GST) on their products places a 
disproportionate burden on these small entities. GST increases their production cost, 
reduces their competitiveness and directly impacts the livelihoods of farmers, 
artisans, women’s self-help groups, coir workers and other vulnerable communities 
who depend on these societies. Exempting cooperative sector products from GST 
will significantly strengthen local economies. It will help maintain price stability, ensure 
better returns for members and support sustainable community-based production 
systems. Such an exemption also aligns with the constitutional vision of promoting 
equality and reducing regional disparities.  

In Kerala, where a dense network of cooperative units contributes to essential 
sectors such as dairy, handloom, coir and agriculture, GST exemption will offer a 
major boost to employment generation and rural development. The cooperative 
movement represents democratic economic participation. Granting GST exemption to 
cooperative products is a necessary step to protect this sector, encourage equitable 
growth and ensure that community-based enterprises continue to thrive against 
large-scale corporate competition. I urge the Government to look into it. Thank you. 

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members 
associated themselves with the Special Mention made by hon. Member, Dr. V. 
Sivadasan: Dr. John Brittas (Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri R. 
Girirajan (Tamil Nadu) and Dr. Fauzia Khan (Maharashtra). 

Now, Shri Sandosh Kumar P, “Demand for granting additional forest land for 
Sabarimala development projects.” 
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Demand for granting additional forest land for Sabarimala development projects 

SHRI SANDOSH KUMAR P (Kerala): Sir, Sabarimala, one of India’s most significant 
pilgrimage centres, receives an exceptionally high influx of devotees every year, 
especially during the Mandala–Makaravilakku season. Despite continuous efforts by 
the Government of Kerala, the Travancore Devaswom Board, and associated 
agencies, the existing infrastructure and available land within the permissible 
boundaries remain insufficient to ensure the safety, comfort and orderly movement of 
millions of pilgrims. In this context, there is an urgent need to get the approval of the 
Ministry of Environment, Forest and Climate Change for the allocation of additional 
forest land adjoining the present pilgrimage zone. Additional land can be utilized for 
essential public interest facilities such as expanded queue complexes, sanitation 
blocks, medical centres, emergency pathways, drinking water systems, waste 
management structures, and disaster response mechanisms. All development 
activities will adhere to stringent environmental safeguards, scientific land use 
planning, and conservation orientated construction practices. The State Government 
is fully committed to protecting the ecological integrity of the Periyar Tiger Reserve 
and the surrounding Western Ghats. The allotted land will be utilized only after 
conducting comprehensive environmental impact assessments, mitigation strategies 
and compensatory afforestation plans as per the guidelines of the Ministry.  

 Hence, I kindly request the Government to consider this favourably, 
recognising the unique religious significance of Sabarimala, the safety needs of 
millions of citizens, and the State’s assurance of responsible ecological stewardship. 

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members 
associated  themselves  with  the  Special   Mention   made   by   hon.   Member,   
Shri Sandosh Kumar P: Shri R. Girirajan (Tamil Nadu), Shrimati Jebi Mather Hisham 
(Kerala), Dr. John Brittas (Kerala) and Dr. V. Sivadasan (Kerala). 

Shri Ajit Kumar Bhuyan, not present. Shrimati Maya Naroliya, “Concern over 
increasing water crisis and falling groundwater level in Madhya Pradesh”, not present.  
Shrimati Sumitra Balmik, not present. Dr. Ajeet Madhavrao Gopchade, “Concern 
over fire safety measures in high rise buildings.” 

Concern over fire safety measures in high rise buildings 

डा. अिजत माधवराव गोपछड़े (महाराÍटर्): महोदय, 2025 मȂ मंुबई के दिहसर मȂ 24 मंिजला 
िरहायशी िबिंÊडग मȂ लगी आग मȂ एक मिहला की मौत हुई और 18 लोग घायल हुए। हाल ही मȂ 
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हागंकागं मȂ हुई भीषण आग ने पूरी दुिनया को झकझोर िदया।  आधुिनक तकनीक और कड़े िनयम 
होने के बाबजूद कई अनमोल जीवन खो गए। यह भारत के िलए चेतावनी है िक हाई-राइज़ 
िबिंÊडग मȂ आग पर िनयंतर्ण केवल उपकरणȗ का नहीं, बिÊक तात्कािलक कारर्वाई और िनयिमत 
िनगरानी का िवषय है। मंुबई, नोएडा, बȂगलुरु और अन्य महानगरȗ मȂ तेजी से हाई-राइज़ िबिंÊडग 
के िनमार्ण हो रहे है। मȅ सरकार से आगर्ह करता हँू िक इसके िलए कुछ िनयम लागू िकए जाए ँ-  
राÍटर्ीय हाई-राइज़ फायर सेÄटी Ģोटोकॉल, हाइडर्ोिलक Ãलेटफॉमर्, रोबोिटक रेÎक्य ूऔर थमर्ल 
कैमरȗ के साथ होना चािहए, हर महानगर मȂ िवशेष हाई-राइज़ फायर रेÎपॉन्स यिूनट होनी 
चािहए, पुरानी इमारतȗ के िलए राÍटर्ीय फायर रेटर्ोिफिंटग िमशन होना चािहए, फायर एनओसी 
का पूणर् िडिजटलीकरण होना चािहए और उसकी कड़ाई से िनगरानी होनी चािहए। 

सभी हाई-राइज़ िबिंÊडग्ज़ मȂ सरंचनात्मक ऑिडट Ģणाली को अिनवायर् िकया जाए, तािक 
हर वषर् िबिंÊडग की मजबतूी और आपात िनकासी मागș का िनरीक्षण सुिनिÌचत हो। इलेिक्टर्कल 
और गैस सुरक्षा मानकȗ की सख्ती, Îमाटर् सिर्कट Ĥेकर, ओवरलोड कट ऑफ और लीक पर्ूफ 
िसÎटम की ËयवÎथा सुिनिÌचत की जाए। घनी आबादी वाले के्षतर्ȗ मȂ फायर फाइिंटग एक्सेस 
कॉिरडोर और आपात िनकासी मागर् सुिनिÌचत िकया जाए। अÎपताल, Îकूल और वृǉाǛम सिहत 
सभी सवंेदनशील Îथानȗ के िलए िवशेष और सख्त फायर कोड लागू हȗ।  हाई-राइज़ क्लÎटसर् मȂ 
AI और डर्ोन आधािरत िनगरानी हो।  मंुबई और हागंकागं की घटनाएँ हमȂ याद िदलाती हȅ िक हाई 
राइज़ सुरक्षा मȂ देरी का मूÊय मानव जीवन है। 

अतः मेरी सरकार से मागं है िक इस पर जरूरी कदम उठाए जाएँ। 

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members 
associated themselves with the Special Mention made by the hon. Member, Dr. Ajeet 
Madhavrao Gopchade: Dr. Bhim Singh (Bihar), Shri Dhananjay Bhimrao Mahadik 
(Maharashtra), Shri R. Girirajan (Tamil Nadu) and Shri Sujeet Kumar (Odisha).  

Next is Mananiya S Niranjan Reddy; not present. Next is Shri Anil Kumar Yadav 
Mandadi. 

Demand to confer Bharat Ratna award to Mahatma Jyotiba Phule and Savitri  
Bhai Phule 

SHRI ANIL KUMAR YADAV MANDADI (Telangana): Vice-Chairman, Sir, Mahatma 
Jyotiba Phule was an activist, thinker, social reformer and revolutionary from 
Maharashtra in the 19th Century. He believed that equality and oneness is necessary 
for the development of the country.  
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In 1873, he and his colleagues founded Satyashodhak Samaj which 
propagated that all human beings are equal. Mahatma Phule believed that education 
empowers the low caste people and brings them to mainstream life. 

 In 1882, he had pleaded for compulsory primary education to all before the 
Hunter Commission. Taking cue from the ideas of Phule, many social reformers, 
including Babasaheb Ambedkar, emphasized on educating weaker sections of the 
society which in turn led to the slogan ‘Educate, Organize and Agitate’. Sensing the 
importance of women education, Mahatma Phule encouraged his wife Savitri Bhai 
Phule to educate women of the society, particularly weaker section.  

In 1848, Jyotiba Phule and Savitri Bhai Phule started indigenous girls school in 
Pune. The couples tirelessly fought for the women upliftment, widow marriage, 
women education, etc.  Because of their tireless efforts, the 19th & 20th century has 
seen women excelling in fields such as agriculture, education, knowledge, science, 
research, space, politics and social service, actively contributing to the nation's 
progress. 

  After Independence, the social reformers, freedom fighters, men and women 
from various walks of life were honoured with higher civilian awards. I urge the 
Government to confer Bharat Ratna to the social reformer couples Mahatma Jyotiba 
Phule and Savitri Bhai Phule for their effective contribution for upliftment of girls’ 
education and social reforms like widow marriage. Thank you, Sir.  

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members 
associated themselves with the Special Mention made by the hon. Member, Shri Anil 
Kumar Yadav Mandadi:  Shri R. Girirajan (Tamil Nadu), Shrimati Jebi Mather Hisham 
(Kerala), Dr. V. Sivadasan (Kerala) and Shri Sandosh Kumar P (Kerala). 

Next is Shri Dhananjay Bhimrao Mahadik--Request for doubling of Kolhapur-
Miraj section and early implementation of Kolhapur-Vaibhavwadi Railway Project. 

Request for doubling of Kolhapur Miraj section and early implementation of Kolhapur-
Vaibhavwadi Railway Project 

Ǜी धनंजय भीमराव महािदक (महाराÍटर्): कोÊहापुर से िमरज तक की लगभग 50 िकलोमीटर 
लबंी साइड लाइन वतर्मान मȂ एकल (िंसगल) लाइन है। िमरज से पुणे, बȂगलुरु, मंुबई, चेन्नई, 
गोवा जैसे महत्वपूणर् शहरȗ के िलए रेल सेवाएँ सचंािलत होती हȅ। इस मागर् पर यातायात अत्यिधक 
बढ़ चुका है। पुणे से बȂगलुरु तक का डबिंलग एवं िवǏुतीकरण कायर् पूणर् हो चुका है, िंकतु 
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कोÊहापुर–िमरज सेक्शन का डबिंलग कायर् अब तक लिंबत है। िंसगल लाइन के कारण कोÊहापुर 
से नई गािड़या ँचलाना सभंव नहीं है। 1971 मȂ, जब िमरज–कोÊहापुर मीटर गेज को Ĥॉड गेज मȂ 
पिरविर्तत िकया गया था, तभी से इस मागर् के डबिंलग की मागं की जाती रही है। इस कायर् से 
कोÊहापुर के आिर्थक, औǏोिगक एवं पयर्टन िवकास को िदशा िमलेगी। 

इसके साथ ही मȅ कोÊहापुर–वैभववाड़ी रेलवे पिरयोजना का भी उÊलेख करना चाहँूगा, 
िजसे 2017 के रेल बजट मȂ तत्कालीन रेल मंतर्ी जी ने 350 करोड़ रुपये के Ģावधान के साथ 
Îवीकृित दी थी। इसकी डीपीआर भी तैयार हो चुकी है। यह लाइन पिÌचम महाराÍटर् को कȗकण  से 
जोड़ेगी और भारत के पूवीर् तथा पिÌचमी तटȗ को सीधे रेल मागर् से जोड़ने का महत्वपूणर् कायर् 
करेगी। यह पिरयोजना माल पिरवहन, रक्षा क्षमता तथा महाराÍटर्, गोवा और कणार्टक राज्यȗ के 
िवकास की दृिÍट से अत्यंत महत्वपूणर् है। 

मȅ सरकार से िनवेदन करता हँू िक कोÊहापुर–िमरज सेक्शन के डबिंलग कायर् को शीघर् 
Îवीकृित देकर Ģारंभ िकया जाए तथा कोÊहापुर–वैभववाड़ी रेलव े लाइन पिरयोजना को 
Ģाथिमकता देकर कायार्िन्वत िकया जाए। 

THE  VICE-CHAIRMAN  (DR.  DINESH  SHARMA):  The  following   hon.   Members 
associated  themselves  with  the  Special  Mention  made  by   the  hon. Member, 
Shri Dhananjay Bhimrao Mahadik: Shri R. Girirajan (Tamil Nadu), and Dr. Ajeet 
Madhavrao Gopchade (Maharashtra).      

Shri Rajinder Gupta; not present. Shri Tiruchi Siva; not present. Dr. Ashok 
Kumar Mittal; Demand for special package for the huge losses caused by floods in 
Punjab. 

Demand for special package for the huge losses caused by floods in Punjab 

डा. अशोक कुमार िमǄल (पजंाब): मȅ देश के अन्नदाता पजंाब के िकसानȗ और नागिरकȗ पर 
आई भीषण िवपदा की ओर सरकार का ध्यान आकिर्षत करना चाहता हँू। पजंाब, िजसे 'भारत का 
अन्न भडंार' कहा जाता है, उसने हमेशा देश का पेट भरा है, लेिकन 2025 की बाढ़ ने पजंाब मȂ 
अभतूपूवर् क्षित पहँुचाई है। इस तर्ासदी ने 55 िनदȘष जानȂ ले ली हȅ और हजारȗ पिरवारȗ को बेघर 
कर िदया है, जो अब अपनी आजीिवका और भिवÍय को लेकर िंचता मȂ हȅ। हमारे िकसानȗ की 2.97 
लाख एकड़ से अिधक की फसलȂ पूरी तरह से बबार्द हो गई हȅ। इस भीषण तर्ासदी ने 30,000 घरȗ 
को नुकसान पहँुचाया है, िजनमȂ से 9,000 घर पूरी तरह से ध्वÎत हो गए हȅ। इसके अितिरƪ 7,213 
Îकूलȗ को क्षित पहँुची है और 4,657 िकलोमीटर से अिधक की सड़कȂ  और पुल क्षितगर्Îत हुए हȅ। 
राज्य सरकार ने कुल 12,905 करोड़ रुपये के भारी नुकसान का आकलन िकया है। िजस पजंाब ने 
हमेशा देश को िखलाया है, आज उस पजंाब का िकसान और नागिरक अपनी मेहनत की कमाई 
और घर को खोकर मदद की उÇमीद लगाए बठैा है। यह िवशेष िवǄीय सहायता पैकेज न केवल 

[ 05 December, 2025 ] 139



घरȗ और सड़कȗ के पुनिर्नमार्ण मȂ मदद करेगा, बिÊक यह हमारे िकसानȗ के िलए आशा और 
साहस का सचंार करेगा, तािक वे िफर से देश का भडंार भरने के िलए खड़े हो सकȂ । 

मेरा कȂ दर् सरकार से आगर्ह है िक वह पजंाब के पुनिर्नमार्ण के िलए और यहा ँके िकसान को 
िफर से खड़ा करने के िलए तत्काल एक िवशेष िवǄीय सहायता पैकेज जारी करे। 

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The following hon. Members 
associated   themselves   with   the   Special   Mention   made by the hon. Member, 
Dr. Ashok Kumar Mittal: Shri R. Girirajan (Tamil Nadu), and Dr. Kanimozhi NVN 
Somu (Tamil Nadu). 

THE VICE-CHAIRMAN (DR. DINESH SHARMA): The House stands adjourned to 
meet at 11.00 a.m. on Monday, the 8th December, 2025. 

The House then adjourned at five of the clock till eleven of the clock 
on Monday, the 8th December, 2025. 
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